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EDITORIAL NOTE 
The office of the Vice-President of India is one of utmost importance in 

our parliamentary democratic pOlity. Under the provisions of the Constitu-
tion, in the event of the occurrence of any vacancy in the office of the 
President, the Vice-President shall act as President until a new incumbent 
is elected. Again, when the President Is unable to discharge his functions 
owing to absence, illness or any other cause, the Vice-President shall 
discharge his functions. During this period when the Vice-President is so 
acting as, or discharging the functions of, the President, he shall have all 
powers and immunities of the President. Under article 64 of the Constitu-
tion, the Vice-President shall also be the ex-officio Chairman of the Rajya 
Sabha. 

In short, the office of the Vice-President of India is of vital significance in 
our setup. We have had a galaxy of eminent personalities who adorned 
this office. Naturally, the Vice-Presidential elections have always attracted 
considerable interest. This was equally true of the Tenth Vice-Presidential 
elections. As per convention, the Returning Officer for the Vice-Presiden-
tial election is either the Secretary-General, Lok Sabha or Secretary 
General of Rajya Sabha who are appointed by rotation. It was the turn of 
the Secretary-General of Lok Sabha this time as the Ninth Vice-
Presidential election was conducted by his counterpart from Rajya Sabha. 
Accordingly, Shrl C.K. Jain, Secretary-General of Lok Sabha was the 
Returning Officer for the election this year. 

The Tenth Vice-Presidential election witnessed a straight contest 
though, as the results showed, for all practical purposes it was virtually a 
non-contest. In all, 711 electors out of the total 768 exercised their 
franchise, representing 92.4 per cent voting. The consensus candidate of 
all political parties, Shri K. R. Narayanan coasted to victory securing all but 
one of the votes polled. On behalf of the Journal of ParliamentarYl 
Information and its worldwide readership, we offer our heartiest felicita- 1 
tions to Shrl Narayanan on his assumption of office as Vice-President...) 

Shri K.R. Narayanan, of course, needs no introduction, Veteran 
diplomat, eminent parliamentarian, renowned academic and efficient 
administrator, his has been verily a many splendoured personality. He 
brings his rich and varied experience to the office of the Vice-President. 
We include in this issue of the Journal an article entitled "The Tenth Vice-
Presidential Election" by Shri C.K. Jain, Secretary-General. Lok Sabha 
who was the Returning Officer for this election. With his rich experience of 
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having been closely associated with the holding of the Presidential and 
Vice-Presidential elections In 1962, 1967, 1969, 1982, 1987 and now In 
1992 Shrl Jain, with his first-hand knowledge of the electoral procell, 
discusses In detail the procedure of the Vice-Presidential election and the 
highlights of this years' election. The article also covers the felicitations 
extended to Shrl Narayanan by the members of the Rajya Sabha on his 
assuming the charge of the Chairman of the House. Besides, It Includes a 
profile of the new Vice-President. 

Mahatma Gandhi, the Father of the Nation, was undoubtedly one of the 
noblest of souls who ever walked on this earth. He was not merely the 
most outstanding leader of our freedom struggle, more than that he wu a 
champion of the pool', the downtroddan and the oppressed people the 
world over. Today, decades after his departing from amongst us, he Is 
revered In India and abroad as a great human being whose Ideals and 
principles continue to Inspire nations and peoples. We have, In this Issue, 
an article, "Mahatma Gandhi: The Greatest of Humanity" by Shri Banshl 
Dar Pandey, eminent Gandhian and a former Minister In Uttar Pradesh 88 
our humble tribute to this great son of India, nay of the world, In this 
Golden Jubilee Year of the Quit India Movement. Quoting profusely from 
renowned personalities, Shrl Pandey brings out vividly the greatness and 
relevance of Gandhlji today. As he rightly observes, when the world Is 
beset with many problems-;x>lltical, economic. social and even 
splrltual-we need a Gandhlji in our midst more than ever before. 

The Quit India Movement was one of the most important landmarks in 
our freedom struggle. On 8 August, 1992, a meeting of members of both 
the Houses of Parliament was held In the Central Hall of Parliament to 
celebrate the 50th Anniversary of the Quit India Movement and to pay 
homage to the martyrs of the freedom struggle. The President of India, 
Dr. Shanker Dayal Sharma, the Prime Minister, Shrl P.V. Naraslmha Rao, 
the Speaker, Lok Sabha, Shri Shivraj V. PaW and the Deputy Chairman, 
Rajya Sabha, Dr. (Smt.) Najma Heptulla addressed the gathering. Later 
both Houses of Parliament met separately and adopted an identical 
Resolution paying homage to the martyrs and the freedom fighters. We 
reproduce in this Issue the texts of the Addresses delivered by the 
dignitaries at the function in the Central HaU &ltd the text of the Resolution 
adopted by the two Houses of Parliament. 

An Ali-India Conference of Presiding Officers, Leaders of Parties, 
Minister of Parliamentary Affairs. Whips and Senior Officers of Parliament 
and State Legislatures was held in the Central Hall of Parliament on 
23-24 September, 1992. The Conference was inaugurated by the Vlce-
President of India and Chairman, Rajya Sabha, Shrl K.R. Narayanan. The 
Conference, which deliberated on the subject "DiSCipline and Decorum in 
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the Parliament and the  State Legislatures", was presided over by the 
Speaker. Lok Sabha, Shrl Shivraj V. Patil. Over 300 delegates from all 

over India attended the Conference which was also addressed by the 

Prime Minister, Shri P.V. Narasimha Rao who gave away to veteran 

parliamentarian, Shri Indrajit Gupta the first Govind Ballabh Pant Memorial 

Society Award for the Outstanding Parliamentarian of the year. We heartily 

congratulate Shri Indrajit Gupta on his being chosen for this coveted 

Award. A Short Note on the Conference is included in this issue of the 

Journal. 

On 20 August, 1992, a meeting of parliamentarians was organised 

under the auspices of the Indian Parliamentary Group (IPG) in the Main 

Committee Room of Parliament House Annexe to mark the  48th birth 

anniversary of the former Prime Minister, late Shri Rajiv Gandhi. The 

Speaker, Lok Sabha. Shri Shivraj V. Patil presided over the function which 

was also addressed by the Prime Minister. Shrl P.V. Narasimha Rao. the 

Vice-President elect Shri K.R. Narayanan and the Deputy Chairman, 

Rajya Sabha. Dr. (Smt.) Najma Heptulla. The Prime Minister also released 

a book entitled Rajiv Gandhi and Parliament and a Profile on Shri Rajiv 

Gandhi. brought out by the Research and Information Division of the 

Lok Sabha Secretariat. Edited by Shri C.K. Jain, Secretary-General, 

Lok Sabha. the book carries a Foreword by the President of India and 
articles, among others, by the Vice-President, the Prime Minister and the 

Speaker. Lok Sabha. Another Short Note in this issue is on this function. 

A one-day Workshop on "Library and Information Services to the 

Sansad" was jointly orsanlsed by the Library and Reference. Research, 

Documentation and Information Service (LARRDIS) of the Lok Sabha 

Secretariat and the Parliamentary Libraries' Section of the International 

Federation of Library Association and Institutions (IFLA) in the Main 

Committee Room of Parliament House Annexe on 3 September. 1992. 

The Workshop was inaugurated by the veteran parliamentarian. M.P. and 
former Union Minister, Shri Atal Bihari Vajpayee. Shri C.K. Jain, ~ 

General, Lok Sabha, delivered the Welcome Address. About 30 Par-

liamentary Librarians from overseas Parliaments and many other partiCi-

pants from the Parliament of India and the State Legislatures attended the 

Workshop. We have in this issue a Short Note on this Workshop. 

This issue of the Journal also carries a special feature, a Short Note on V 
the Nineteenth Report of the Estimates Committee of  the Tenth 

Lok Sabha on the Ministry of Defence (Defence Force Levels, Manpower, 
Management and Policy). 

This issue carries the other regular Features, viz. Parliamentary Events 

and Activities, Privilege Issues, Procedural Matters, Parliamentary and 
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ConstItutional Developments, Documents of Constitutional and Parliamen-
tary Interest, a resume of SessiC'''''Is of Lok Sabha, Rajya Sabha ancl State 
legislatures, Book Reviews and Recent Literature of Parliamentary 
Interest. A comprehensive Index to Vol. XXXVIII of 1992 also finds place 
in this issue. 

Our enlightened readership may be aware that India would be having 
the proud privilege and honour of hosting the 89th Inter·Prllamentary 
Conference in New Delhi in April 1993. To mark this historic occasion, the 

\ March 1993 issue (Vol XXXIX, No.1) of the Journal of Parliamentary 
Information is, being brought out as a Special Number. The Special Issue 
would contain, inter alia, articles on various aspects of the working of 
parliamentary democracy in India ancl on constitutional and other subjects 
of contemporary interest, from eminent parliamentarians, distinguished 
academics and renowned journalists and others. We are hopeful that our 
readership will certainly welcome this Special Number. In view of this, the 
March 1993 issue will not be carrying the regular features whch will 
appear in our June 1993 issue (Vol. XXXIX, No.2). 

It has been our constant endeavour to make this Journal more useful 
and Informative. We would greatly welcome suggestlon!t for its further 
Improvement. We would also welcome practice and problem-oriented non· 
partisan articles in the field of partlamentary procedures and institutions 
from members of Parliament and State Legislatures, scholars. and others 
interested in the realm of parliamentary political science. 

-C.K. Jain 



1 
ADDRESSES AT THE CELEBRATION OF THE 50TH 

ANNIVERSARY OF THE QUIT INDIA MOVEMENT 

A meeting of members of both the Houses of Parliament was held In the 
Central Hall of Parliament House on 8 August 1992 to celebrate the 
50th Anniversary of the "Quit India Movement" and to pay homage to the 
martyrs of the freedom struggle. The President of India, Dr, Shanker Dayal 
Sharma, the Prime Minister, Shri P.V. Naraslmha Rao, the Speaker, Lok 
Sabha, Shri Shivraj V. Pati! and the Deputy Chairman, Rajya Sabha, Dr. 
(Smt.) Nalma Heptulla addressed the gathering. A copy of the Book, 50th 
Anniversary of the Quit India Movement, brought out by the Research and 
Information Division of the Lok Sabha Secretariat, was presented to the 
President, the Prime Minister and the Deputy Chairman, Rajya Sabha, on 
the occasion. 

After the function was over, both Houses of Parliament met separately and 
adopted an Identical Resolution paying homage to the martyrs and the 
freedom fighters of the Quit India Movement. 

The texts of the Addresses delivered by the dignitaries at the function in 
the Central Hall and the text of the Resolution adopted by the two Houses of 
Pariiament are reproduced below. 

-Editor 

ADDRESS BY THE DEPUTY CHAIRMAN, RAJYA SABHA, 
DR. (SMT.) NAJMA HEPTULLA 

Honourable President of India, Dr. Shanker Dayal Sharma Ji, 
Honourable Prime Minister, Shri P.V. Narasimha Rs') JI, 
Honourable Speaker, Lok Sabha, Shri Shivraj Pati! Ji, 
Honourable Members of Parliament, 

Today, when I stand here in this historic Central Hall of Parliament, to 
remember the leaders and martyrs of the Quit India Movement, the 
Golden Jubilee Celebrations of which commence from today, the words of 
Khalil Glbran come to mind: 

"Dying for Freedom Is nobler than living In 
The shadow of weak submission, for 
He who embraces death with the sword 
Of Truth in his hand will etemalise 
With the Eternity of Truth, for Life 
Is weaker than Death and Death is 
Weaker than Truth." 

When the legitimate aspirations of the people of India for freedom were 
denied by the British, the Congress had no option but to launch a mass 
movement against the foreign rule. Much before the August 1942 session 
of the All India Congress Committee It was decided by the leaders to start 
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a full ecale movement against the British rule. On April 26th In the 
MllriJan, ~ exposed the British policy whlch.involved India In the 
second Wortd War much against her wishes. He said and I quote: 

"I see no Indian freedom peeping through all this preparation for the 80-
calhK1 defence of India. It Is a preparation, pure and simple for the 
deff:nce of the British Empire, whatever may be asserted to the  contrary. II 

The history of our struggle for freedom which began in 1857, gained 
momentum with the formation of the Congress Party in 1885 and our 
struggle for freedom moved from Swadeshi to Non-cooperatlon, from the 
Satt-Satyagraha to Quit India and finally to Free India. 

In July 1942, the Congress Working Committee which met at Wardha, 
passed the historic resolution which cleariy stated that: J 

"The events happening from day to day and the experience that the 
people of India are passing through, confirm the opinion of Congressmen 
that the British rulo in India must end Immediately. II 

The Working Committee of the Congress which met at Bombay In 
August 1942 prepared a draft resolution In almost Identical' terms, as the 
one which was passed at Wardha. The resolution was placed before the 
All India Congress Committee on August 7th by Pandlt Jawaharlal Nehru. 
It declared that: 

The peril of today, therefore, necessitates the independence of India and 
the ending of· British domination. No future promises or guarantees can 
affect the present situation or meet that peril. They cannot produce the 
needed psychological effect on the mind of the masses. Only the glow of 
freedom now can release that energy bnd enthusiasm of millions of 
people wtlich will immediately transform the nature of the war. II 

The resolution of the Congress Committee virtually electrified the 
atmosphere. Sensing the rebellious mood of the Indian people, the British 
govemment took pre-emptive measures and in the moming of August 9th 
1942, most of the Indian leaders were arrested. Men and women, even 
children came out of their hearths and homes to create an increasingly 
powerful force in the struggle for freedom. 

Gandhljl had already sensed that he, along with other leaders of the 
Congress, could be arrested at any time by the British. Therefore, he 
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had already told the people that he was giving them a Mantra and that 
Mantra was "00 or Die". He exhorted the people to: 

"Take a pledge with God and your conscience as witness that you will no 
longer rest till freedom Is achieved and will be prepared to lay down your 
lives In the attempt to achieve It. H., who loses his life will gain it; he who 
will seek to save It shall lose It. Freedom Is not for the coward or faint-
hearted." 

All historic movements have their own distinctive character and our 
movement in 1942 was no exception. When a" the front rank leaders were 
incarcerated, the Movement threw up yet more leaders. Observing 
this phenomenon, Maulana Abul Kalam Azad mentions in "India Wins 
Freedom" and I quote: 

"During this period. some new personalities appeared on the Indian 
scene. They were thrown up by the demand of the new situation. Among 
them was Mrs. Assf Ali. . . . . . After our arrest she toured all over the 
country and sought to organise resistance to the British war effort ..... 
After some time, the govemment began to notice her and attempts were 
made to arrest her". 

It was the spirit of self-sacrifice which created unity from diversity, to 
mould together an overwhelming force for the cause of freedom'. We must 
live up to the ideals of the few known and millions unknown who have 
made sacrifices for the cause of freedom. They gave us our freedom and 
It Is for us to strengthen and consolidate it. We must not Qnly remain alert, 
but it must be our constant endeavour to ensure that forces of disruption 
do not threaten our political, economic and social existence. Adequate 
safeguards against the forces of disruption must be bu"t up and the 
example of mass participation seen during the Quit India Movement 
should serve as an inspiration - because freedom has not only to be won 
but guarded and maintained. 

Today, as we look back with pride, we must also carry out a sincere 
iSlf-introspection. We must try to see what we can do individually and 
::ollectively for the benefit of the nation and we will do this better if 
fie can absorb the spirit of the freedom fighters, so movingly and 
)()werfu"y captured by Rabindranath Tagore: 

"Where the mind is without fear and the head is held high; 
Where knowledge Is tree; 
Where the world has not been broken up into fragments by narrow 
domestic walls; 
Where words come out from the depth of truth; 
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Where tireless striving stretches its arms towards 
perfection; 
Where the clear stream of reason has not lost Its way into the 
dreary desert sand of dead habit; 
Where the mind is led forward by thee into everwidening thought 
and action ...... . 
Into that heaven of freedom, my Father, let my country awake." 

With these words. I pay my respect and homage to the great leaders 
and martyrs of the Quit India Movement. 

ADDRESS' BY THE SPEAKER, LOK SABHA, 
SHRI SHIVRAJ V. PATIL 

Honourable President, Honourable Smt. Sharma Ji, Honourable Prime 
Minister, Honourable Freedem Fighters, Honourable Ministers, Honourable 
Chief Justice and other Justices, Honourable Members of Parliament, 
Honourable Ambassadors and High Commissioners, Honourable ~ 

Ladies and Gentlemen, 

After taking the oath of the office of the President, the Honourable 
President, in the opening sentences of his very first address, had 
reverently remembered and paid his tributes to the freedom fighters and 
the martyrs of India's struggle for freedom. 

It is indeed a matter of great pleasure for all of us and our feilow 
countrymen that today, coming for the first time to the ~  of the 
Parliament House in his capacity as the President of India, he is 
inaugurating the programmes for the Golden Jubilee Year of the Quit India 
Movement and paying his homage to the martyrs and freedom fighters of 
this movement. 

In this inaugural function, the freedom fighters of India's struggle for 
freedom are present. We feel proud of it. We ail offer our respectful 
regards to them. 

It is an irony of fate that on the fifth of this month, a forceful leader of 
the Quit India Movement, Shri Achyut Patwardhan left for his heavenly 
abode. We ail pay our homage to him. 

"August 9, 1942" and "Quit India Movement" are events worthy of 
being written in golden letters in the annals of India's struggle for 
independence as they, at long, last culminated in the freedom of our 
country. We shail always remember these events [with) gratitude. 

Mahatma Gandhi had asked the English imperialists to 'Quit India' and 
had exhorted the freedom fighters and others to 'Do or Die'. At that time, 
a unique awakening was noticeable in the minds of the Indian people. 
Indian brothers and sisters participating in the freedom struggle were 
fearless and were prepared to face ail eventualities and sacrifice 

• Original delivered In Hindi. 
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their all for the attainment of freedom for the country. Many people did lay 
down their lives in that movement. English Imperialists then realised that 
ultimately they would have to quit India and give freedom to the people of 
this country. 

The freedom fighters and our leaders used to proclaim that with the 
independence of India, the pace of attainment of independence in the 
whole world will be accelerated and many countries will become 
independent. And it was exactly what had followed. Barring one nation, all 
nations of the world have succeeded in achieving independence. 

We wanted freedom so as to be able to contribute to the welfare of the 
humanity as a whole in cooperation with other countries. This is what we 
have been trying to do till date. We have all along been endeavouring to 
bring about awakening, peace, prosperity, equality and social justice for all 
and shall continue to do so in future as well. 

Along with pOlitical freedom, we also wanted to usher in economic, 
social and cultural freedom. Till date, we have striven to make our political 
independence more meaningful and result-oriented. We have tried to 
ensure economic, social and cultural justice and intensify our efforts to 
achieve that end. Our efforts have proved fruitful. However, in certain 
areas, we have not achieved the desired results. Nevertheless, we have 
done a lot. But a lot still remains to be done. To make our mark in these 
fields, we will have to work hard with the same zeal and dedication and 
build the same psyche and atmosphere that characterised our struggle for 
political independence. 

We will have to adopt a new approach imbued with the same spirit, 
determination and vision. This new approach must imbibe the 
quintessence of our past heritage. 

We shall have to put in our best efforts by blending this new approach 
with that of the present-day world. 

It was of utmost importance for us to make our country free. it is all the 
more important to protect and preserve the freedom of the country as also 
to maintain the unity of the country. 

A firm resolve on our part to work tenaciously to achieve these ends will 
be our fitting tribute to our freedom fighters. 

We all express our deep sense of gratitude to the martyrs, leaders and 
other brothers and sisters who contributed their mite in the Quit India 
Movement. 

Thank You. 
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ADDRESS BY THE PRIME MINISTER. 
SHRI P.V. NARASIMHA RAO 

Revered Rashtrapatiji, Mr. Speaker. Deputy Chairman. Rajya Sabha, 
Beacon lights of the freedom struggle, colleagues and friends. 

As I rise to speak on this momentous occasion, echoes of those great 
calls for unity and sacrifice to "Do or Die" for freedom still reverberate in 
my mind. Many of those voices have been hushed by the passage of time, 
but the call that unleashed the great forces of nationalism and brought an 
end to a mighty empire is still distinct and clear to those who will heed it. 
Those calls for freedom are as relevant to us today as they were in those 
eventful August days 50 years ago. 

It is impossible to describe in words the immense debt of gratitude 
which the nation owes to those great sons and daughters of India whose 
daring and sacrific9 resulted in our freedom. If we could emulate but a 
fraction of their great deeds today. and in all sincerity truly accept the 
noble ideas and vision of India that these great immortals perceived. we 
would have paid a fitting tribute to their memory. In the spirit of Patram, 
Pushpam. Phalam. Toyam. Shrimati Indira Gandhi as Prime Minister 
began the process of paying tribute to them in person and honouring them 
in a humble way. We would continue the process, indeed improve upon it 
to me best of our ability. 

If those days of 1942 needed the unified force of our people to 
overcome the domination of an imperial power, the present times need the 
same strength of unity and purpose to defeat the evils of communalism, 
sectarianism and terrorism which are sapping the nation's energy. Just as 
the imperial power attempted to divide us and to prolong its rule. so also 
these evils do their worst to divide the nation and to divert it from its 
march to its destiny. To all these forces I have but one answer. Do not 
underestimate the wisdom and strength of our people. There is no 
adversity that they cannot overcome. They will not be misled twice. 

A number of critical and major problems are confronting the nation in 
the social. political and economic fields today. The need of the hour is for 
the nation to utilise the great strengths it possesses towards fulfilling our 
common objectives. If we could revitalise those energies, I am sure we will 
be able to find solutions to our problems-all problems. 

The Quit India Movement was not a movement of a few. It succeeded 
because it had the strength and force of the whole nation behind it. 
People from all walks of life and from all corners of the country, political 
leaders, students. workers, peasants and even children and housewives 
took part. From village and town alike, freedom fighters came out and 
joined the movement. There is need for such a response from every home 
of our country today. It is that spirit that needs to be re-kindled. particularly 
In the younger generation of our citizens. They must once again be in the 
vanguard of the movement for the nation's unity and prosperity. 
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The call had once gone out to every freedom fighter urging him on the 
"long hard road where there is no resting place" and which l,Itimately led 
to the independence of India. Let us pay homage today to those great 
leaders, by ourselves responding to the nation's call on this momentous 
occasion. The road to a truly prosperous India is still long and hard, but 
following in the hallowed footsteps of the stalwarts, we will succeed. JAI 
HIND. 

ADDRESS BY THE PRESIDENT OF INDIA, 
DR. SHANKER DAYAL SHARMA 

Honourable Prime Minister, Shri P.V. Narasimha Rao, Honourable 
Speaker, Lok Sabha, Shri Shivraj V. Patil, Honourable Deputy Chairper-
son, Rajya Sabha, Dr. Najma Heptulla, Honourable Members of the Union 
Council of Ministers, Honourable Members of Parliament, Respected 
Freedom Fighters, Fellow citizens, Brothers and Sisters, 

We have assembled here today in this Central Hall in Parliament 
Hous&-the venue hallowed by the history of our Nation, our minds 
engrossed with the emotion, the rationale, and the spirit of 'Do or Die', 
which electrified the national atmosphere fifty years ago when the Father 
of our Nation, Mahatma Gandhi,-Bapu-as we in the struggle called 
him-launched the Quit India Movement. The movement had involved the 
people of India, the masses, men and women, youth and even children, In 
the cities of India, and perhaps, even more so : from the towns, villages 
and hamlets in the vast hinterland of our country. 

Following the rejection of the proposals brought by Sir Stafford Cripps, 
in early 1942, a tremendous wave of public opinion had surcharged the 
national mood. Those in the vanguard of the struggle for freedom felt, with 
piercing intensity, the need to galvanize the people unitedly to liberate 
India from subjugation under foreign rule, There was a clear-sighted 
determination to confront the dominant authority with a total commitment 
of the power and resources of the masses and their fervent desire to win 
freedom. 

It is important to remember that the Quit India Movement was an 
intrinsic manifestation of the yearning for human dignity that conSistently 
inspired our struggle against the might of the most powerful empire on 
earth. The Quit India Movement should therefore be viewed, in the 
perspective of our history, in essence, as a movement for human 
dignity-a movement not limited merely to achieving India's Independence 
but as an endeavour for a better world for all. 

Bapu, Pt. Jawaharlal Nehru, Sardar Vallabhbhai Patel, Maulana Abul 
'<alam Azad and other great national leaders conSistently kept in view the 
larger significance of the task they had in hand to achieve the goal. Bapu 
selected political methods which : "will offer the most promise of achieving 
an ethical social goal for society." The aim was to remedy, in his words, 
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"The disproportion in power which lay at the root of all the evils of the 
world ....... "Mere adjustments of social conflict caused by the disproportion 
of power In society," he said, "will hardly result in justice so long as the 
disproportion lasts. " Thus the Resolution passed by the AleC on 
8, August, 1942, in Bombay, said: "The freedom of India is necessary not 
only in the interest of India but also for the safety of the world, and for the 
ending of Nazism, FaSCism, Imperialism and other forms of militarism and 
the aggression of one nation over another." It said : "By the freedom of 
India-the classical land of modern imperialism-the peoples of Asia and 
Africa will be filled with hope and enthusiasm ... the freedom of India must 
be the symbol of the prelude to the freedom of all other nations under 
domination.' , 

Sanctioning the commencement of the mass struggle, the leadership 
kept a clear focus on the vital importance of Non-Violence. Mahatma 
Gandhi said: "I ask for a bloodless end of an unnatural domination end 
fpr a new era." The AleC appealed to the people to remember that Non-
Violence was the basis of the movement and warned that there would be 
risks involved in such a course. It was said: "Such risks, however. have 
to be faced by our country in order to achieve freedom and, more 
specially at the present crifical juncture. in order to save the country and 
the larger cause of freedom of the world over from far greater risks and 
perils." The word went out: "A time may come when it may not be 
possible to issue instructions or for instructions to reach oUt people, and 
when no Congress Committee can function. When this happens. every • man and woman, who is participating in this movement must function for 
himseH or herself ... every Indian who desires freedom and strives for it 
must be his own guide." 

On 8 August 1942, the AICC adopted the historic Quit India Resolution 
moved by Pt. Jawaharlal Nehru and seconded by Sardar Vallabhbhai 
Patel. Bapu said on this occasion : "I want freedom immediately. this very 
night, before dawn, if it can be had. Here is a Mantra. a short one, that I 
give you. You may imprint it on your hearts. and let every breath of yours 
give expression to it. The Mantra is : 'Do or Oie· ... take a pledge with God 
and your own conscience as witness, that you will no longer rest till 
freedom is achieved and will be prepared to lay down your lives in the 
attempt to achieve it .. .freedom is not for cowards or the faint-hearted." 

The overwhelming moral and pOiitical force of this appeal evoked a 
nation-wide upsurge in which millions participated. Patriotic emotion swept 
across the land, firing the masses wiih the desire to contribute in the great 
cause. Bapu had said his aim was-"Freedom for all and not for any 
particular community." 

It is a fact. and we should recognize it, that the ardent sentiment for 
freedom suffused Indians in all parts of our country. in diverse walks of 
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life, welding a sense of national unity that alarmed the dominant authority 
of the time. On 31 August 1942, the then Viceroy, Lord Llnlithgow, wrote 
to the Prime Minister, Sir Winston Churchill : "I am engaged here in 
meeting by far the most serious rebellion since that on 1857, the gravity 
and extent of which we have so far concealed from the world for 
reasons of military security." These authorities were also mindful of 
public opinion in the United States of America being consistently on the 
side of the freedom movement in India. Perceptive political analysts 
realised that the belief that sections of the Indian people favoured 
continuance of foreign rule was a delusion. After large scale strikes in 
mills In Kanpur, Jamshedpur and Ahmedabad, a despatch from Delhi 
dated 5 September 1942, to the Secretary of State, in London, reported 
about the Communist Party of India : "the behaviour of many of Its 
members proves what has always been clear, namely, that it is com-
posed of anti-British revolutionaries." 

The authorities reacted swiftly with preciSion, effecting nation-wide 
arrests on the night of 8th August and a variety of meticulously 
coordinated regulatory measures were imposed, aimed at dislocating, 
dismembering and suppressing the Movement. Bapu was imprisoned in 
Pune In the Aga Khan Palace. Pt. Jawaharlal Nehru, Sardar Vallabhbhai 
Patel, Maulana Abul Kalam Azad, Dr. Rajendra Prasad, Shri Asaf Ali, 
Pt. Gobind Ballabh Pant, Dr. Pattabhi Sitaramayya, Dr. Syed Mahmud, 
Acharya Kripalanl, and Shri Shankar Rao Deo were Interned In Ahmed-
nagar Fort Jail. Lok Nayak Jai Prakash Narain was Imprisoned in 
Haz3ribagh Jail till he managed to escape. 

The heroic image of Aruna Asat Ali ji is vivid in our minds. At that 
fateful moment, when the tallest leadership of the country was in pOlice 
custody, she mounted the rostrum at a public meeting on 9 August 1942 
at Gowalia· Tank Maidan, Bombay, to unfurl the flag of freedom. She 
exemplified the resolve of the people of India to fight on tor the cause 
undaunted. 

Happily, AnmaJi, whose heroic exploits captured the imagination of the 
youth, Is with us today. I should like to recall a reference to her in the 
Wickendon Rer.-:rt : "Perhaps no name appears more often than hers. In 
her headquarters at De/t" , sh-s was the moving spirit, her activities 
spreading to the Punjab and the United Provinces. I am not much 
concerned with her revolutionary activities of which there is overwhelming 
evidence, but she was a member of the Central Directorate and 
continued In touch with other members. She is still out." 

On 1 0 August 1942, the Congress bulletin carried Mahatma GandhI's 
'Call to the Nation': "KARENGE VA MARENGE", Bapu had said : 
"Every man is free to go to the fullest length under Ahimsa. Bring about 
complete deadlock through strlkes-Karenge Va Marenge." The 
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Congress bulletin greeted the people of Bombay and India for their 
courageous response to the call. It said: "Every man, woman and child 
has pledged that this land is ours and we will fight for it...the martyrs who 
fell in the street barricades have written it in their blood. The workers, the 
masses the students of schools and colleges, the merchants who closed 
the markets, and the thousands who defied tyrant authority spoke with one 
voice ... the voice of liberty." It also stressed, "Respect those who differ 
from you. Win them over by your love, sacrifice and deathless determina-
tion to be free. Gandhiji is behind the bars, but Mahatma Gandhi has 
nominated every man and woman as his successor. Carry on the 
struggle." 

For months together, the people of India struggled against imperial 
might, faCing th'3 sternest repressive action, including detention, use of 
force, lathi charge, firing, and in Bihar, even aerial strafing. Gallantly fell 
the martyrs with the song of freedom on their lips. A verse by Aman 
Lakhnavi comes to mind : 

~ ~ ~~~  

~~~~~~~~~  

'3l'R ~ <tt ~ t ~ ~ ~ l 
.q ~ t ~ 3W'r. ~ ~ ~ ~ ~ ~ I I 

Subramaniam Bharati, in his poem 'Ode to Freedom', ~ sung: 

"Although divorced from the joys of the hearth 
and consigned to dungeons dark; 
although forced to exchange 
a time of cheer for days of gloom; 
although ten million troubles rage 
to consume me entire; 
Freedom! Mother! I shall not forget to worship you." 

So many made the supreme sacrifice, were maimed or injured, that it is 
not wonder that the veteran freedom fighter Achyut Patwardhan, who 
passed away a few days ago, recalled this period as one of suffering, pain 
and trauma. The Quit India Movement had become a baptism of fire for 
many who were then still in their youth, and were later to partiCipate in the 
building of a new India. 

In retrospect, it is not surprising that the colonial power of the time, 
engaged as it was in a desperate war around the world. used the most 
severe methods to paralyse the leadership and crush the Movement. But 
the Quit India Movement did not fail in securing a far-reaching and 
enduring success. It imprinted the future indelibly. The Constitution of 
India bears the impress of the thoughts and the values that fired the 
struggle. The AICC Resolution of 8 August 1942 had envisaged : "On the 
declaration of India's Independence, a Provisional Government will be 
formed and Free India will become an ally of the United Nations, sharing 
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with them in the trials and tribulations of the joint enterprioe of the struggle 
for freedom ... lt will thus be a composite Government representative of all 
the people of India. The Provisional Government will evolve a scheme for 
a Constituent Assembly which will prepare a Constitution for the Govern-
ment of India, acceptable to all sections of the people. This Constitution, 
according to the Congress view, should be a Federal one." This concept 
of the India ·)f the future found practical materlalisatlon In the years that 
followed. Who can then say that the struggle had been in vain? 

Fellow citizens, today it Is necessary to realise that freedom and the 
gains of freedom, so dearly won, must be safeguarded, and safeguarded 
by our commitment to the great values. These values are ours for 
centuries, and indeed are the values that would make a better world for 
all--a world where all humans can lead a life of dignity, peace and 
fulfilment. 

In the fiftieth anniversary year of the Quit India Movement, It may be 
useful to make an effort, across the length and breadth of the country, to 
prepare local histories of the events at village, tehsil and district levels, of 
that glorious chapter in India's history, and thus enable the children and 
the youth of our Nation to learn of the contribution made by their own 
forebears in the service of the Motherlarid. 

Freedom was won after great sacrifice. Freedom has to be defended 
and enlarged for the good of all. The younger generation has also to 
struggle for the Nation. The task now is to combat the ills that beset India. 
We have to labour to rid India of terrorism, communal feeling, caste and 
gender oppression, poverty, ignorance and disease. Only then would we, 
who enjoy the fruits of freedom, be worthy of those of the Movement of 
1942. 

I pay my respectful homage to the memory of the martyrs and freedom 
fighters who made the ultimate sacrifice in the great cause and enabled us 
to breathe and live and grow as a free people. 

JAI HIND 
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TEXT OF THE RESOLUTION ADOPTED BY BOTH THE HOUSES OF 
PARLIAMENT 

This House, on this solemn occasion of the 50th Anniversary 
of the "Quit India Movement" led by Mahatma Gandhi, Father of the 
Nation, 
RECALLS the clarion call he gave to his countrymen to unite and struggle 
with resolute determination and fearlessness, courage and sacrifice, to 
achieve freedom from foreign rule, 
REMINDS us of our duty to complete his unfinished task of wiping out the 
tears of the poor, weak and down·trodden, 
REMEMBERS with deep gratitude the sufferings and sacrifices made by 
millions from all walks of life Irrespective of age, caste, creed or religion, In 
pursuit of the one and Single goal of achieving freedom for the Mother· 
land, and whose supreme endeavours gave us liberty and dignity. 
PAYS deep and respectful homage to them, 
RESOLVES to preserve the Integrity of the country, and 
REDEDICATES Itself to the service of the people to build a peaceful, 
prosperous, vibrant and modern India, Inspired by her ancient athos of 
tolerance, harmony and non-violence, playing a positive and effective role 
for global peace, unity, cooperation and solidarity, and working for a world 
free from hatred, strife, hostility, oppression and exploitation .. 
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THE TENTH VICE-PRESIDENTIAL ELECTION 
C.K. JAIN 

2 

The superintendence, direction and control of the preparation of the 
electoral rolls for, and the conduct of all elections to the Parliament and to 
the State Legislatures and also elections to the Office of the President and 
the Vice-President of India are vested in the Election Commission of India. 
The election and the manner of the election of the Vice-President of India 
are detailed In articles 66 and 68 of the Constitution of India. The 
Presidential and Vice-Presidential Elections Act, 1952 and the rules 
framed thereunder regulate all matters concerning the election to the 
Offices of the President and the Vice-President. The Act of 1952 was 
amended in 1974 to make certain changes in the light of the experience 
during the elections held previously. 

For each Vice-Presidential election, the Election Commission, in consul-
tation with the Government of India, appoints a Returning Officer having 
office in New Delhi. By convention, the Secretary-General, Lok Sabha or 
Rajya Sabha is appointed in rotation as the Returning Officer to conduct 
such election. Accordingly, the Returning Officer for the First (1952), 
second (1957) and the Fourth (1967) Vice·, Presidential elections was the 
Secretary of Lok Sabha; for the Si)'th (1974) and the Eighth (1984) 
elections the Secretary-General of Lok Sabha; for the Third (1962) and the 
Fifth (1969) elections, the Secretary of Rajya Sabha; and for the Seventh 
(1979), and the Ninth (1987) elections the Secretary-General of Rajya 
Sabha'. Since the RetuP';nq Officer for the Ninth Vice-Presidential election 
(1987) was the SeCrt:ac1 ... ;,;,meral of Rajya Sabha, by convention, the 
Returning Officer for the Tenth Vice-Presidential election (1992) was the 
Secretary-General, Lok Sabha. 

The Constitution of India envisages a pivotal position fer the office of the 
Vice-President in our parliamentary democratic polity. Under article 64 of 
the Constitution, the Vice-President shall also be the ex-officio Chairman 
of the Rajya Sabha. Article 65(1) states that in the event of the occurrence 
of any vacancy in the office of the President by reason of his death, 
resignation or removal, or otherwise, the Vice-President shall act as 
President until a new President is elected. Under article 65(2), when 

'Till 12 November 1973, the Secretary-General of Lok Sabha was designated as the 
Secretary. Lok Sabha and the Secretary-General of Rajya Sabha was designated as the 
Secretary, Rajya Sabha. 

451 
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the President is unable to discharge his functions owing to absence, 
illness or any other cause, the Vice-President shall discharge his functions 
until the date on which the President resumes his duties. Article 65(3) also 
states clearly that the Vice-President shall, during, and in respect of the 
period while he is so acting as, or discharging the functions of the 
President, have all powers and immunities of the President and be entitled 
to such emoluments, allowances and privileges as may be determined by 
Parliament by law and, until provision in that behalf is so made, such 
emoluments, allowances and privileges as are specified in the Second 
Schedule. 

In short, the office of the Vice-President of India is one of utmost 
importance in our polity. We have hdd a galaxy of eminent personalities 
who adorned this office. The first Vice-President of India, 
Dr. S. Radhakrishnan also had the unique distinction of being elected 
a second time. He remained in office during the period 1952-62. He 
was succeeded by Dr. Zakir Hussain (1962-1967); Shri V.  V. Giri 
(1967-1969); Shri G. S. Pathak (1969-1974); Shri B. D. Jatti (1974-1979); 
Shri M. Hidayatullah (1979-1984); Shri A. Venkataraman (1984-1987); and 
Dr. Shanker Dayal Sharma (1987-1992); Interestingly, five of the 
Vice-Presidents went on to adorn the office of the President as ~ 

Dr. S. Radhakfishnan, Dr. Zakir Hussain, Shri V.  V. Giri, Shri A. 
Venkataraman and Dr. Shanker Dayal Sharma. 

The Tenth Vice-Presidential election: Article 68(1) states that an election 
to fill a vacancy caused by the expiration of the term of the office of Vice-
President shall be completed before the expiration of the term. Under 
article 68(2), an election to fill a vacancy in the Office of the Vice-
President occurring by reason of his death, resignation or removal, or 
otherwise shall be held as soon as possible after the occurrence of the 
vacancy. Following the election of Dr. Shanker Dayal Sharma, the 
incumbent  Vice-President, as the President of India, the office of Vice-
President had fallen vacant, necessitating an election to the office. 

Article 66(1) provides that the Vice-President shall be elected by the 
members of an electoral college consisting of members of both Houses of 
Parliament in accordance with the system of proportional representation 
by means of the single transferable vote and the voting at such election 
shall be by secret ballot, as prescribed in the Presidential and Vice-
Presidential Elections Act, 1952 as revised in 1974, and the rules framed 
thereunder, the Election Commission issued a notification for the election 
to the office of the Vice-President of India on 17 July 1962. Earlier on 
15 July 1992, Shri C. K. Jain, Secretary-General, Lok Sabha, was 
appointed the Returning Officer Shri T. S. A.hluwalia, Joint Secretary, Lok 
Sabha Secretariat, was appointed the Assistant Returnif'g Officer. Under 
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the election schedule announced on 17 July 1992, the last date for filing of 
nominations was 31 July 1992; scrutiny of nominations was to take place 
on 1 August 1992; the last date for withdrawal of candidature was August 
1992; and a poli, If neceslary, was to be held on 19 August 1992. 

On 17 July 1992 Itself, the Returning Officer also Issued a Public 
Notice detailing the election schedule. The notification issued by 
the Election Commission and the Public Notice Issued by the Returning 
Officer were also published in the Extraordinary issues of the Gazette 
of India and Gazettes of all States and Union Territories on 
17 July 1992. 

With the issuance of the notification, the election procedure was set In 
motion. In ail, 47 nomination papers were flied In respect of 24 candidates 
before the expiry of the last date for filing nominations. 10 nomination 
papers were rejected by the Returning Officer In exercise of his powers 
under section 5(8)(4) of the PreSidential and Vice-Presidential Elections 
Act, 1952. as the nomination papers were not accompanied by the 
certified copy of the entry relating to the candidate concerned In the 
electoral roll for the parliamentary constituency In which the candidate was 
registered as an elector. Among the candidates proposed was 
Shrl K. R. Narayanan who was a consensus candidate supported by all 
the political parties. Four sets of nomination papers were filed on behalf of 
Shri Narayanan. The first set of nomination was flied by the former 
Prime Minister, Shri Chandra Shekhar; the second set by the Leader of 
the Opposition in the Lok Sabha, Shrl L. K. Advani; the third set by the 
former Prime Minister Shrl V. P. Singh; and the fourth set by the Union 
Minister of Parliamentary Affairs. Shrl Ghulam Nabi Azad. On 1 August, 
1992, 37 nomination papers were taken up for scrutiny. One nomination 
paper of Kaka Joginder Singh Uri Dhartipakad and all the four nomination 
papers of Shri K. R. Narayanan were accepted by the Returning Officer. 
The rest were rejected. After the last day for withdrawal of nominations on 
3rd August, 1992, the two candidates whose nomination papers were 
accepted remained In the fray. 

The polling was held on 19 August in Parliament House. Of the 768 
electors-533 from Lok Sabha and 235 from Rajya Sabha-711 exercised 
their franchise, representing 92.4 per cent voting. Of the 711 votes, 
10 were declared invalid. the consensus candidate Shri K. R. Narayanan 
emerged victorious winning 700 of the remaining 701 votes with his lone 
rival, Kaka Joginder Singh Uri Dhartipakad polling only one vote. 
Shri Narayanan was then declared duly elected the next Vice-President of 
India. 

Shri Narayanan was sworn in as the Ninth Vice-President of India by 
the President, Dr. Shanker Dayal Sharma at a solemn function held in the 
Ashoka Hall of the Rashtrapati Bhavan on 21 August 1992. 
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Felicitations in Rajya Sabha: When the Rajya Sabha met on 
25 November 1992, members belonging to all sections of the House 
extended a hearty welcome to the new Chairman. The Prime Minister, 
Shri P. V. Narasimha Rao, welcoming Shri K. R. Narayanan recalled his 
invaluable services to the country as a diplomat, academician and 
administrator. Referring to Shri Narayanan's persuasive capabiiities, he 
said that the persuasiveness which he had displayed as a diplomat would 
be needed in greater measure in running the House. The Prime Minister 
added: 

The rich experience in such diverse walks of life as journalism, 
academics, diplomacy and politics that you have brought with you will, I 
am confident, be of immense value to all of us. Your erudition and 
intimate knowledge of parliamentary procedures will be a source of 
inspiration and guidance. Your quite confident demeanour that endeared 
you to your colleagues in the other House will help this House in 
functioning smoothly. For our part, we assure you of our ftJlI 
cooperation. 

Welcoming Shri Narayanan, the Leader of the House, Shri S. B. Chavan 
said that in his election to the exalted office, the Parliament had fulfilled 
the dream of Mahatma Gandhi and acted in consonance with the secular 
beliefs of Jawaharlal Nehru. He expressed confidence that 
Shri Narayanan's wide-ranging experience would stand him in good stead 
in the years ahead. 

In her speech, the Deputy Chairman of Rajya Sabha, Dr. (Smt.) Najma 
Heptulla said that Shri Narayanan represented yet another jewel in the 
chain of illustrious personalities who chaired the House of Elders. Offering 
her fullest cooperation in conducting the proceedings of the House, she 
said that Shri Narayanan's very presence would bring grace and discipline 
to the functioning of Rajya Sabha. 

Heartily welcoming the new Chairman, the Leader of the Opposition, 
Shrl Sikander Bakht said that the very manner of Shri Narayanan's 
election was really worth appreciation. He expressed confidence that 
under the able Chairmanship of Shrl Narayanan, the proceedings of the 
House would be conducted smoothly. 

Felicitating the new Chairman, the Leader of the Janata Oal, Shri 
S. Jaipal Reddy said that Shri Narayanan's candidature for the office of 
the Vice-President had Commanded spontaneous support from all political 
parties across the board which was proof positive, if such proof was ever 
needed, of his multi-splendoured merit. 

Shri Olpen Ghosh of the CPI(M) expressed confidence that the 
persuasiveness in Shrl Narayanan would enable him to carry all sections 
of the House with him and thus take the nation to a better future and 
greater advancement. 
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The Leader of the Janata Oal(S), Shri Yashwant Sinha said that 
Shri Narayanan had many more miles to go before he rested. He 
observed that Shri Narayanan had always lent dignity to the various 
Chairs that he had occupied all through his career and felt that in his new 
role too, the Chair would get dignity from him. 

Shri Murasoli Maran, the Leader of the OMK, described Shri Narayanan 
as the "Common Man's Vice-President" and said that his election at a 
critical juncture in the nation's history was an assertion of the sense of 
social justice. 

The Leader of the AIAOMK, Shri G. Swaminathan, while felicitating 
Shri Narayanan, expressed confidence that the new Vice-President would 
represent the poor people of India and help the House to voice their 
aspirations. 

Shri N.E. Balaram of the CPI felt that Shri Narayanan's rich experience 
In different walks of life would definitely enrich the contribution of the 
House to the betterment of the society. 

Shri Mentay Padmanabham of the Telugu Oesam Party offered his 
sincere felicitations and full cooperation to the new Chairman. 

Congratulating Shri Narayanan, Shri P. Upendra said that his election 
was a great tribute to the vibrant democracy which was available in his 
country. Prof. G.G. Swell observed that with his intellectuality and pleasant 
personality, Shri Narayanan should be able to control the House effec-
tively. FeliCitating the new Chairman, Shri H. Hanumanthappa thanked all 
those people who were responsible for redeeming the wishes of Mahatma 
Gandhi by electing Shri Narayanan to the august office. Shri Anand 
Prakash Gautam observed that with Shri Narayanan's intellectuality and 
experience, a new chapter would be added to our parliamentary hiStory. 
Shri Vishvjit P. Singh expressed himself in agreement with the praises 
showered on Shri Narayanan by all sections of the House. 

Replying to the felicitations, the new Chairman, Shri K.R. Narayanan 
said that he was moved by the "kind, warm and generous word" with 
which he was welcomed to the House. Shri Narayanan pOinted out that 
the manner in which he was elected and the manner in which he was 
welcomed to the House made him a little bold to face the House. He also 
felt that his election was a very powerful expression of the sense of 
fairness and justice that resided deep down in our society. While referring 
.to the illustrious personalities who had adomed the Chair earlier, he said: 

It Is not easy for me to rise up to the traditions set by these great 
Chairmen of this House. But I think these traditions will be an inspiration 
to me. At the same time, they make me feel very humble and they fill me 
with a sense of heavy responsibility. My only hope is that with your 
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goodwill, with your cooperation and with your generosity, It would be 
poilible for me to fulfil the heavy responsibilities that have been placed 
on me. 

Referring to the proceedings of the House, Shrl Narayanan said that 
even tumultuous debates were not fruitless; they were ultimately produc-
tive because they were a substitute for non-peaceful action, non-peaceful 
Interaction among the people. Shrl Narayanan said that the nation was 
puslng through a great crisis. Our values were being eroded from every 
side, by a kind of pervasive forces. There was a certain visible and 
Invisible disintegration of values taking place which we could not face at 
one place at all. He emphasised that If we had to prevent this, the Invisible 
eroding of the value systems In the country, we had to put the common 
man at the centre of things and direct our attention to that. 

Thanking all sections of the House for the generous welcome extended 
to him Shrl Narayanan added: 

I think Parliament obviously has to be a very lively place. It cannot 
be a tame club. It has to be full of excitement, full of debates. Without It, 1 
think, you do not run a Parliament but some other kind of a tame club . 

... 1 can also aSlure you that it would be my endeavour, constant 
endeavour, to uphold the rights and privileges and the dignity of this 
House and every member of this House because If you do not uphold this 
dignity, the rights and privileges of this House, then there would not be 
any platform on which we can erect our edifice of democratic Govern-
ment. And In this, I hope, you will lend me cooperation, suppvrt and 
goodwill In the same way you have offered me such overflowi"g goodwill 
and support when you elected me to this high office. 

SHRI K.R. NARAYANAN: A PROFILE 
Shrl Kocherll Raman Narayanan was born In Uzhavoor In Kurlchithanam 

village In Kottayam District of Kerala on 27 October 1920. An outstanding 
student all through hie academic career, he had his schooling In 
Kurlchlthanam Lower Primary School and later at the 5t. Mary's High 
School In Kuravllangadu. Afterwards, he joined the CMS College in 
Kottayam for his Intermediate course. He completed his Graduation from 
the University College, Trlvandrum securing first rank In the then Travan-
cor. University. After teaching for sometime In Trlvandrum, he Joined The 
HIndu In Madras as a SUb-editor and later the Times of India In Bombay 
u a reporter. In between he was In Government service for a brief spell In 
Deihl. 

While pursuing his JournalistiC career, Shrl Narayanan won a Tata 
acholarshlp which took him to the London School of Economics where he 
wu a favourite student of PrOf. Harold LaskI. On his return to India the 
then Prima Minister Jawaharlal Nehru who- was Imp relied by 5hrl 
Narayanan's credentials, drafted him Into the Indian Foreign Service in 
1949. 
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In the years ahead, Shrl Narayanan proved 1'111 diplomatic acumen In 
Vlrtoul capacities In different countries. Att.r successful ambauadorlal 

Ullgnmentl In Thailand and Turkey, his crowning glory came In 1978 

when he wu sent to China a. the first Ambuaador atter the Indla·Chlna 

conflict of 1982. The tenure at Beijing brought out the belt In him when he 
dld an excellent service towards effecting • normalisation of relations 
betw .. n the two Allan neighbours. 

After 1'111 retirement from the Indian Foreign Service, Shrl Narayanan 

waa appointed VIce-Chancellor of the prestigious Jawaharlal Nehru 
UniversIty in New Dell'll In 1979. As Vice Chancellor, he turned out to be 
an excellent admInistrator as also academician, earning encomiums from 
far and wide. 

The call of the nation came again when Smt. Indira Gandhi, on her 

return to power In 1980, appointed Shrl Narayanan as Ambulador to the 
United States. His four year tenure In Washington saw an upswing In 

Indo-US relations. 

Shrl Narayanan's parliamentary career began In 1984 when he W81 

elected to the Eighth Lok Sabha from the Ottappalam constituency In 
Kerala. He was returned  to the Lok Sabha from the same constituency In 

1889 and again In 1991. 

SM Narayanan became a Minister of State In the Rajlv Gandhi 
Govemment In Deoembar 1984 and held the portfolio of Planning. From 
September 1985 to October 1986, he held charge of the Minister of State 

for external Affairs and from October 1986 to December 1989, he was 
Minister of State for SCience and Technology, Atomic Energy, Space, 

ElectroniCS and Ocean Development. He lett ~  Indelible Imprint on all the 
portfolios he held and was reputed to be an able and efficient admlnls· 

trator. 

In the Tenth Lok Sabha, of whloh he was a member till his election as 

the Vice-President, he was a Member of the Consultative Committee 
of the Ministry of Information and Broadcasting (1990) and that 

of the Consultative Committee of the Ministry of External Affairs 
(1991). He was also Co-Chairman, Indo-US Sub-Commission on Educa-

tion .. and Culture. 

An erudite scholar, Shrl Narayanan has delivered many lectures In 

Universities In India and abroad. He hu also many articles and publica-
tiona to his credit. Some of his publications Include: India and America-
Essays in Understanding; Images and Insights; and Non-alignment in 
Contemporary International Relations (Co-author). Shrl Narayanan Is an 
Honorary Fellow of the London School of Economics and the Centre for 
o.velupment Studies, Trlvandrum. He Is also the reCipient of Honorary 
Doctor of Science from the University of Toledo, USA. 
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WIdely travelled all over the world, Shri Narayanan was a Member of 
the Indian Delegation to the United Nations in 1979. He was also a 
Member of the Indian Delegation to the Non-aligned Conference in Harare 
in 1986. 

Welfare of the weaker sections of the society is one of Shrl Narayanan's 
main pre-occupations. He takes special interest in literature, rural develop-
ment and international affairs. Reading and walking are his favourite 
pastime and recreation. 

Shri K.R. Narayanan is married to Smt. Usha Narayanan. They have 
two daughters. 



3 
MAHATMA GANDHI : THE GREATEST OF HUMANITY 

BANSHI DHAA ~ 

The Inhabitants of our planet mother Earth are the people of the world. 
From time immemorial, the mode of living and thinking of the people of the 
whole world has a historical background. In our ancient and sacred books, 
we see that though the people are of one world, because of geographical, 
regional and natural forces, there is no similarity among the people. Their 
living, behaviour, culture, colours, and almost all the worldly things are 
dissimilar. As time elapsed people developed their language and script 
and soon were able to write extenSively concerning all aspects of their !ife 
and surroundings. Now, they are of different nations, cultures, languages 
and traditions. They ~ to different beliefs and hence the emergence 
of different religions and customs in their societies. Irrespective  of their 
divergent beliefs, they all confirmed the existence of God whom they 
revered as the Chief Controller of this Universe. All of them believe that at 
some intervals of time, God Himself or His messengers or prophets come 
to this world and purify the society, remove its wrongs to set an 
appropriate order and save them from the tyranny of those who oppress 
them. In the words of an eminent Philosopher, "In the world of darkness 
comes a man not of this world. He is not an active fighter contending in 
the struggle in the evil forces. Not a tragic hero challenging fate to 
combat. He does not judge and does not accuse, but his very appearance 
creates a tragic conflict. One personality is set in opposition to the entire 
world." 

This means  that the lives of such men are guided by an unseen force 
which is God or Nature. Such men, though they perform their acts as a 
man of this planet, are not of this world. Lord Rama, Lord Krishna, Jesus 
Christ, Prophet Mohammad, Gautama Buddha and in recent times, 
Mahatma Gandhi came as God or Messengers of God but as men, they 
performed such great noble deeds that we call them Avtars of God. 

Of these great souls, Mahatma Gandhi came in the last and his life and 
times has moved the whole world as never before. We know much about 
the life, working, ideology and philosophy of Gandhlji who created a great 
storm in the minds and hearts  of the people of the world over. As a poet 
said, "May it be life struggle or the tumult of resurrection, I shall be your 
fellow traveller of tempest of time." Mohandas Karamchand Gandhi was 
only 24 when, In South Africa, he showed the world that he could fight for 
the rights of the people agalnst the might of the whole world. For the 
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first time In the history of mankind, I new weapon of truth and non-
violence wal applied by him against thft traditional methode 'known to 
mankind. 

The Times (London) once wrote that no country but India and no religion 
but Hinduism could have given birth to a GandhI. He belonged by right to 
humanity's greatest of all times. Ir:dla that Is Bharat has been one of the 
cradle. of civilization which has given its great me888ges to mankind from 
time Immemorial and Its living culture, society and people were looked up 
to for guidance by the rest of the comity of nations. Vet, In course of time, 
our beloved nation came under colonial subJugation. The arrival of the 
Mahatma on the Indian scene with his philosophy of a new life for our 
people based on truth and non-violence created a stir In the country. He 
started mobilising the people to be courageous, truthful and non-violent 
and fight for freedom from the clutches of the mightiest of the empires. 
Gandhljl traveliAd the length and breadth of the country meeting the 
people and exhorting them to struggle for their freedom. In 1922, when 
the Mahatma became the unchallenged and undisputed leader of Con-
gress and the nation at large, he said: 

When the non-violent State will be tra"sformed Into a pure 
democracy, it will be without seven evils: Politics without Principles; 
Wealth without Work; Pleasure without Conscience; Knowledge without 
character; Commerce without Morality; Science without Humanity and 
Worship without Sacrifice. 

These words, never heard before, created a great respect for Mahatmajl 
not only in India but throughout the whole world. 

During the first Round Table Conference in 1931, the King George V 
invited Gandhiji to the Buckingham Palace. The King told him that civil 
disobedience was a hopeless policy to which Gandhiji replied politely that 
he must, on no account, be drawn into an argument with his Majesty. On 
this Inconclusive note, two great and different heads of state asserted their 
differences. As Frederick B. Fisher said, the soul of India was worshipping 
not Gandhi the man not merely Gandhi the patriot, but Gandhi the Indian 
ideal, the hero who had turned moral force into a weapon, a weapon at 
once spiritual and political. Khan Abdul Gaffar Khan, the Frontier Gandhi, 
when he was returning to his native province on 30 July 1947, was 
advised by Gandhiji that "his duty lay there to make Pakistan (Pure)". As 
Badshah Khan took leave he said to the Gandhij!'s entourage that 
Mahatmaji had shown him the true path. "Long after we are no more, the 
coming generations of Hindus will remember him as an Avtar like Lord 
Krishna, Muslims as God' Messenger and Christians as another Prince of 
Peace. May God spare him for long to give us Inspiration and strength to 
fight for truth and justice to the last". The two never met again. Thus, all 
through his life, Gandhiji fought incessantly with courage, love and 
determination and became the beloved of the nation, nay of humanity as a 
whole. 
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In far off USA, Martin Luther King became one of the greatest followers 
of Mahatma Gandhi. In his own words: 

The intellectual and moral satisfaction that I failed to gain 
from Bentham and Mill, the revolutionary method of Marx and Lenin, and 
the social contracts theory of Hobbes, the 'back to nature' optimism of 
Rousseau and the superman philosophy of Nietzsche, I found in the non-
violent resistance philosophy of Gandhi. I came to feel that this was the 
only sound method open to oppressed people in their struggle for 
freedom. 

After meeting the Mahatma, Lenza Del Vasta, a French, became a great 
follower and said that "Gandhiji is the Captain of the Unarmed, the Father 
of the Pariahs, the King who reigns by the divine right of sainthood. He 
has come to show us the power over the earth of absolute innocence. He 
has come to prove that it can stop machines, hold its own against guns 
and defy the greatest Empire. Gandhi is not the head of state, he holds no 
government post, he is not a party leader-broke officially with Cong-
ress-nobody has elected him. He does not seek for support from an 
army or police or secret agents. He has not even a penny of his own and 
lives on a plot of land lent to him. He is indeed the mediator and the judge 
in this world, he who is not of this world." 

Gandhiji had travelled widely all over India and mingled with the 
oppressed and the untouchables, the week, the poor and the destitute. He 
considered himself to be a peasant and one of them. See the will of the 
God; Here was a man born in a respectable family where his grandfather 
and father were Prime Minister and he himself was prepared and trained 
for the same position and who eventually became the guide, leader and 
saviour of the masses and even identified himself as one of them. We will 
find it hard to trace any similarity like this in the whole history of mankind 
of all times. Louis Fischer has rightly said that "if a man is to survive and 
civilization is to survive and flower into freedom, truth and democracy, the 
remainder of the 20th Century and what lies beyond must belong not to 
Lenin or Trotsky, not to Marx or Mao, but to Mahatma Gandhi". The 
renowned scientist Albert Einstein, in a most phophetie voice, had said: 
"Generations to come it may be, will scarce believe that such a one as 
this ever in flesh and blood walked upon this earth." 

To many men and women, Gandhiji reminded them of Jesus Christ. 
C.F. Andrews observed that "Gandhi is Indian Jesus. My pilgrimage will 
be to touch his feet." Mrs. Annie Besant, on seeing Gandhiji, said: "I 
looked into his eyes and for a moment I forgot that it was Mohandas 
Gandhi and saw through his eyes, Jesus of Nazareth of old who stooped 
down in order to lift others". George Bernard Shaw, in a similar vein, 
remarked: "Gandhiji, after seeing you, I have begun to believe that the 
birth of Jesus Christ was a reality on the earth". Many compared the 
historic trial of Mahatma Gandhi in March 1922 with the trial of Jesus 
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Christ. While in London, some people asked Gandhiji as to why a Saint 
like him was busy in politics. Gandhiji replied: "I am a politician and trying 
to be a saint. Victory should come through a comparatively small band of 
perfect warriors, even a single, if he acted at the right moment rather than 
an army of second raters". Like Abraham Lincoln, the Mahatma also felt 
that no man was good enough to rule another man and no nation was 
good enough to rule another nation. For a man to rule himself was liberty, 
for a nation to rule itself was liberty. But for ei,her to rule another was 
tyranny. 

Socrates once said that when the guardians of law and of Government 
were only seeming and not real guardians then one should see how they 
turned the state upside down. It is said that one of the tests of leadership 
is the ability to recognise a problem before it becomes an emergency. 
Thus, the imperative need for the right leadership at critical junctures in 
history is more than evident. The Communist leader Shri SA Dange sai6:I 
that "let us pledge to carry forward all that was revolutionary and 
democratic, progressive and unifying. human and selfless. defiant and 
courageous in Mahatma Gandhi". Thus, it is amply clear that no life 
like Mahatma Gandhi's ever became the beloved of the whole world. 
When the eyes of the mind beoomes  clear, then foresight grows into 
immediate future. What is the secret of this? Science has not been able 
to find out. 

Mahatma Gandhi was captivated by the thoughts and life of some ~  

men. Thoreau presented him with the gift of civil disobedience, Tolstoy 
with that of non-cooperation, Ruskin with that of economic equality, British 
law with that of a legal frame of mind and the Gospel with the most 
precious gift of all the soul of non violence. Gandhiji said that the true 
source of rights was duty. If we all discharged our duties. rights would not 
be far to seek. In his reply to a letter to H.G. Wells, he said: "~  with a 
charter of duties of man and I promise the right will follow as spring 
follows winter. I began and I find today that I have greater rights perhaps 
than any living man I know". 

Mahatma Gandhi was a born fighter. liberator and leader not only of 
India but of the whole humanity. He once said that "let others hail the 
rIeing sun but I bpw to that whose race is run. The tryant dies and his rule 
ends but the martyr dies and his rule begins". He also said: 

I shall wor1< for an India in which the poorest shall feel that it Is their 
country in whose making they have an effective voice, an India in which 
there shall be no high class and low class of people, an India in which all 
communities shall live in perfect harmony. 
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There can be no room in such an India for the cause of untouchablUty or 
the curse of Intoxicating drinks and drugs. Women will ~  the same 
rights as men. This is the India of my dreams. 

His ambition was to wipe every tear from every eye. George Siocombe 
said about Gandhiji: "I have never met any man more utterly honest, more 
transparently sincere, less given to egotism, self-conscious pride, oppor-
tunism and ambition which are found in great or less degree in all the 
other great political figures of the world." 

On the values enshrined in nationalism also Gandhiji had clear-cut 
Ideas. In his own words: "My idea of nationalism is that my country may 
become free, that if need be the whole of the country may die, so that the 
human may live. There is no room for race hatred. Let that be our 
nationalism. But I believe that non-violence is infinitely superior to 
violence, forgiveness is more manly than punishment." Gandhiji had the 
power of making heroes out of clay. As Pandit Jawaharlal Nehru 
observed: "I have watched the amazing energy and inner power 
of Gandhiji, coming out of some inexhaustible spiritual reservoir. 
He was obviously not of this world's ordinary coinage, he was minted 
of a different and rare variety and often the unknown stared at us through 
his eyes." 

The Dandi March was one of the most electrifying moments in the 
annals of our freedom struggle. Pandit Motilal Nehru compared it to the 
march of Lord Ram to Lanka; C.F. Andrews regarded it as Moses leading 
the exodus of Israelitles; for Italians, it was the sight of Caesar crossing 
the Rubicon and marching for the conquest of Gaul; Americans compared 
the historic march to Lincoln's decision to preserve the Union and his 
sending troops to the southern states. The life of Mahatma Gandhi shows 
what Infinite patience, self-sacrifice and high principled living is required if 
we are to do something for our people. The Mahatma never tried to 
become a man of success but rather to become a man of values. He once 
said: "I have been known as a crank. faddist and mad man. Evidently, the 
reputation is well deserved. For wherever I go I draw to myself cranky, 
faddists and mad men." 

The eminent writer and man of learning Stanley Jones has said: "Could 
I interpret that? It was like trying to interpret Mount Everest. It is many 
sidedi. It rises in simple grandeur and yet there are subsidiary peaks, 
crevices, depths. plateaux, all contributing in the sum total of the grandeur 
that is Everest." Every great liberator of humanity, every great leader and 
prophet has to suffer humiliation and ill-treatment, for the world dislikes 
greatness and can only admire it from a distance, the distance created by 
the lapse of time. Roy Walker, an eminent historian, in his book "Sword of 
Gold", quotes Albert Einstein on Gandhiji: "Mohandas Gandhi is a leader 
of his people, unsupported by any outward authority, a politician whose 
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success rests upon his simplicity and convincing power of personality. He 
is a victorious fighter who has always scorned the use of force, a man of 
wisdom and humility who has devoted all his strength to uplifting his 
people ... a man who confronted the brutality of Europe with dignity has 
thus at all times risen superior to all the leaders of the world." Ho Chi 
Minh, the great Vietnamese leader said of Gandhiji: "I and others may be 
revolutionaries, but we are disciples of Mahatma Gandhi." Once Lord 
Mountbatten told Gandhiji, "so Mr. Gandhi, the Congress is no longer with 
you." Gandhiji's reply was characteristic: "But India is still with me." John 
Heynes Homes, a Minister in the City Church of New York, who has 
authored a book "My Gandhi" and also "Sermon on the Sea", an 
American version of Hind Swaraj has written that in the course of nearly 
three decades, he had found full affirmation of what he had declared in his 
sermon in 1921 that the greatest man in the world was Mahatma Gandhi. 

A great poet once wrote about Gandhiji: 

"God give us men 
Men whom lust of office does not kill, 
Men whom spoils of office can not buy, 
Men who possess opinions and a will, 
Men of honour, 
Men who will not lie." 

Mahatma Gandhi was a unique man, for he transformed a reformist 
organisation. the Indian National Congress founded in 1885 by an 
Englishman, into a movement for Indian independence. He was a moralist, 
politician and saint rolled into one. Romain Rolland, the great philosopher 
and man of high principles, and also close friend of Gandhiji, said: 

The Mahatma is indeed wonderful. Wonderful a flame amid flickers, a 
beacon in stormy waters. His pacifism. non-violence, life 
of spotless purity, sincerity-well there is so much in him, in one man, a 
giant spirit in such a frail frame I Who would have believed such a 
flowering faith possible in our starless days of pettiness and selfish 
fears." 

Mahatma Gandhi said time and again: "let hundreds like me perish but 
let truth prevail. You have to stand against the whole world although you 
may have to stand alone. My cry will rise to the throne of Almighty God. 
If no one responds to your call, walk alone." Gurudev Rabindra Nath 
Tagore wrote: 

His soul is perpetually anxious to give and he expects absolutely 
nothing in retum, not even thanks. This is no exaggeration for I know him 
well. His power of sacrifice becomes all the more irresistible, because it is 
wedded with his paramount fearlessness. Emperors and Maharajas, guns 
and bayonettes, imprisonment and tortures, insults and injuries, even 
death itself, can never daunt the spirit of Gandhi. He is a liberated soul. 
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E. Stanley Jones has quoted a beautiful poem on Gandhiji which says: 

Devalera with green shirts. his back to the wall 
Hitler with brown shirts, riding for a fall, 
Mussolini with black shirts, lording it- all. 
Three cheers for Mahatma Gandhi, with no shirt at all. 

Stephen Hobhouse England observed: "Of the historical light bearers. 
one of the greatest of all time, so it seems to me, is Mohandas 
Karamchand Gandhi. the prophet of Ahimsa-Satyagraha." Mary Bethune, 
a prominent American lady, has said: 

"As we mothers of the Earth stand in awesome fear of the jet planes, 
the crash of atom bombs we must turn our eyes in the hope to the East 
where the sun of the Mahatma Gandhi blazes." 

An American Bishop and a great friend of Gandhiji, Frederick B. Fisher 
wrote: 

Gandhi's living philosophy of non-violence based on love, justice 
and truth was the greatest human attempt made in modem times to 
advance the kingdom of heaven on this Earth. Gandhi is more than an 
Indian patriot. He is the personification of a new era. Ancient India planted 
Ahimsa and reaped Gandhi. He. was bom in spirit some six thousand 
years ago when the history of the Aryan race began. 

leo Tolstoy once wrote to Gandhiji: "Your activity in the Transvaal, as it 
seems to us at this end of the world, is the most essential work, the most 
important of all the work now being done in the world and in which not 
only the Nations of Christian Europe, but of all the world will undoubtedly 
take part." Dr. Radhakrishnan said that Gandhiji belonged to the race of 
prophets, who had the courage of the heart, the courtesy of the spirit and 
laughter of the unafraid. His life and teaching bore testimony to the values 
for which our country has ·stood for ages-faith in spirit respect for its 
mysteries, the beauty of holiness, the validity of character, values which 
are neither national nor international but Universal. Way back in 1909. 
Gopal Krishna Gokhale said: 

It is one of the privileges of my life that I know Mr. Gandhi intimately, and 
I can tell you that a purer, a nobler, a braver and a more exalted spirit 
has never moved on this earth. Mr. Gandhi is one of those men who touch 
the eyes of their weaker brethren as with magic and give them a new 
vision. He is a man among men, a hero amongst heroes, a patriot among 
patriots and we may well say that in him Indian humanity at the present 
time has really reached its high water mark. 

Mahatma Gandhi had said that Satyagraha campaigns usually passed 
through five stages: indifference, ridicule, abuse, repression and respect 
and when the campaign survived repreSSion, it invariably commanded 
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reepect which was another name for success. As he once wrote: "see me 
please in the nakedness of my working and in my limitations, you will then 
know me. I have to tread on most delicate ground and my path Is destined 
to be through jungles and temples." Mahatma Gandhi died a martyr at the 
black hands of dark forces that had struck down Jesus Christ, Joan of Arc, 
Socrates and Abraham Uncoln. They died so that mankind might live 
holding the flaming torch they had kindled with their glowing idealism. Lord 
KrIshna died by a stray arrow. Socrates died by polson. Christ was 
crucified. Gandhljl died of bullet shots. All four masters met their death in 
an unnatural way. But perhaps It was an appropriate climax to an epic life. 
Mahatma Gandhi was killed by one of his own people for whose 
redemption he liVed. This second crucifixion in the history of the world was 
also enacted on a Friday, the same day Jesus was done to death. God 
forgive us. Mary Bethune wrote: 

A wann great light has been extinguished with the death of Gandhi. 
Gandhi died as he lived seeking through understanding 
and compassion, to absolve the ignorant and bigoted and seH-seekets. 
His convincing gospel saved men In spite of themselves. The final blow 
fread the great soul of Its last earthly and matarlal restraints allowing It to 
see farther and wider and higher to exact the spirits of men everywhere. 

Lord Rama ended his own life by walking Inte the deep waters of 
Sarayu to undergo Jal Samadhi after his mission had been fulfilled. In the 
Wast, Bruno was burnt, Socrates drank the cup of Hemlock. Gallileo was 
Imprisoned and died under duress. Abraham Uncoln was shot. Gandhljl 
too was shot but he is the tenth Chiranjeevi even as he is the tenth 
Avatar. 

O'God and Lord of this Universe, you have promised us that when there 
Is unrighteousness and disorder on Earth, then you will send to us 
aomeone to take the command and set the things right. Lord, if you are 
short of such Avatars, then please send my Gandhi again. 
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BIRTH ANNIVERSARY OF SHRI RAJIV GANDHI 
LARRDIS 

4 

On 20 August 1992, a meeting of parliamentarians was organised under 
the auspices of the Indian Parliamentary Group in the Main Committee 
Room of Parliament House Annexe to mark the 48th birth anniversary of 
former Prime Minister, late Shri Rajiv Gandhi. The Speaker, Lok Sabha, 
Shri Shivraj V. Patil presided over the function which was also addressed 
by the Prime Minister, Shri P.V. Narasimha Rao and the Vice-President 
elect, Shri K.R. Narayanan. The Deputy Chairman, Rajya Sabha, 
Dr. (Smt.) Najma Heptulla also spoke on the occasion. 

In his address, the Speaker, Lok Sabha, Shri Shivraj V. Patil said that 
Shri Rajiv Gandhi would always be remembered for his commitment and 
dedication to the task of nation-building. During the decade that he had 

been in Parliament, Shri Gandhi left an indelible mark, first as the Leader 
of the House and later as the Leader of Opposition in Lok Sabha. The 
young and dynamic leader had an abiding faith in the sanctity of 
Parliament and utmost respect for democratic institutions. Referring to his 
varied contributions to national and international life, Shri Patil observed 
that the real homage, true veneration, genuine love and admiration for 
Shri Rajiv Gandhi would be that we must fulfil the task he left unfulfil-
led-the task of making the country united, strong, prosperous and 
advanced and at the same time, free from hatred and violence. 

Addressing the gathering, the Prime Minister Shri P.V. Narasimha ~  
said that the era of Shri Rajlv Gandhi was an era of great activity and 
excitement, of new ideas and experimentation. He brought the freshness 
and vigour of youth and in the administration of the country generated a 
whole set of new ideas whose expression was being felt presently and 
would be an evidence for years to come. He initiated various programmes 
in the social, political and economic life of our country. The goal in all this 
was to eliminate inequalities and help the economically and socially 
weaker sections to gain upward mObility. His tenure as Prime Minister 
enhanced India's stature in intemational affairs. He brought his charac-
teristic dynanism to bear on India's performance in the global arena. 
Shri Rajiv Gandhi was a great parliamentarian and a firm believer in the 
principles of democracy. In the true democratic traditions he served his 
role as the Leader of the ruling party and later as the Leader of the 
Opposition. In both capacities, he discharged his duties with utmost 
responsibility and proved himself as a great democrat and a parliaments-
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rian of unparalleled eminence. Shri Naraslmha Rao observed that we owe 
a debt to this leader who meant so much for the country and who loved 
his country so much. Let us resolve to follow in his footsteps steadily and 
steadfastly, he added. 

In his address, the Vice-President-elect, Shri K.R. Narayanan said that 
Shri Rajiv Gandhi was not just the Prime Minister and the leader of India, 
but someone who had entered our minds and hearts as part of ourselves. 
Shri Gandhi once said that we had to fuse the wisdom of India and the 
wisdom of the seers of India and the Insights and artefacts of science and 
technology. This, Shri Narayanan observed, symbolised Shri Gandhi's 
entire approach. As a proud Indian, he wanted to put India in the centre of 
world politics. In his international activities, he really attracted the attention 
of the world. As the Leader of the Opposition, he held the attention of the 
entire India and also of the world. The quality of leadership and the 
initiative that he could take at every historic occasion was special genius 
of Shri Gandhi. It was his imagination and his initiative that produCed a 
new epoch in our politics, which was presently opening up our SOCiety and 
our economy and energising our people. Apart from his great debating 
skill and his capacity for polemics, for mastering facts, he had a 
delightfully puckish sense of provacativeness which stirred Parliament 
from time to time. It endeared Shri Rajiv Gandhi to Parliament and he 
emerged as one of the greatest parliamentarians of our time, Shri 
Narayanan added. 

Addressing the gathering, the Deputy Chairman of Rajya Sabha, 
Dr. (Smt.) Najma Heptulla said that Shri Rajiv Gandhi was a shining star 
on the Indian firmament. His whole life was a revolution in itself and was 
also permeated with our compoSite culture. During his short, yet eventful 
life, he painted a beautiful picture on our national canvass and also in our 
hearts and minds, which could rarely be picturised. If we could endeavour 
to achieve those goals for which Shri Rajiv Gandhi lived and laid down his 
life, that would perhaps be the best tribute and homage that we could offer 
to this great son of India, Smt. Heptulla added. 

During the function, the Prime Minister, Shri P.V. Narasimha Rao also 
released a book entitled Rajiv Gandhi and Parliament and a Profile on 
Shri Rajiv Gandhi, brought out by the Research and Information Division 
of the Lok Sabha Secretariat. The Book, edited by Shri C.K. Jain, 
Secretary-General, Lok Sabha, carries a Foreword by the President of 
India, Dr. Shanker Dayal Sharma and articles, among others, by the Vlce-
President of India, Shri K.R. Narayanan, the Prime Minister, Shri P.V. 
Narasimha Rao and the Speaker, Lok· Sabha, Shri Shivraj V. Patlt. 
Impressions of distinguished personalities who worked with Shri Rajiv 
Gandhi are recorded in the Book for the benefit of posterity. It also 
contains all major speeches by Shri Gandhi in tne two Houses of 
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Parliament on important issues, both national and international, and at 
other parliamentary functions. The homage paid to Shri Rajiv Gandhi In 
the Lok Sabha and Rajya Sabha, State Legislatures in India, foreign 
Parliaments, the Inter-Parliamentary Union (IPU) and the Commonwealth 
Par1iamentary Association (CPA) also form part of this Volume. Some rare 
photographs included in the Book provide an insight Into the various facets 
of Shri Rajiv Gandhi's personality. 

Before the function commenced, the Speaker, Lok Sabha, Shri Shivraj 
V. Patil inaugurated an Exhibition of paintings on Shri Rajiv Gandhi by 
Miss Zeba Amrohi in the Parliament House Annexe. 



CONFERENCE ON "DISCIPLINE AND DECORUM IN THE 
PARLIAMENT AND THE STATE LEGISLATURES" 

LARRDlS 

We. in India. opted for a parliamentary democratic system as it was 
considered best suited to our ethos and genius. Over the years. this 
system has struck deep roots in our soil. Through ten general elections to 
the Lok Sabha and many more elections to the State Legislatures and 
other representative bodies, the people of India have re-affirmed their 
commitment to a parliamentary polity. While the system as such has been 
working satisfactorily, we have, at different points of time, come across 
several attendant problems in its operational mechanics. 

The need for decorum and discipline and orderly conduct of the 
business of the House can hardly be over-emphasised. Fully conscious of 
this, the annual Conferences of Presiding Officers of Legislative Bodies in 
India have, in the past, focussed attention on this issue. At the Gan-
dhinagar Conference in May 1992, it was suggested that an all-India 
Conference of all those concemed with the business of the House should 
be convened to deliberate on the issues of discipline and decorum in the 
Legislatures. 

Accordingly, a All-India Conference of Presiding Officers, Laaders of 
Parties, Ministers of Parliamentary Affairs, Whips and SeniOr Officers of 
Parliament and State Legislatures was held in the Central Hall of 
Parliament House in New Delhi on 23-24 September 1992. The Confer-
ence was inaugurated by the Vice-President of India and Chairman, Rajya 
Sabha, Shri K.R. Narayanan on 23 September 1992. The Conference, 
which deliberated on the subject 'Discipline and Decorum in the Parlia-
ment and the State Legislatures', was attended by over 300 delegates. 
The Conference was also addressed by the Prime Minister, Shri P.V. 
Narasimha Rao who gave away to veteran Parliamentarian Shri Indrajit 
Gupta the first Govind Ballabh Pant Memorial Society Award for the 
Outstanding Parliamentarian of the Year. Two comprehensive papers 
prepared by the Library and Reference, Research, Documentation and 
Information Service (LARRDIS) of the Lok Sabha Secretariat, viz. "Disci-
pline and Decorum in the Parliament and the State Legislatures" and 
"Time spent on various kinds of Business in Lok Sabha: An Appraisal" 
were distributed among all participants in the Conference. 

The Speaker, Lok Sabha, Shri Shivraj V. Patil, in his Welcome Address 
said that the idea of holding a Conference of this nature was floated 
outside and inside the Parliament, in the Conference of Presiding Officers 
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held in Gandhinagar in May this year and also in the meetings of the 

Standing Committee of the Presiding Officers. It was suggested that in this 

Conference, a code of conduct could be evolved to maintain order "and 

decorum in the Legislatures. The rules of procedure followed by the 

Legislatures did provide as to how everybody concerned was expected to 

conduct himself in the Legislatures. Shri Patil said that therefore it might 

not be necessary to have a separate code of conduct; if we all followed 

the rules properly, the purpose of having a code of conduct would be 

achieved. 

Regarding parliamentary performance and functioning, the Lok Sabha 

Speaker observed that there was no need to feel frustrated about our 

achievements in the working of parliamentary democracy. There was, 

however, always scope for improvement· and we would take steps to 

improve the system and raise our standards to higher levels. 

Shri Patil pointed out that on ~ occasions, President's Address to 

the Parliament and Governors' Addresses to the State Legislatures had 

been obstructed and disturbed. He said that members might express their 

resentment or differing views when those Addresses were discussed in 

the House. In this context, he asked whether we could decide and agree 

to avoid disturbing these Addresses. 

Regarding demands for suspension of Question Hour, Shri Patil said 

that only in very very exceptional situations like grave natural calamities or 

war, it might be done. On the so-called Zero Hour, he' observed that only 

on some occasions some important issues were raised and discussed 

during this period. Asserting that the time of the House had to be very 

judiciously used, he suggested that we should have to master the art of 
using the available time in the most useful fashion and on the most 

significant and important issues only. He called upon the Executive, 

Leaders of Parties, Whips as also members, parties and officers to 

contribute in their own ways to ensure the judicious use of the time of the 

House. He urged the media to write forcefully, yet accurately, giving 

importance only to real issues and significant ~  

The Lok Sabha Speaker emphasised that to enable sufficient oppor-

tunities to legislators to discuss and debate on important issues, it was 

essential thaI the House should work for about 100 to 110 days in a year. 

He also announced that in the Parliament, it was proposed to strengthen 

the Committee System and have ten new Standing Committees. Besides, 

he emphaSised the importance of adequate training of legislators and 

encouraging contacts and interaction among Legislatures. 
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In his Address, the Prime Minister, Shri P.V. Narasimha Rao said that 
there was an imperative need to review the situation based on actual 
experience. What was necessary was to folJow the existing rules properly 
and if this was done, there was no need for a separate code of conduct. 
Observing that this Conference had not come a day too early, he 
suggested that when we say, decorum, it meant the respect parties 
showed to each other as also the respect shown to the Speaker. On the 
proposal for introducing Committee System in Parliament. the Prime 
Minister welcomed the initiative and offered whole-hearted cooperation in 
making it successful. Referring to demands for suspension of Question 
Hour, he pointed out that it was the Ministers who were the unintended 
beneficiaries if it actually happened. 

Inaugurating the Conference, the Vice-President and Chairman, Rajya 
Sabha, Shri K.R. Narayanan described the Parliament and the Legis-
latures as the institutional embodiment to the audacious experiment in 
democracy launched by the founding fathers of our Republic. In order to 
meet the critical challenges faced by our country today parliamentary 
institutions had to be strengthened and had to adapt themselves creatively 
to new conditions and tasks. The first pre-requisite for this was to ensure 
their unobstructed, smooth and efficient functioning. Shri Narayanan 
expressed confidence that the current phenomenon of disorders and 
disturbances in Legislatures was not going to be a permanent thing or 
such as to SJ,Ibvert the system. They were bound to pass, but pass they 
must, otherwise the system would be in mortal danger, he added. 

Pointing out that such disturbances were not peculiar to India but were 
a world phenomenon, Shri Narayanan, however, cautioned that this did 
not bring credit nor consolation for us. Every member ought to bear in 
mind the over-riding obligation to preserve our precious heritage when he 
rose to disturb the proceedings. The responsibility for orderly functioning 
of the House rested on all its three constituents-members, Ministers and 
Presiding Officers. Shri Narayanan asserted that respecting Parliament 
was an important intangible that contributed to the sustaining of our 
nation. 

The Vice-President, the Prime Minister and the Speaker, Lok Sabha 
warmly congratulated Shri Indrajit Gupta on his being chosen for the 
coveted Govind Ballabh Pant Memorial Society Award tor the Outstanding 
Parliamentarian for the year. Shri K.C. Pant, Secretary of the Govind 
Ballabh Pant Memorial Society, announcing the Award, described 
Shri Indrajit Gupta as a model of col.lrtesy. Accepting the Award, Shri 
Indrajit Gupta expressed hi.s profound gratitude to the Jury headed by the 
Speaker, Lok Sabha, tor bestOWing the honour on him. 

Later, initiating the discussion, the Leader of Opposition in the Lok 
Sabha, SM L.K. Advanl-said that although there might be moments of 
excitement in the Houae, the proceedings of the House should not be 
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paralysed. At least the budget proposals and legislative proposals should 
be discussed in detail. In this context, he referred to the recent proposal 
for the setting up of Standing Committees. Referring to discipline and 
decorum in the House, Shri Advani observed that all political parties had a 
vested interest in the smooth conduct of the business in the House and 
urged the various political parties to evolve a code of conduct to be 
observed in the House by their members. The largest party had a major 
role in this regard, he added. Shri Advani also emphasised the need for a 
Committee to go into all these matters. 

Participating in the discussion, former Union Minister Shri Ram Niwas 
Mirdha, MP said that in the post-independence era, our democratic system 
and parliamentary polity had functioned quite satisfactorily as compared to 
other countries. He referred particularly to some procedural innovations of 
the Indian Parliament in this regard. As for conduct of legislators, 
Shri Mirdha said that self-discipline was very important. He also emphas-
ised the need for utmost responsibility on the part of the Press while 
highlighting the proceedings of the Legislatures. 

Shri Hashim Abdul Halim, Speaker, West Bengal Legislative Assembly, 
said that the office of the Speaker should be non-political. He also urged 
political parties to train and orient their members for their smooth conduct 
in the Legislature. 

Others. who participated in the morning session were Shri Vijay More, 
MLA. Maharashtra and Shri Jagdish Nehra. Minister of Parliamentary 
Affairs and Irrigation. Haryana. 

In the afternoon session, veteran parliamentatarian Shri Atal Behari 
Vajpayee, speaking nostalgically and with deep emotion, recalled the high 
traditions of earlier Lok Sabhas and the contributions of eminent par-
liamentarians and referred to the immediate need to enforce discipline and 
maintain decorum in the Legislatures and make these institutions mean-
ingful and effective. He made an impassioned appeal to evolve a 
consensus by all political parties to restrain from demanding suspension at 
the Question Hour and maintaining decorum at the time of Addresses of 
the President/Governors who were performing their constitutional duty. He 
suggested that there should be a sufficient number of sittings of the House 
to give adequate opportunities to members for taking part in the debates. 

Others who participated in the discussion and made similar suggestions 
included Shri Rabi Ray, former Speaker of Lok Sabha and member of 
Parliament; Shri R.S. Gavai, Member. Maharashtra Legislative Council; 
Shri D. Sripada Rao. Speaker, Andhra Pradesh Legislative Assembly; 
Shri Ganpat Rao Deshmukh (Maharashtra); Dr. U.P. Verma, Chairman, 
Bihar Legislative Assembly; Shri K. Chandrasekharan. MLA (Kerala); 
Shri Chaturanan Mishra. MP; Shri K.M. Mani. Minister for Revenue and 
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Law (Kerala); Shri Yudhisthir Oas, Speaker, Orissa Legislative Assembly; 
Shri Nlhal Ahmad, MLA (Maharashtra); Shri Ramakant, MLA (Rajasthan); 
Shrl Madhukarrao Chaudhari, Speaker, Maharashtra Legislative Assembly; 

and Shri Om Prakash Gupta, MLA (Rajasthan). 

On the second day, participants: cutting across party affiliations, were 
unanimous in their view on the imperative need for maintaining discipline 
and decorum in the House during the President's/Governor's Address and 
also during the sittings of the Legislatures. Participating in the discussion, 
Shri Hari Shankar Bhabra, Speaker, Rajasthan Legislative Assembly, said 
that no outside power should interfere in the independent functioning of 
the Legislatures. Regarding discipline and decorum, he said that poli&ical 
parties and the Press had a great role to play in this matter. Shri Upendra 
Prasad Verma, Minister of Parliamentary Affaris, Bihar. observed that, lot 
of time was presently being wasted by the Presiding Officers in maintain-
ing discipline in the House. Besides the Press, the Chief Whip and the 
Leader of the ,House also had great responsibility in maintaining order in 
the House, he added. Smt. Saroj Kashikar, MLA (Maharashtra) said that 
the viewpoints of the Opposition should also be reflected in the Presi-
dent's/Governor's Address and made a plea that information sought by 
the Members should be provided by the Government which might avoid 
disturbances in the House. 

Prof. Brij Mohan Mishra, Speaker, Madhya Pradesh Assembly, said that 
the entire world was observing the functioning of the Indian Pafliament. He 
also agreed that the Speaker should be above politics and that he should 
be elected unopposed. 

Speaking on the occasion, Shri P. Upendra, former Union Minister and 
member of Rajya Sabha, said that the treasury benches and the 
Opposition were like two eyes of the Government and hence there should 
not be any attempt to conceal or hush up matters. 

Smt. Chandravati, MLA (Haryana), in her speech. said that the Question 
Hour should not be suspended and regretted that the sittings of legis-
latures were decreasing day by day. Shri Raja Singh, MLA (Bihar) agreed 
with the view of Smt. Chandravati that the Speaker should not be 
influenced by the Chief Minister, Smt. Vidya Stokes, MLA (Himachal 
Pradesh) said that all of us were responsible for the present situation. 

Shri Ghulam Sarwar, Speaker, Bihar Assembly, observed that Presi-
dent's/Governor's Address should not be disturbed and that political 
parties must caution their members in this regard. Participating in the 
discussion, former Union Minister, Shri Sansi Lal, said that the Presiding 
Officers should control themselves so that they could control the members 
in the Legislatures. 

Shri Jaipal Reddy, MP, in his speech, said that when Ministers tend to 
oonceal information. Opposition resorted to extra-Parliamentary tactics 
which they found effective in extracting ~  Therefore, the 
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treasury benches must be transparent in their conduct and behaviour. 
Shri Sikander Bakht,. the Leader of the Opposition in the Rajya Sabha, 
said that the stature of the Speaker should be such that even the Prime 
Minister would respect him. Shri Kesari Nath Tripathi, Speaker, Uttar 
Pradesh Legislative Assembly observed that perhaps a Conference of 
newspaper editors and agencies, could also be organised to impress upon 
the mediamen of their responsibilities while reporting proceedings of the 
Legislatures. 

Shri Ghulam Nabi Azad, Union Minister of Parliamentary Affairs, 
congratulated the Speaker, Lok Sabha for his efforts in bringing about 
various procedural changes in the Indian Parliament. He said that all 
political parties, whether they were in the Govemment or in the Opposi-
tion, had great responsibilities. He emphasised that besides the Presi-
dent's/Govemor's Address, the speeches of the Leader of the House and 
the Leader of the Opposition should aiso be listened ~  by the legislators 
without interruption, notwithstanding whether they agreed with them or not. 
He also suggested that the proceedings of the State Legislatures could be 
telecast. 

Shri Shyama Charan Shukla, Leader of the Opposition in the Madhya 
Pradesh Assembly, expressed the view that the President's/Govemor's 
Address should not be obstructed. He also regretted that undesirable 
elements were now entering the Legislatures and urged upon political 
parties to discourage such trends. 

Initiating the discussion in the post-lunch session, Shri T.S. Negi, 
Speaker, Himachal Pradesh Legislative Assembly, observed that the time 
had come to examine ways and means of making the Speaker a non-
political functionary. He suggested that disrespect shown during the 
President's and Governor's Address should be treated as contempt of the 
House. In creating an orderly atmosphere in House the Press had a 
special duty. However, self-restraint was the best code of conduct, added 
Shri Negi. 

Shri Indrajit Gupta, MP gave a dispassionate analysis of the problem. 
He said that legislative bodies should not be seen in isolation of the 
extemal environment which had an influence on all of us. He noted that 
there was a remarkable rise in the level of participation by members in the 
business. But as complexities got aggravated. these were obviously 
reflected in Parliament for, Parliament was no ivory tower. In order to save 
the President and Governors from the embarrassment of facing unruly 
scenes, Shri Gupta felt that the physical presence of these dignitaries 
could be'dispensed with as the Address was ceremonial in nature. 

The Deputy Chairman. Rajya Sabha, Dr. (Smt.) Na;ma Heptulla was of 
the opinion that not only the Question Hour but no part of the proceedings 
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of the Legislatures should be suspended so that members got sufficient 
time to deliberate on important issues. What happened in the Legislatures 
generally were only reflections of whatever happened in the country at 
large, she added. 

Others who participated in this session were: Sarvashri Gopinath 
Munde, Leader of the Opposition, Maharashtra Legislative Assembly; 
Sukomal Sen, MP; Habibulla Khan, Whip, Congress Legislature Party, 
Orissa; Jiba Kanta Gogoi, Speaker, Assam Legislative Assembly; Prabodh 
Chandra Sinha, Minister of Parliamentary Affairs, West Bengal; Ishwar 
Singh, Speaker, Haryana Legislative Assembly; Ajay Kumar Jena, Govern-
ment Chief Whip, Orissa; Ramesh, MLA, Madhya Pradesh; Veerappa 
Moily, Minister of Parliamentary Affairs, Karnataka; R.P. Singh, Deputy 
Leader, Bihar Vidhan Parishad; P.P. Thankachan, Speaker, Kerala Legis-
lative Assembly; Jayashree Banerji, MLA. Madhya Pradesh, Shankar 
Dayal Singh, MP; Ram Prakash Mahto, Chief Whip, Janata Dal, Bihar 
Vidhan Sabha; P.R. Kyndiah, Speaker, Meghalaya Legislative Assembly; 
Ramanand Singh, Leader, Janata Dal, Madhya Pradesh Vidhan Sabha; 
Simon Peter D'Souza, Deputy Speaker, Goa, Legislative AssemblY'; S.N. 
Tiwari, Deputy Speaker, Madhya Pradesh Vidhan Sabha; and Jagesh 
Desai, MP. 

In his concluding remarks, the Speaker, Lok Sabha, Shri Shivraj Patil 
observed that there were certain deficiencies in the system and the 
Conference had thrown up some solutions. Shri Patil stressed that the 
President and the Governors personified the prestige and dignity of the 
nation and the States, respectively, and therefore, they should be 
respected. Secondly, the Question Hour should not be suspended save in 
extraordinary circumstances. Welcoming the suggestion made by 
Shri Ghulam Nabi Azad, Union Minister of Parliamentary Affairs that there 
should be four regional Conferences to discuss the issue at length with a 
greater involvement of the MLAs, Shri Patil assured that the suggestions 
would be given due consideration. 

The other constructive suggestions made in the course of the Confer-
ence included evolving a Code of Conduct by the political parties 
themselves for their own members and strengthening the Committee 
System, besides introducing training facilities for the newly elected 
members. It was also agreed that there should be more sittings, at least 
100 days a year in the case of Assemblies. The Speaker noted that a 
walk-out would be a decent way of expressing protest than rushing to the 
well. 

The Conference concluded after unanimously adopting a resolution 
complimenting the people of India for their abiding faith in the principles 
and ideals of democracy. 
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The text of the Resolution is as under: 

RESOLUTION 

The Presiding Officers. Leaders of Parties. Ministers of Parliamentary 
Affairs and Party Whips in Parliament and State Legislatures and Senior 
Parliamentarians and Legislators. having met in a Conference in New 
Delhi on 23 and 24 September 1992. and deliberated on the need for a 
more meaningful, effective and orderly functioning of the Houses of 
Parliament and State Legislatures: 

(1) Feel greatly satisfied that the Parliamentary System has taken firm 
roots in the country notwithstanding the challenges from within and 
outside; 

(2) Compliment the People of India for their continued faith if! the 
principles and ideals of democracy and reaffirmation of their allegiance 
to the Parliament and Parliamentary Institutions; 

(3) Reiterate their responsibilities ~  duties to protect and preserve the 
hard-won freedom, strengthen the unity of the people. defend the 
integrity of the country and achieve for the people a life of  peace. 
prosperity and happiness; 

(4) Agree unanimously that with a view to preserving democratic and 
secular fabric and strengthening the Parliamentary Inistitutions. it is 
necessary that-

(i) At the time of Address by the President to the Members of both the 
Houses of Parliament and at the time of Address by the Govemor 
to the Houses of Legislatures. decorum and dignity of the occasion 
be maintained fully and due respect be shown to the President and 
the Governor; 

(ii) The Question time should be utilised fully and effectively as a well-
established device to ensure accountability of the Administration 
and that the demand for the suspension of the Question Hour 
should not be made and acceded to except with the consensus in 
the House to discuss a matter of very urgent  nature and excep-
tional importance; 

(iii) The legislatures should hold sufficient number of sittings in a year 
with a view to affording adequate opportunities to the Legislators 
to deliberate; 

(iv) Members should scrupulously observe the Rules of Procedure in 
order to maintain order and decorum in the House; and 

(v) The Committee System be strengthened in the Parliament and 
State legislatures in order to enable in-depth study and closer 
scrutiny as well as to ensure accountability of the Executive to the 
legislature. 
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(5) Suggest that the political parties evolve a code of conduct for their 
Legislators and ensure its observance by them; 

(6) Urge that the political parties, Governments at the Centre and in the 
States, the Press and other concerned should help create a climate 
conducive to the healthy growth of Parliamentary System in the 
Country. 
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WORKSHOP ON 
"UBRARY AND INFORMATION SERVICES TO THE 

SANS AD" 
LARRDlS 

6 

A one-day Workshop on "Ubrary and Information Services to the 
Sansad" was jointly orginised by the Ubrary and Reference, Research, 
Documentatioh and Infannalion Service (LARRI;)IS) of the Lok Sabha 
Secretariat and the Parliamentary Ubraries' Section of the International 
Federation of Ubrary Associations and Institutions (IFLA), In the Main 
Committee Room, Parliament House Annexe on 3 September 1992. The 
Workshop was inaugurated by the veteran parliamentarian and former 
Union Minister, Shri Atal Blhari Vajpayee. Shri C.K. Jain, Secretary-
General, Lok Sabha delivered the Welcome Address. About 30 Parliamen-
tary Ubrarians from Overseas Parliaments and several other participants 
from the State Legislatures in India attended the Workshop. 

In his inaugural address, Shri Atal Blhari Vajpayee pointed out that the 
spectacular advancements in information and communication systems had 
propelled the Twentieth Century into an Information society. Apart from 
their traditional legislative functions, legislators presently had to cope with 
newer problems and changing situations, both nationally and internation-
ally. This being so, proper organisation and management of Information 
followed by its selective dissemination had acquired added importance. On 
the evolution of India's Parliament Ubrary since its setting up in 1921, 
Shri Vajlayee referred to the modernisation programmes, particularly 
computerisation, microfilming and the audio-video units. 

Shri Vajpayee said that as we were nearing the dawn of the next 
Century, there was an urgent need for an international linkage of 
Parliamentary Ubraries, so that each unit, regardless of its geographical 
location, might be In a position to consult and cooperate without the 
constraints of time-lags. Such a network would reduce the duplication of 
efforts and expenses Incurred on providing coverage of the same material. 
In effect, the proposed resource sharing could eliminate size, distance, 
and even language limitation for legislative information, he felt. In this 
context, Shri Vajpayee referred to the proposal for linkage of Parliament 
Ubrary with the Ubraries of State Legislatures in India. 

Shri Vajpayee observed that there was an imperative need for greater 
Interaction among the Ubraries and Ubrarians with a view to developing 
technOlogies to suit native requirements of indiyidual countries, particularly 
for preservation of documents. Referring specifically to the developing 
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countries, he said that there was an urgent need to develop appropriate 
Iow-cost technology to preserve prectous volumes in developing countries 
where atmospheric and climatic conditions posed a serious threat to their 
longevity. 

Eartler, welcoming the participants, Shri C.K. Jain. Secretary-General, 
L.ok Sabha, said that the study of the history of Ubraries would show that 
the institution of Ubrary was as old as civilization and human culture. It 
had been a special feature of Indian tradition that the quest for knowledge 
and endeavours for learning had always been imbued with a sense of 
respect for the living as well as non-living and with the object of bringing 
about good for all. Tracing the history of Ubrarles in India. he said that 
knowledge and Its dissemination had always been accorded prime 
importance in the country. Referring to the rnodern-day developments in 
information technology, Shri Jain said that many countries of the world, 
particularly the developing countries, had difficulty in acquiring these 
technologies because of the high cost in-put. He expressed confidence 
that the exchange of information and linkage between all the Ubrarles 
would go a long way in helping the process of uniting the people all over 
the world and in this endeavour to work for achieving a new international 
order free from want and deprivations. 

Dr. Ernst Kohl, Director, German Bundestag and Chairman, Parliamen-
tary Ubraries' Section of IFLA, proposed the vote of thanks. 

The Workshop had two Sessions and four theme papers divided under 
two Sections. In the Parliamentary Section, two papers, one on 'Pariia-
ment of India and Information Management' by Shrl C.K. Jain; Secretary-
General, Lok Sabha and the other on "Ubrary, Reference, Research and 
Documentation and Information Services to Members of Parliament of 
India" by Shri G.C. Malhotra, Director, Lok Sabha Secretariat were 
presented in the first Session. 

In his paper, Shri C.K. Jain, Secretary-General, L.ok Sabha, discussed 
the various aspects of information management in the Parliament of India. 
Laying particular emphasis on the modernisation programmes in the 
Parliament Ubrary, he stressed the importance of closer interaction and 
exchange of information among Parliamentary Ubrarles. Shri Jain pointed 
out that utmost care had to be laid on collecting information. In this 
context. he said that knowledge was essentially different from infonnation. 
Unless information was actuated with the uttimate public good and 
welfare. unless It was actuated with the universal objective of uniting the 
people. it would remain only information and not knowledge. Therefore. 
knowledge certainly was something superior. about which we must give a 
thought and we should also ensure that facts which were presented 
Incorporated that aspect and thus enable to highlight the basic goodness 
of humanity. Shri Jain said that while we might try to pool our resources 
for modernisation using the latest information technology about collection 
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or storage or diaaeminatlon, we should not forget that man was the focal 
point. No machine could substitute the human mind. We had to realize 
that machines were the creations of the human mind and not vice-versa. 
However sophisticated machine or a technology we might invent, we had 
to give due Importance to the human mind and therefore to human 
welfare, Shri Jain concluded. 

In his paper on the Ubrary and Information services to members of the 
Indian Parliament, Shrl G.C. Malhotra, Director (LARRDIS) sought to 
analyse the information requirements of legislators In general, with 
particular reference to that of the members of the Parliament of India. 
After discussing the importance of objective infonnatlon for legislators for 
their effective functioning, he delved deep Into the infonnation explosion 
which we were witnessing presently and how a modem-day Parliamentary 
library had to function in the emerging scenario. 

Coming specifically to the Indian context, Shri Malhotra discussed the 
evolution of the Parliament Ubrary. The ever-growing Infonnation demands 
of the members were dealt with In the context of the expansion of Library 
facilities. He narrated In detail the varied activities of the Ubrary. 
Reference and Research Services and various facilities extended to 
members. Emphasis was also laid on the proposed modemisation 
programmes. Shri Malhotra also discussed at length computerisation, 
microfilming, audio-video Ubrary and the linkage of Parliament Library with 
other Legislative and Parliamentary libraries in India and abroad. 

Ths afternoon session was devoted to the State legislatures. Two 
papers, viz. 'Ubrary and Infonnation Services in Anethra Pradesh legisla-
tive Assembly' by Smt. S. Rajmani, Librarian, Andhra Pradesh Assembly 
and 'Ubrary, Reference, and Research Services In Rajasthan Legislative 
Assembly' by Shri C.P. Gupta, Senior Library Officer, Rajasthan Assembly 
were presented followed by a discussion. 80th papers discussed exten-
lively the Library and Infonnation Services extended to the members in 
the respective State Legislatures. 

The participants later visited the Parliamentary Museum and Archives, 
the Lok Sabha and Rajya Sabha Chambers and the Parliament Ubrary. 
This was followed by a cultural programme. 



7 
NINETEENTH REPORT OF THE ESnMATES COIiMllTEE 
ON THE MINISTRY OF DEFENCE-DEFENCE FORCE 

LEVELS, MANPOWER, MANAGEMENT AND POLICY: 

The Nineteenth Report of the Estimates Committee (10th Lok Sabha) on 
the Ministry of Defence--Oefence Force Levels, Manpower, Management 
and Policy-was presented to the Lok Sabha on 20 August 1992 by its 
Chairman, Shri Manoranjan Bhakta. 

The Report comprises four Chapters. 

Chapter I entitled 'Defence Force/Manpower Level&-PoIicy: Institu-
tional Aspects' has focused on the articulation of Policy, System for Higher 
Direction, Tasking of Defence Services, Decision Making Process, 
Defence Planning, Adequacy of Existing Force Levels and Cost-effective-
ness of Force Level and Manpower Utilisation Policies. 

In this context, the Committee felt that the existing statement on 
Defence Policy which is 'to defend the territorial integrity of the country' is 
a needless oversimplification. They also expressed dismay over the fact 
that suddenly emerging situations like the Gulf War of 1990 should have 
thrown the country's defence planning into disarray or that the country 
should have fought four wars and launched armed operations in and at 
the request of neighbouring countries without a clearly articulated and 
integrated defence policy. In this regard, the Committee stressed the need 
for a clear and comprehensive defence policy based on a viable national 
security doctrine. They also recommended a review and rationalisation of 
the Official Secrets Act to facilitate a more meaningful debate on nationaJ 
security affairs. 

The Committee suggested revival of the dormant National Security 
Council for holistic direction of national security affairs at the highest level 
and desired that the defence policy makers should take a concerted note 
of the emerging threat to the country from the air and the sea. 

WIth a view to stabilising defence plan expenditure, the Committee 
called for studying the feasibility of making the defence sector allocations 
for the entire plan period unalterable as this would make the defence 
planning exercise more realistic by correlating allocation of resources to 
the tasks entrusted to the Defence Services. On the efficacy of the 

• decision-making process in the Ministry of Defence, the Committee 
observed that often proposals floated for fulfilling the tasks entrusted to 
Defence Services are subjected to a prolonged process of scrutiny and a 

• Contributed by the Eslimatea Committee Branch: 
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series of clearance which assumes the form of a hurdle race. In the 
bargain, the Committee observed, the Services end up with a relatively 
larger share of anxiety. To mitigate this situation the Committee, while 
highlighting the need to refonn the decision-making process in the Ministry 
of Defence, caJled for more powers to be delegated to the three Chiefs of 
Staff. Also, to ensure proper decentralisation coupled with rapid decision-
making and corresponding accountability. the Committee recommended 
that Financial Advisers may be appointed in the respective Service 
Headquarters and at various Command/Fonnation levels. This measure, 
the Committee hoped, would to a large extent, save time and cost 
expended otherwise, on bridging the existing gaps between the Services 
and the cMlian apparatus in the Ministry of Defence in regard to 
perception, specialization and familiarity. The Committee also desired that 
immediate attention should be paid to imparting greater specialisation to 
the civilian officers of the Ministry of Defence Secretariat. 

While giving expression to their anxiety over the increasing use of Anny 
in maintenance of internal security, the Committee suggested that to 
address this problem, Government should take both long-term and short-
tenn measures which include modernisation and strengthening of para-
military forces as well as State Police organisations, particularly in the 
border States. 

The Second Chapter, 'Manpower Management and Policy for three 
Services' dwelt upon manpower management and policy for the three 
services, regulation of manpower strength, ceiling on manpower, combat 
10 support force ratio, policies regarding recruitment/promotion/retirement, 
cadre review, age profile In the Armed Forces, Induction of women in the 
Armed Forces and alternative models of manpower management. 

The Committee recommended preparation of a Iong-tenn and cogent 
manpower management policy statement for proper direction of the 
manpower-related affairs in the Defence Services and a comprehensive 
review of the overall number of personnel in unlfonn as well as the civilian 
staff to judg8 the extent to which it could be pruned; detennination of 
manpower ceiling for the three Services on a futuristic basis and 
meaningful enforcement of such ceilings to ensure that these are not 
exceeded under any circumstances; development, application and 
monitoring of a set of reliable Indices at the higher echelons of the three 
Services In order to ascertain whether manpower is being optimally and 
productively utilised; tackling of shortages of Commissioned Officers in the 
three Services, particularly in the Anny, by bringing of the existing 
package of incentives being offered to officers recruited under the Short 
Service Commission Scheme at par with what was being offered 10 
oIIIcers recruited under Emergency Commission Scheme in 1962; intr0-
duction of attractive voluntary retirement scheme at appropriate IeYeIs In 
the Army In order to bring down the age profile of the unit commanders; 
t8rgetIIng of recruitment effort at a wider social base by opening more 
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Sainlk Schools in the rural areas; review of the terms of engagement In 
the three Services; and an appropriate scheme for lateral abaorptIon of 
retiring Defence personnel in the civilian set-up. In this context, the 
Commltt89 also recommended that the report of the Committee on 
Defence expenditure be placed before the Partlament for a comprehen-
sive debate on the subject. 

Chapter III of the report deals with Manpower Management and Policy 
in Non-Combatant sections, viz. Ministry of Defence, AFHQ, Inter-Services 
Organisations, DROO, Defence Production Units, Ordnance Factories, 
Base Repair Depotsl EME Workshops I Dockyards. The Committee called 
for reorganisation of the Ministry of Defence and recommended that more 
officers from the Defence Services should be Inducted In the Ministry of 
Defence. In regard to manpower utilization in Defence Production Units, 
with a view to addressing the problem of considerable Idle manpower In 
these units, the Committee recommended that an in-depth exercise should 
be undertaken to Identify Defence Production Units which can be 
modernised and diversified. They also suggested commercial exploitation 
of the idle assets such as land, building, etc. of Defence PrOduction 
Units, wherever it is feasible to do so without disturbing the interests of 

Defence. 

Chapter IV of the Report discussed the system of redressal of 
grievances in regard to promotion, recruitment and advancement policies, 

besides those aspects relating to discipline and welfare. The Committee 
observed that the existing system of grievance ~  in the three 
Services needs to be fine-tuned and called for all the necessary steps 
required to be taken to impart utmost objectivity to the existing institutions 
for redressal of grievances, internally. For this purpose, the Committee 
desired the setting up of statutory boards or tribunals exclusively for the 
Service personnel without any further loss of time. 

The Committee also recommended the review of present scales of 

residential accommodation in respect of Service personnel with a view to 
optimising satisfaction from the existing housing facilities and ensuring 
greater availability of hired accommodation within the authorised scales of 
rent, particularly in the metropolitan cities. 

The Committee urged the Government to review the proposed Siachen 
allowance and similar allowances admissible in similar areas after every 

five years so as to maintain the compensatory value of such allowances. It 
emphasized that greater attention should be paid to the welfare of 
Defence Civilians in terms of housing, educational and medical facilities. 
The Committee felt that the welfare of civilian employees should be 
considered an important part of the performance of the Officer-in-charge of 
a unit I establishment. 



8 
PARLIAMENTARY EVENTS AND ACTIVITIES 

CONFERENCES AND SYMPOSIA 

88th Inter-Parliamentary Conference: The 88th Inter-Parliamentary Con-
ference was held in Stockholm (Sweden) from 7 to 12 September 1992. 
The Indian Delegation to the Conference was led by Shri Ghulam Nabi 
Azad, Minister of Parliamentary Affairs. Other members of the Delegation 
were: Sarvashri Somnath Chatterjee, Vilas Muttemwar, Ram Naik, 
M. 8aga Reddy, Digvijay Singh andJS. Viduthalai Virumbi, all members of 
Parliament. Shri C.K. Jain, Secretary-General, Lok Sabha was Secretary 
to the Delegation. 

The Conference mainly discussed and adopted resolutions on the 
following subjects: 

(a) Contribution of Parliaments to enhancing the role of the United 
Nations and the strengthening of Parliaments' involvement In foreign 
policy through the development of Parliamentary diplomacy and 
closer collaboration between the executive and the legislature. 

(b) Need for a radical solution to the problem of debt In the Developing 
World. (The Indian Delegation to the Conference had stated that It 
did not wish to be part of the resolution because the resolution 
contained a suggestion that Govemment should follow the wishes of 
the International Monetary Fund and the World Bank on intemal 
matters, including debtor countries' military budgets). 

(c) The international mass migration of people; its demographic, religi-
ous, ethnic and economic causes, its effects on source and 
receiving countries, its implications internationally and the rights of 
migrants and refugees. 

(Placed on the Agenda as Supplementary Item) 

(d) Support to the recent international initiatives to halt the violence and 
put an end to the violations of human rights in Bosnia and 
Herzegovina. 

(Placed on the Agenda as emergency Supplementary Item) 

Besides the Conference devoted three sittings to the General Debate on 
the political. economic and social situation in the world in which 
87 speakers took part. 

Regional Parliamentary Seminar for Asia and South East Asia: A 
Regional Parliamentary Seminar for Asia and South East Asia was 
organised by the Sarawak Branch of the Commonwealth Parliamentary 
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AIaocIation in Kuching, Malaysia from 4 to 9 September 1992 In 
conjunction with the 125th anniversary of their State Assembly. Sarvashri 
Pawan Kumar Bansal and Ashls Sen, Members of Parliament, attended 
the Seminar from India. 

International Symposium on Democracy: An International Symposium 
on Democracy was organised in Quebec, Canada, from 8 to 13 Sep-
tember 1992, to mark the Bicentennial of Partlamentary Institutions of 
Quebec. Shri Ram Nlwas Mlrdha, M.P., participated In the Symposium 
and delivered the Keynote address on the subject "Democracy and 
Culture" on behalf of the Commonwealth Parliamentary Association. 

Conference on "Discipline and Decorum in the Parliament and State 
Legislatures":" A Conference of Presiding Officers, Leaders of Parties I 
Groups, Ministers of Parliamentary Affairs, Whips, Secretaries and Senior 
OffIcIals of Parliament and States was held in the Central Hall, Parliament 
House on 23 and 24 September 1992. Shri K.R. Narayanan, VIce-
President of India and Chairman, Rajya Sabha inaugurated the Confer-
ence on 23 September 1992. Shri P.V. Naraslmha Rao. Prime Minister 
and Shri Shlvraj V. Patil, Speaker, Lok Sabha, also addressed the 
gathering. 

Reglonsl Conference of Presiding Officsrs, etc: A Regional Conference 
of Presiding Officers. Ministers, Members of Legislatures and Parliament 
from Gujarat, Goa and Maharashtra was held in Bombay on 29 and 30 
October 1992. The Conference was Inaugurated by the Governor of 
Maharashtra, Shrl C. Subramaniam. The inaugural function was also 
addressed by the Speaker, Lok Sabha, Shri Shivraj V. Patil, the Chief 
Minister of Maharashtra. Shri Sudhakarrao Naik. the Speaker. 
Maharashtra Legislative Assembly. Shri Madhukarrao Chaudhury and the 
Chairman, Maharashtra Legislative Council, Shrl J. S. T1lak. 

Workshop on 'Ubrary and Information Services to the Sansad"": A one-
day Workshop on "Ubrary and Information Services to the Sansad" was 
jointly organised by the Parliament Library and Reference, Research, 
Documentation and Information Service (LARRDIS) and the Parliamentary 
Ubraries' Section of the International Federation of Ubrary AssocIations 
and Institutions (IFLA) In the Main Committee Room of Parliament House 
Annexe on 3 September 1992. The Workshop was inaugurated by the 
veteran parliamentarian and former Union Minister, Shrl Atal Beharl 
Vaj)ayee. Shrl C.K. Jain, Secretary-General, Lok Sabha, delivered the 
Welcome Address. About 30 Parliamentary Ubrarlans from Overseas 
Parliaments and several other participants from the Parliament of India 
_ the State legislatures attended the Workshop. 

Birth Anniversary of Dr. Syama Prasad Mockerjes: On the occasion of 
the birth anniversary of Dr. Syama Prasad Mookerjee, a function was held 

-for dIIIIIII, see Short Note enIIIIed "ConfweIa on 'E*cIpIIne and Decorum In the 
~ Ind StatI 1..egiIIIIb ...... 

For dIUIIa. see Short Note enIMIed .'Wortcahop on 'LItnry end Information ServIcM 10 the 
a...:I .... 
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under the auspices of the Indian Parliamentary Group (IPG) on 6 July 
1992 in the Central Hall of Parliament House where the portrait of 
Dr. Mookerjee is put up. Shri Shivraj V. Patil, Speaker, Lok Sabha; 
Shri L.K. Advani, Leader of the Opposition in Lok Sabha; Shri M.M. Jacob, 
Minister of State in the Ministry of Parliamentary Affairs and Minister of 
State in the Ministry of Home Affairs, Members of Parliament and former 
Members of Parliament and others paid floral tributes to Dr. Mookerjee. A 
Profile of Dr. Syama Prasad Mookerjee, prepared by LARRDIS, was also 
brought out on the occasion. 

Birth Anniversary of Shri Bal Gangadhar Tilak: On the occasion of the 
birth anniversary of Shri Bal Gangadhar Tilak, a function was held under 
the auspices of the Indian Parliamentary Group (IPG) on 23 July 1992 in 
the Central Hall of Parliament House where the portrait of Shri Tilak is put 
up. Shri Shivraj V. Patil, Speaker, Lok Sabha; Shri S.B. Chavan, Minister 
of Home Affairs, Dr. (Smt.) Najma Heptulla, Deputy Chairman, Rajya 
Sabha; Shri Ashok Gehlot, Minister of State in the Ministry of Textiles; 
Shri M.M. Jacob, Minister of State in the Ministries of Parliamentary Affairs 
and Home Affairs; Shri R.L. Bhatia, Minister of State in the Ministry of 
External Affairs, Members of Parliament and former Members of Parlia-
ment and others paid floral tributes to Shri Tilak. A Profile of Shri Bal 
Gangadhar Tilak, prepared by LARRDIS, was also brought out on the 
occasion. 

Birth Anniversary of Shri Rajiv Gandhr To mark the birth anniversary of 
Shri Rajiv Gandhi, former Prime Minister of India, an exhibition of 
paintings by Miss Zeba Amrohvi was organised in the Parliament House 
Annexe. The exhibition was inaugurated by Shri Shivraj V. Patlt, Speaker, 
Lok Sabha on 20 August 1992. The Inauguration of the exhibition was 
followed by a meeting of Parliamentarians in the Main Committee Room, 
Parliament House Annexe under the auspices of the Indian Parliamentary 
Group (IPG). Shri Shivraj V. Patil, Speaker, Lok Sabha presided over and 
addressed the meeting. Shri P.V. Narasimha Rao, Prime Minister of India 
and Shri K.R. Narayanan, Vice-President-elect also addressed the 
meeting. Vote of thanks was given by Dr. (Smt.) Najma Heptulla, Deputy 
Chairman, Rajya Sabha. 

The Prime Minister also released a book "Rajiv Gandhi and Parlia!1'ent" 
edited by Shri C.K. Jain, Secretary-General, Lok Sabha, and a 'Profile' on 
Shri Rajiv Gandhi. 

Birth Anniversary of Shri Oadabhai Naoroji: On the occasion of the birth 
anniversary of Shri Dadabhai Naoroji, a function was held under the 
auspices of the Indian Parliamentary Group (IPG) on 4 September 1992 in 
the Central Hall of Parliament House where the portrait of Shri Naoroji Is 
put up. Shri Shivraj V. Patil, Speaker, Lok Sabha; Shri S.B. Chavan. 
Minister of Home Affairs; Shri Ghulam Nabi Azad, Minister of Parliamen-
tary Affairs; Smt. Sheila Kaul, Minister of Urban Development; Shri M.L. 
Fotedar, Minister of Health and Family Welfare; and Members of Parlia-

"For details, see Short Note entitled "Birth Anniversary of Shri Rajiv Gandhi". 
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ment and former Members of Parliament and others paid floral tributes to 
Shri Naor6ji. A Proflle of Shri Dadabhai Naorojl, prepared by LARRDIS, 
was also brought out on the occasion. 

PARLIAMENTARY DELEGATIONS VISITING INDIA 

Russian Federation: On the Invitation of the Parliament of India, a 
13-member Parliamentary Delegation led by Mr. R.I. Khasbulatov, Chair-
man of the Supreme Soviet of the Russian Federation visited India from 3 
to 10 August 1992. The Delegation called on Shri Shivraj V. Patil, 
Speaker, Lok Sabha on 3 August. Shrl Ghulam Nabi Azad, the Minister of 
Parliamentary Affairs called on the Leader of the Delegation on the same 
day. The Speaker, Lok Sabha hosted a dinner In their honour later In the 
evening. The Minister of State for Extemal Affairs called on the Leader of 
the Delegation on 4 August. The Delegation called on the President of 
India on the same evening. The Delegation called on the Deputy 
Chairman, Rajya Sabha on 5 August. A discussion between the Delega-
tion and Mtlmbers of our Parliament was also held on the same day. 

Besides Delhi, the Delegation visited Agra, Bangalore and Bombay. 

Uzbekistan: On the invitation of the Parliament of India, a 1D-member 
Uzbek Parliamentary Delegation led by Mr. S.M. Yuldashev, Chairman of 
the Supreme Council of the Republic of Uzbekistan, visited India from 
11 to 19 August 1992. 

The Delegation called on Shri Shlvraj V. Patil, Speaker, Lok Sabha and 
Shrl Ghulam Nabi Azad, Minister of Parliamentary Affairs on 12 August. 
The Speaker, Lok Sabha hosted a dinner In their honour later In the 
evening. The Delegation called on Dr. (Shrimatl) Najma Heptulla, Deputy 
Chairman, Rajya Sabha on 17 August. A discussion between the 
Delegation and Members of our Parliament was also held on the same 
day. They calisd on Dr. Shanker Dayal Sharma, President of India, 
Shri P.V. Narasimha Rao, Prime Minister, Shri S.B. Chavan, Minister of 
Home Affairs and Shri Eduardo Faleiro, Minister of State for Extemal 
Affairs on 18 August. They also attended the Independence Day Celebra-
tions on 15 August. Besides Delhi. the Delegation also visited Agra and 
Bombay. 

INDIAN PARLIAMENTARY DELEGATION GOING ABROAD 

Cyprus: On the Invitation of the House of Representatives of Cyprus, an 
Indian Parliamentary Delegation led by Shri Shivraj V. Patll, Speaker, Lok 
Sabha visited Cyprus from 14 to 18 September 1992. The other Members 
of the Delegation were Shri Ghular.l Nabi Azad, Minister of Parliamentary 
Affairs; SM P.R. Kumaramangalam, Minister of State for Parliamentary 
Affairs and ScIence and Technology; and Shri B.K. Handlque, Shrl P.G. 
Narayanan, Shri Rajvlr Singh and Shrl C. Swaminathan, all members of 
Parliament. SM R.C. Bhardwaj, Additional Secretary, Lok Sabha Sec-
retariat was Secretary to the Delegation. 
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BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period 1 July to 30 September 1992, the following Program-
mes/ Courses were organised by the Bureau of Parliamentary Studies and 
Training: 

Eighth Parliamentary Internship Programme for Foreign Parliamentary 
Officials: The Eighth Parliamentary Intemship Programme for Foreign 
Parliamentary Officials is being organised from 25 September to 
12 November 1992. The Programme is designed to meet the needs of 
Officers of foreign Parliaments and to enable them to study the working of 
parliamentary institutions in India and their processes and procedures. It 
also aims to provide an opportunity to the officers to exchange ideas in 
the context of their own experiences in their Legislatures. 

The Programme is being attended by 19 Parliamentary Officials from 
various Afro-Asian countries including Ghana, Zambia, Zimbabwe, Sri 
Lanka and Nepal. Shri C.K. Jain, Secretary-General, Lok Sabha, inaugu-
rated the programme on 30 September 1992. 

Visit by the Members of the Nepalese Parliament: A Study Visit for 
4 MPs and an officer of the Nepalese Parliament was organised from 23 
to 25 September 1992 to. familiarise them with the procedure of Par-
liamentary Questions, Committee System and Legislative Processes as 
practised in India. 

Appreciation Courses in Parliamentary Processes and Procedures for 
Probationers of All-India I Central Services and Officers of Government of 
India, etc.: The following Appreciation Courses were also organised by the 
BPST: (i) Indian Forest Service Probationers (from 6 to 10 July 1992); 
(ii) Audit Officers, IRSS and IRSSE Probationers (from 20 to 24 July 
1992); (iii) Officers of Public Undertakings (from 3 to 7 August 1992); 
(iv) Youth Coordinators of the Nehru Yuvak Kendra (from 10 to 14 August 
1992); (v) Officers of Government of India (from 17 to 20 August 1992); 
(vi) Professors/Lecturers of Universities/Colleges (from 24 to 28 August 
1992); and (vii) Probationers of Indian Revenue Service (Customs & 
Central Excise) and IRSME (from 14 to 18 September 1992). 

Attachment Programme: An Attachment Programme for two Officers of 
the Rajasthan Vidhan Sabha Secretariat was organised from 1 to 11 
September 1992. 

In-service Course for Officers/Staff of Lok Sabha/Rajya Sabha and 
State Legislature Secretariats: A Training Course for Translators/Hindi 
Assistants of Lok Sabha, Rajya Sabha and State Legislature Secretariats 
was organised from 24 August to 4 September 1992. 

Study Visits: At the request of various training and educational institu-
tions, thirteen Study Visits were also organised during the period. 



PRMLEGE ISSUES 

LOt< SABHA 
AI/eged arrest of a member by police and non-intimation thereof to the 

Speaker: On 6 November 1991, a teleprinter message addressed to the 
Speaker, lok Sabha, was received from the Personal AssIstant to 
Kumari Frida Topno, MP, informing about her arrest at 4.30 P.M. on 2 
November 1991 by the Orissa Police at Rourkela. As directed by the 
Speaker, Lok Sabha, the matter was referred to the Ministry of Home 
Affairs, for furnishing a factual note on the matter. 

On 10 November 1991, Kumari Frida Topno, MP, gave notice of a 
queation of privilege regarding her alleged arrest. On 22 November 1991, 
Kumari Frida Topno, MP, sought to raise the matter In the House. When 
Shri K.P. Singh Dea, MP, stated that It was a serious matter since 
Kumar! Frida Topno was arrested and no intimation had been received 
about her arrest, the Speaker, Lok Sabha, observed that the letter which 
aha had written to him was In his possession and that he would have to 
take a decision as to whether It constituted a breach of privilege or not, 
only after getting the Information. 

On 12 November 1991, Kumarl Frida Topno, MP, sought to raise the 
matter again in the House and on consent being granted by the Speaker, 
Lok Sabha, stated as follows: 

Sir, on the request of the executive Officer of the Notified Area 
Council (Steel Township) I had gone to his office on 2.11.1991 at 
2.30 P.M. for a discussion pertaining to change of the President of 
Sarla Mahila Samiti of TImber Colony, Rourkela. While the 
discussion was going on, some twenty hooligans .forcibly entered 
the hall, misbehaved with the ladies and used filthy language 
against me and the ladles. They took away the Executive OffIcer. 

Suddenly some more hooligans came at the gate and started 
throwing stones on us. They created law and order problem and 
demanded my arrest. Some 150 ladies and 100 men were 
arrested with me by Shrl R.K. Slswal, DSP, on duty. We were 
taken In a police van to Sector 7 police station at 6.30 P.M. and 
were detained there till 4.30 A.M. of 3.11.1991. 

It was raining throughout the night and we were kept sitting on 
the verandah of the Police Station. The District eMI and Police 
Administration did not care to come to the Police Station to solve 
the problem. The DIstrtct Magistrate who was camping at Rourkela 
also did not come to the Police StatIon. 
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The Speaker, thereupon, observed that he had asked for the explana-
tion on 8.11.91. Reminders were ~ on 15.11.91, 19.11.91, 22.11.91 and 
25.11.91. Then, the show cause notice as to why the privilege notice 
should not be admitted was given on 27.11.91 and 29.11.91. Again there 
were letters sent on 6.12.1991 and again on 12.12.91. In spite of so many 
letters, nothing had been done. The Speaker, then, referred the matter to 
the Privilege Committee. 

The Committee of Privileges, after examining in person Kumari Frida 
Topno, MP, and the officers concerned in the Government of India and 
Government of Orissa, in their First Report presented to the House on 
11 August 1992, reported inter-alia, as follows: 

(1) At the outset, the Committee felt that two issues were broadly 
involved in the case: 

(a) Whether Kumari Frida Topno, MP, was detained on 2 November 
1991 by Orissa Police at Sector 7 Police Station, Rourkela? If so, 
whether non-Intimation thereof to the Speaker, Lok Sabha, 
amounted to a breach of privilege and contempt of the House; and 

(b) Whether the instructions issued from time to time by the 
Government of India to the State Governments, Union Territories 
Administrations and others regarding (i) Official dealing between the 
Administration and Members of Parliament and State Legislatures; 
and (ii) immediate intimation required to be given to the Speaker, 
Lok Sabha/Chairman, Rajya Sabha, about arrest/detention/release, 
etc. of MPs, were comprehensive enough to leave no scope for 
non-compliance therewith? If not, whether any review of the said 
guidelines was called for with a view to suggesting suitable 
modifications in the guidelines to the Government of India to make 
them more broad-based and comprehensive? 

The Committee decided to deal with both the issues separately. It noted 
that none of the officers of the Orissa Government examined by the 
Committee could give any plausible explanation for the act of removing 
Kumari Frida Topno, MP, and her supporters from the Notified Area 
Council Office where they were, as per the version of the Officers, holding 
a meeting with the Executive Officer, NAC (ST) peacefully. They also 
could not explain with any conviction, as to what promoted them to 
remove Kumari Frida Topno and her supporters from there instead of 
arresting and removing those persons who were threatening the member 
and from whom there was a genuine apprehension of breach of peace. 

The Committee was also not inclined to believe the story put forth by 
the concerned police officers that after the removal from the· Notified Area 
Council office of Kumari Frida Topno, MP, and her supporters, they were 
taken to the Sector 7 Police Station, Rourkela, out of their (Police officers') 
concern for the security of the member and her supporters. 
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The Committee also noted that two different versions had been given at 
two different places by Shri Jogendra Patnaik, Officer-in-charge, Sector 7 
Police Station, Rourkela, in his evidence before the Committee about the 
reason behind Kumari Frida Topno's insistence to remain in Sector 7 
Police Station, Rourkela. On the contrary, Shri Sushil Kumar Pradhan, 
Superintendent of Police, Rourkela, advanced an altogether different plea 
for Kumari Frida Topno's prolonged presence in the Police Station. This 
continuous shifting of the plea by the concerned police officers, when seen 
in the backdrop of the admission by the Chief Secretary, Government of 
Orissa that the Police officers made a mistake in bringing Kumari Frida 
Topno and her supporters in a Police van to the Police Station and a 
second mistake in not sending intimation to the Speaker, lok Sabha, 
about the same, left the Committee in no manner of doubt that there could 
have been no other intention in taking Kumari Frida Topno to the Police 
Station but to detain or arrest her there. 

The Committee, however, noted that whereas on the one hand 
Kumari Frida Topno, MP, repeatedly stated that  it was Shri R.K. ~  

DSP, Rourkela, who had ordered her arrest and also informed her that he 
was arresting her, Shri R.K. Biswal, on the other hand denied the 
allegation. After considering the contradictory statements made by Kumari 
Frida Topno, and Shri R.K. Biswal, the Committee felt that  it had no 
reason to disbelieve the version of the hon. Member that she was arrested 
on 2 November 1991 at Rourkela. The Committee arrived at the 
conclusion that Shri R.K. Biswal did, in fact, verbally convey to 
Kumari Frida Topno that she was under arrest. This conclusion of the 
Committee was further fortified by subsequent events where Kumari Frida 
Topno was kept in Sector 7 Police Station, Rourkela, for about ten hours. 
It also felt that keeping Kumari Frida Topno at Sector 7 Police Station for 
about ten hours was an overt act, which though it might not have been a 
technical arrest, definitely amounted to putting her under detention or 
restraint. It, therefore, held that Shri R.K. Biswal was responsible for the 
detention of Kumari Frida Topno, MP. He should have ensured that the 
information relating to detention/restraint of Kumari Frida Topno was 
communicated to the Speaker, Lok Sabha promptly. Since non-intimation 
of arrest/detention, etc. of a member of Lok Sabha to the Speaker, lok 
Sabha, amounted to a breach of privilege and contempt of the House, the 
Committee arrived at the conclusion that a gross  breach of privilege and 
contempt of the House had been committed in not sending immediate 
intimation about the detention/restraint of Kumari Frida Topno, MP. 

However, taking into consideration the totality of the circumstances and 
facts of the case· and in view of the regret expressed by Shri R.K. Biswal, 
and other senior officers of the Orissa Government, the Committee felt 
that the House would best consult its own dignity by taking no further 
action in the matter. 
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The Committee also brought on record the apathy and total lack of 
concern shown by senior officers like the District Magistrate, Sundargarh, 
and Superintendent of Police, Rourkela, in not reacting to the situation 
with alacrity expected of such high ranking officers. They had failed to 
respond to Kumari Frida Topno's repeated requests on telephone to come 
to the Police Station and discuss the matter with her. Had these officers 
gone to the Police Station, the Committee felt, the situation could haVe 
been diffused on the spot and things would not have reached such a pass 
where a member of Parliament had to stay in a Police Station for the 
better part of a night. 

The Committee expressed their extreme displeasure at the role of the 
Executive Officer, Notified Area Council (Steel Township), Rourkela 
(Shri Gunanidhi Jena) in this whole unhappy episode. Shri Jena, during 
his evidence before the Committee, seemed to be over-eager to use the 
word 'rescue' with regard to Kumari Frida Topno's removal from the 
premises of the Notified Area Council office. The Committee were also not 
satisfied with the unconvincing explanation given by Shri Gunanidhi Jena 
for the delay of about 10112 hours in lodging the First Information Report by 
him about the incident. It also deprecated the conduct of the Executive 
Officer in falsely implicating Kumari Frida Topno in the FIR, on the basis 
of hearsay information as having arrived in the Notified Area Council office 
with lathis and lethal weapons which was later on found to be unfounded 
and incorrect. The Committee observed that the conduct of the Executive 
Officer, Notified Area Council, was not at all in keeping with the standards 
expected of a responsible Government officer. It desired that suitable 
action be taken against him by the Government of Orissa for making false 
and baseless allegations, on the basis of hearsay information against 
Kumari Frida Topno, MP, in the FIR lodged by him in Sector 7 Police 
Station, Rourkela, on 2 November 1991 without bothering to first verify the 
veracity of those allegations. 

The Committee noted that instructions had been issued from time to 
time by the Government of India to State Governments/Union Territories 
Administration regarding norms of official dealings between the 
Administration and members of Parliament. These instructions required 
the Government Officers to show all courtesies to members of Parliament. 
The Committee felt that in a democratic set up like ours, the 
Administration or the executive should not feel shy of giving the elected 
representatives of the people the respect and regard which they rightly 
deserved. They were of the opinion that the instructions regarding official 
dealings needed to be reiterated and brought to the notice of all 
concerned-particularly the police officers and officials at the lower level. It 
also felt that proper training needed to be imparted to the Government 
Officers to make them realise that their job was to serve people and they 
were, therefore, duty bound to show due courtesy and regard to the 
people's representatives. The Government might consider holding training 
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courses for its officers, particularly at the lower level, to impress upon 
them the need to show due courtesy and regard to the elected 
representatives of the people. 

The Committee emphasised that no useful purpose was going to be 
served unless the instructions percolated down to the lower level in the 
administrative machinery so that the officers/ officials who were directly 
responsible for dealing with members of Parliament became aware of the 
existence of these instructions. The Committee, therefore, felt that the 
instructions should be translated into all national languages so that these 
were properly understood and comprehended by the lower level staff. It 
said that the Government might also consider the feasibility of holding on 
a regular baSiS, conferences of the Chief Secretaries, etc. of the State 
Government to review the effectiveness of the instructions as well as for 
discussing proper follow-up and feed back aspects of the matter. 

The Committee noted that the Secretary, Ministry of Home Affairs, 
Government of India stated during his evidence that a telex message sent 
by the Government Of Orissa to the Ministry of Home Affairs, Governmrtnt 
of India, on 27 November 1991, was not received by the Ministry of Home 
Affairs. They took a very serious note of such a lapse in communication 
whereby the House was denied access to important information which was 
meant to be communicated by the Government of Orissa to the House 
through the Ministry of Home Affairs, Government of India. The Committee 
would like the Ministry of Home Affairs, Government of India, to inquire 
into the matter with a view to ensuring that such lapses did not occur in 
future. • 

In view of the above, the Committee recommended that no further 
action needed to be taken by the House in the matter. 

No further action was taken by the House in the matter. 

RAJYA SABHA 
Alleged obstructions to members in carrying out their parliamentary 

duties and alleged non-intimation of their arrest to Chairman, Rajya 
Sabha: On 6 July 1987, Shri P. Upendra, a member, gave notice of a 
question of privilege against ShriA.S. Kaushik, District Magistrate. Meerut. 
and Shri V.K.B. Nair. Senior Superintendent of Police. Meerut. for 
allegedly preventing a delegation· of members of Parliament from viSiting 
certain riot-affected areas of Meerut and also allegedly keeping them 
under arrest for 15 hours and non-intimation thereof to the Chairman. 
Rajya Sabha. 

Shri Upendra. in his notice of question of privilege. stated inter alia that 
on 25 May 1987 he. along with some other members of Parliament. went 
to Meerut to make an on-the-spot.study of the situation in the riot-stricken 
areas of the city. On their arrival, at the Meerut Circuit House, the Chief 
Minister of Uttar Pradesh met them and asked the District Magistrate and 



Privilege Issues 495 

Senior Superintendent of Police to accompany the team when it left for 
Maliana village which was the worst riot-affected area. According to 
Shri Upendra, when they reached the outskirts of Maliana, they were 
stopped by the Provincial Armed Constabulary and the District 
administration and were asked to return to the Circuit. House. On their 
refusal to do so, the' Magistrate present there told them that they were 
under arrest. Shri Upendra further stated that they were then taken by the 
Police to the Transport Nagar Police Station and detained there for 15 
hours. The Police officials present at the Police Station did not record their 
arrest and asked them to leave the Police Station. They were arrested and 
detained in the Police Station for the whole night. No. intimation of Shri 
Upendra's arrest was sent to the Chairman, Rajya Sabha, as was required 
under the rules. Shri Upendra contended that the action of the authorities 
in preventing him and other members from viSiting Maliana village and 
getting to know first hand the actual situation in the riot-hit areas had 
prevented them from doing their duty as members of Parliament. 
According to Shri Upendra, the matter involved serious question of 
privilege. 

On 26 November 1987, the Chairman referred the matter to the 
Committee of Privileges for examination, investigation and report. 

The Committee of Privileges, after examining in person Shri R.S. 
Kaushik, the then District Magistrate, Meerut, and Shri V.K.B. Nair, the 
then Senior Superintendent of Police, Meerut, and after considering the 
report furnished by the Government of Uttar Pradesh in the matter and all 
other relevant documents, in their Thirtieth Report presented to the House 
on 16 July 1992, reported mter alia that the State Home Department, in its 
report, gave a conflicting version of the incident inasmuch as they denied 
Shri Upendra's allegation that he was arrested along with other members 
of the delegation or they were prevented from visiting Maliana. On the 
other hand, it was mentioned that on the day, Shri Upendra and other 
members of the delegation were stopped at the outskirts of Maliana by the 
authorities present there and were repeatedly requested to go to the 
Circuit House for safety as also to enable the authorities to obtain 
permiSSion of higher authorities for visit of the delegation to Maliana. The 
delegation, however, moved to the Transport Nagar Police Station asking 
to be placed under arrest. There also they were requested to move to the 
Circuit House but they remained sitting there and repeatedly Insisted that 
they should be arrested although the Additional District Magistrate assured 
that in case members desired to go to Maliana during the night, 
arrangements could be made for them. 

As regards the contention of Shri P. Upendra that on 25 May 1987 on 
the arrival of members at the Meerut Circuit House, the then Chief 
Minister of Uttar Pradesh had met them and had asked the District 
Magistrate and Senior Superintendent of Police to accompany the team to 
Mallana, the officials maintained that the Chief Minister had not asked 
them to take the members to Maliana at that moment but instead had left 
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it to them to take their own decision, considering the law and order 
situation and the security aspects. The officials then requested the 
members to have some rest in the Circuit House and allow them to make 
security arrangements for the team's visit. But the members did not 
accede to this request and proceeded to the spot where they were 
stopped by the officers then on duty and requested them to return to the 
Circuit House for safety reasons. But as per the reports supplied to them, 
the members moved to the Transport Nagar Police Station, remained 
sitting there'and kept on insisting on their arrest. They were, however, not 
arrested. Since there was rio arrest or detention of the members or for 
that matter. no restraint was placed on them, no report was sent to the 
Chairman, Rajya Sabha in the matter. 

The Committee. after considering the report, felt that it would have been 
better if the authorities concerned had by way of abundant caution sent 
factual information about the circumstances under which the delegation 
was stopped from visiting the riot-affected areas of Maliana. They, 
however, recommended that the matter which had already become .pretty 
old, need not be pursued further. 

No further action was taken by the House in the matter. 

Alleged misbehaviour with a member by police officials. On 
28 February 1989, Shri Ram Awadhesh Singh, a member, gave notice of 
a question of privilege against the officials of the Central Jail, Buxur, Bihar, 
for allegedly ill-treating him during his detention in that Jail from 5 to 
25 February 1989. 

Shri Ram Awadhesh Singh. in his notice, mter alia stated that he was 
not only treated disrespectfully in utter disregard of his position as a 
member of Parliament but was also denied food and was not even 
allowed to have a bath for ten days. According to Shri Singh, the Jail 
Superintendent said, "You are a prisoner. Yours 'MP-Tem-Pee' status is 
worth nothing here. You can do whatever you like to do after going out 
from here. I will see the Parliament and of course, you too." 

On 12 May 1989, the Chairman referred the matter to the Committee of 
Privileges for examination, investigation and report. 

The Committee of Privileges, after conSidering the Report of the 
Government of Bihar in that regard 'and all other relevant documents, 
in their Thirtieth Report presented to the House on 16 July 1 992, inter alia 
reported as follows:-

The Report of the Government of Bihar inter afia contained 
findings of an inquiry conducted by the Director of Probation 
Services, Government of .Bihar into all the allegations levelled by 
Shri Singh not only in his notice of breach of privilege but also in 
some of the letters addressed by him from Jail to the then 
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Chief Minister of Bihar and to the Inspector General of Prisons, 
made in person. While most of the allegations of the member had 
been found to be unsubstantiated by the Inquiry Officer, some of 
the problems were stated to be of member's own making as he 
refused to cooperate with the jail staff. 

The Committee feels that though the Government of Bihar had 
taken steps to look into the complaints made by Shri Ram 
Awadhesh Singh, much of what he complained in his notice of 
breach of privilege could have been avoided had the jail 
authorities paid due and timely attention to Shri Singh's 
complaints. 

The Committee took a serious view of the perfunctory and casual 
manner in which the authorities dealt with Shri Singh's complaint sent to 
them through the Ministry of Home Affairs. The Committee observed that 
the Bihar Government took about three months to respond to Shri Singh's 
notice of breach of privilege. The Committee, therefore, emphasised that 
as and when members' complaints were referred to the various State 
Authorities they should be dealt with promptly and replies thereto be sent 
by them without delay. When the authorities felt that some more time was 
required to collect information or to conduct an inquiry, an interim reply 
should invariably be sent explaining the position. In the absence of any 
response from Shri Ram Awadhesh Singh rebutting the version of the 
Government of Bihar as contained in the Inquiry Report mentioned above, 
the Committee felt that no useful purpose would be served by pursuing 
the matter. The Committee, therefore, recommended that the matter be 
allowed to rest there. 

No further action was taken by the House in the matter. 
Alleged prevention of a member frc!rn performmg his parliamentary 

duties: On 7 March 1989, Shri M.S. Gurupadaswamy and some other 
members raised a matter in the House regarding the alleged arrest of 
Shri Yashwant Sinha, a member, in Chandigarh on 4 March 1989 and 
expressed their concern at his detention in the Police Station for long 
hours without assigning any reasons therefor and without producing him 
before a magistrate. The members referred to Shri Sinha's judicial remand 
and his transfer to Patiala Jail which, in their view, constituted a deliberate 
act of intimidation and amounted to preventing him from discharging his 
parliamentary duties since the House was in session. They took serious 
note of the delay on the part of the 'authorities in sending intimation about 
Shri Sinha's arrest to the Chairman, Rajya Sabha, and demanded that 
stern action be taken against the concerned officials. 

On 8 March 1989. the then Minister of Home Affairs (Shri Buta Singh) 
made a statement in the House informing about the circumstances leading 
to the arrest and subsequent release of Shri Sinha. In his statement, the 
Minister inter alia mentioned that on 4 March 1989, Shri Yashwant Sinha, 
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as part of a programme of courting arrest daily in protest against the 
action of the enforcement staff against encroachment by 'rehriwalas' in 
Sector 37 Market in Chandigarh, led a large number of demonstrators in 
Sector 17 Shopping Complex and raised slogans. They did not heed to 
the advice of the Police to disperse and not to disturb peace. 
Consequently, demonstrators numbering 103, including Shri Sinha, were 
arrested and taken to' the Police Station where all facilities and due 
courtesies were extended to him in keeping with his status as member of 
Parliament. Shri Sinha and others were ordered to be released by the 
Sub-Divisional Magistrate on fumishing personal bonds without any surety 
and on their refusal to do so, they were remanded to judicial custody till 
10 March 1989. As the District Jail in Chandigarh was already full and 
there was no other accommodation, the SDM ordered that Shri Sinha and 
others be lodged in the District Jail, Patiala. Following the Home Minister's 
talk with the Governor of Punjab, Shri Yashwant Sinha was eventually 
released on 8 March 1989. 

On 9 March 1 e89, Shri Yashwant Sinha made a special MentiC1l1 and 
Informed the House about the ill-treatment meted out to him during his 
arrest and the misleading information fumished to the Minister of Home 
Affairs by the Chandlgarh Administration in that regard. He deniea the 
version as given to the House by the Minister of Home Affairs and 
maintained that no courtesy was extended to him as a member of 
Parliament at the Police Station. 

The same day, Shri Yashwant Sinha gave a notice of question of 
privilege against the then Advisor to the Administrator, Chandigarh 
(Shri Ashok Pradhan), the Deputy CommiSSioner, Chandigarh, the Senior 
Superintendent of Police, Ct'landigarh and the Station House Officer, 
Central Police Station, Sector 17, Chandigarh for allegedly ill-treating him 
during his detention. Shri Sinha mter alia stated that the treatment meted 
out to him by the Police in Chandigarh was contrary to all norms of 
civilised behaviour and a gross violation of his honour and dignity as a 
Member of Rajya Sabha. According to Shri Sinha, the Chandigarh 
Administration had also committed a breach of privilege of the House by 
misinforming the Home Minister who had subsequently misled the House 
in regard to this case. 

On 12 May 1989, the matter was again raised in the House and the 
Chairman referred the matter to the Committee of Privileges for 
examination, . investigation and report. 

The Committee of Privileges, after considering the report of the 
Chandigarh Administration and all other relevant documents, in their 
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Thirtieth Report presented to the House on 16 July 1992, inter alia 
reported as follows:-

In the report of the Chandigarh Administration as well as in the 
letter dated 12 March 1989 from the then Minister of Home Affairs, 
more or less the same version of the incident was given as 
mentioned by the Minister in his statement in the House on 
8 March 1989. The only additional point made in the letter from 
the Minister was that the Senior Officers of the  Chandigarh 
Administration who could not be present at the time of 
Shri Sinha's arrest because of their pre-occupation in connection 
with a religious procession which was to be taken out on tht 
OCCasion of Maha Shivratri had been told to be careful in future. 
An almost identical reply was sent to Shrl Yashwant Sinha by the 
then Minister in response to his Special Mention made on 9 March 
1989. 

In view of the fact that the officers concemed had been warned to be 
more careful in future, the Committee recommended that no further action 
be taken in the matter. 

No further action was taken by the House in the matter. 

Alleged intimidation of a member by an outsider: On 24 March 1992, 
Shri Vlren J. Shah, a member, gave a notice of a question of privilege 
against Shri Bharat Vora, Managing Director, P.J. Pipes & Vessels Ltd., 
Bombay for allegedly intimldating:hlm from performing his parliamentary 
duties. In his notice of question ofnprivilege, Shri Shah stated that on 
22 March 1992 Shri Bharat Vora had made two telephone calls on him 
and had also written a letter datecL21 March 1992 to him in connection 
with a matter involving Shri Vora's company raised by Shri Shah In the 
House on 17 March 1992, through Special Mention. Shri Shah contended 
that these telephone calls and the tetter reflected an intention on the part 
of Shri Vora to intimidate and discourage him from performing his 
constitutional duties as a member of Parliament. 

On 26 March 1992, Shri Shah raised the matter in the House and the 
Chairman referred it to the Committee of Privileges for examination, 
investigation and report. 

The Committee of ~ after examining in person Shri Bharat 
Vora, Managing Director, P.J. Pipes & Vessels Ltd., Bombay and after 
considering the written explanationd Shri Bharat Vora and letter dated 
27 March 1992 from Shri Viren, J. Shah, MP, addressed to the Chairman, 
Committee of Privileges, in their Thirty-First Report presented to the 
House on 16 July 1992, inter alia reported as follows: 

Shri Shah inter alia mentioned in his letter dated 24 March 
1992 that in the course of his second telephonic call on 22 March 
1992 Shri Bharat Vora told htm that having been disturbed by his 



500 The Journal of Parliamentary Information 

statements in Parliament, he wanted to see him and that he 
should be careful about making such statements In Parliament. 
According to Shri Shah, he told Shri Vora that there was no point 
In meeting him and if there were any factual inaccuracies he could 
approach the Minister of Petroleum and Natural Gas to offer 
clarifications in Parliament, but Shri Vora not only kept on insisting 
on meeting him, his tone and tenor were also certainly 
intimidating. 
Shri Bharat Vora (in his reply dated 9 April, 1992), clarified that 
the telephone calls were made by him only for obtaining an 
appointment with Shri Viren J. Shah for the purpose of bringing 
facts to his notice, much as he was concerned that any incorrect 
impression should not be created about his company and that the 
letter was written by him with the sole aim of seeking particulars of 
the charges made by Shri Shah against his company.... If he 
made the Hon'ble Member feel that any breach of privilege was 
committed, he would offer sincere and unconditional apology for 
the same. 
Shri Viren J. Shah expressed his dissatisfaction with the 
explanation given by Shri Vora, reiterated his charges against him 
and asserted that the language in which Shri Vora expressed the 
regrets was highly objectionable and in fact further aggravated the 
matter. 

The Committee noted that in the course of his submission before it on 
5 May -1992 as well as in his letter of 5 May, Shri Bharat Vora had 
disclaimed any intention on his part to intimidate or discourage Shri Viren 
J. Shah from performing his parliamentary duties and tendered an 
unconditional and unqualified apology. 

In view of the apology tendered by Shri Bharat Vora, the Committee 
recommended that the matter be not pursued further. 

No further action was taken by the House in the matter. 
STATE LEGISLATURES 

GOA LEGISLATIVE ASSEMBLY 

Alleged casting of aspersions on the members and the House by a 
Minister in a Press Conference: On 31 March 1992, the Speaker observed 
that he had received notices of an alleged breach of privilege and 
contempt of the House raised by Shri A.N. Naik, MLA against Shri Suresh 
Parulekar, Minister for Industries, arising out of a reported Press 
Conference (held by the Minister for Industries) as published in the 
Marathi daily Gomantak of 16.11.91. 

Shri Naik, in his notice, said that at the said Press Conference, the 
Minister for Industries had announced that the Report of the House 
Committee on the proposed Nylon 6, 6 project would be discussed in the 
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torthcoming session of the Assembly and then went on to prejudge that 
the said report would be dismissed by the House. 

Shri Naik added that since the Minister was repeating this again and 
again there could not be any doubt that he was doing so deliberately and 
hence he requested that punishment may be awarded to the Minister. 

The Speaker then said that before giving the consent to the matter, as 
required under Rule 73, he wanted to hear the Minister and therefore his 
explanation was called before 20 December 1991. 

The Minister in his explanation said as under: 

I had discussed this issue and the points contained in the House 
Committee's Report on Nylon 6, 6 and assessed the opinion of 
many Members of the House in an informal manner and I am 
convinced that large section of the Members are in favour of the 
Nylon 6, 6 project to come up in Goa. 

During the Press Conference, this subject cropped up and as in 
the past I have informed the Press that the Government may 
approve Nylon 6, 6 project after studying the various factors and 
safeguards. But as alleged in the complaint made by Shri A.N. 
Naik, I have not ~  that the report would be thrown out. In the 
instant case there appears to be some misunderstanding on the 
part of particular Press reporter which has resulted in some 
inadvertent remarks. 

I assure you, Sir, that in no case I will deliberately cast aspersions 
which will amount to bringing down the esteem and respect due to 
the Committee because I am aware that any Committee of the 
House is like a mini House having the same respect as due to the 
House itself. 

I reiterate my sincere faith and high respect for democracy and the 
institutions of democracy. 

The Speaker, then, observed that from the clarification given by 
Minister, it was clear that he had no intention to deliberately undermine 
the report of the Committee and it appeared that the issue arose out of 
misunderstanding at the Press Conference. 

In view of this, the Speaker withheld consent to the raising of question 
of priviiege and contempt of the House in the instance case. 

Alleged unauthorised publication of the Report of a Parliamentary 
Committee: On 31 March 1992, the Speaker observed that he had 
received the notice of a question of priviiege and contempt of the House 
given by Dr. Kashinath G. Jhalmi, MLA, against Dr. Claude Alvares, Editor 
of a book captioned 'Unwanted Guest' for having published in toto the 
House Committee Report on Nylon 6, 6 project in the said book. 
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Shri Jhalmi, in his notice, said that in the book in the body of the 
report some expert comments had been introduced as box items, which 
did not appear anywhere in the report as published under authority. The 
book was also having an American Distributor, which clearly meant that 
the Editor of the book was trying to make money out of the property of 
the House which was a matter highly objectionable. He concluded that 
the book also portrayed wrong image of the House and Goans at large 
and that this publication of the report in the book was without the 
authority of Speaker of the House. 

The Speaker then observed that he wanted to hear the other party 
concerned. Dr. Claude Alvares, in his explanation, said that the Report 
of the Committee on Nylon 6, 6 project remained inaccessible to the 
public until the Navhind Times, Panaji, serialized the entire document. 
Since, for most persons, keeping a copy of this Report in newspaper 
format was found to be inconvenient. he decided to make a compilation 
of all the material available on Nylon 6, 6 including the full text of the 
Report as published and widely circulated by the Navhind Times. 
Dr. Alvares explained that he had reprinted the Report as it appeared 
in the original. No charge had been made that he had witfully distorted 
the Report in any way. It was true that some quotes which did not form 
part of the House Committee Report were found in different sections of 
the Report as it appeared in the book. However, these quotes were 
clearly demarcated separatety in boxes and were in any case taken 
from the verbatim record of the proceedings before the House 
Committee. 

Regarding the allegation that an American distributor was mentioned 
in the book and that he was 1herefore attempting to make money out of 
the property of the House, Dr. Alvares said that there were several 
environmental groups in the USA (the home of Du Pont) who were very 
keen about being kept abreast about the public debate in the Du Pont 
Plant in Goa. Several of tillese organisations were low budget 
operations and it was thought to have a single distribution point in the 
USA from where they could procure copies of the document. Due to 
great demand in Goa itself, the limited edition printed was exhausted 
here itself and he had been unable to supply any copies outside. 

Dr. Alvares denies that making a House Committee Report available 
to the public for its information, discussion and debate was a malicious 
purpose, or that he had painted a wrong image of the House and 
Goans at large. He said that he published the book with the sole 
purpose of stimulating public ref!ection on the House Committee's 
deliberations, and that money was the last thing he hoped to make 
from the book as it was available in Goa at cost. Dr. Alvares pointed 
out that instead of soiling the image of 1he House he had put the Goa 
Assembly on the world map and helped enhance its reputation. In the 
introduction, he had drawn conaiderable attention to the fact that the 
Goa Assembly was unique in this pioneering effort to hold public 



Privilege Issues 503 

meetings on a vital industrial project. He had also suggested such 
hearings could become a model for similar initiatives in other parts of the 
country. 

The Speaker then observed that the House Committee Report on Nylon 
6, 6 was published and distributed in the House to its members and the 
press under the authority and order of the Speaker. The Navhind Times. 
Panaji, published this entire report in a serialised form. At that juncture. 
the members did not take cognizance of the publication of the report. 

In the instant case, Dr. Claude Alvares had stated that he felt that this 
report was of great public attention and maintain the entire document in a 
serialised form was inconvenient for the public; so he compiled this entire 
document, earlier published by The Navhind Times in his book 'Unwanted 
Guest' for its information, discussion and debate and money was the 
last thing he hoped to make from the book as alleged by Dr. K. Jhalmi. 

It had been noted that in the body of the report some expert comments 
were introduced as box items which did not appear anywhere in the report 
as published under the authority of the Speaker. Dr. Alvares had made a 
mention In his reply that those quotes were clearly demarcated separately 
In boxes and were taken from the verbatim record of the proceedings 
before the House Committee. 

Any document, paper or report which had to be published required the 
authority of the House. But it was noticed that the House Committee 
Report on Nylon 6, 6 was earlier published by The Navhmd Times in 
serlalised form and the House did not take cognizance of it from the 
privilege angle. Of course, there were no complaints received from any 
quarters. 

However, according to Kaul & Shakdher: 

Publication by any person in a newspaper of a substantially true 
report of any proceedings of either House of Parliament is 
protected under the Constitution from civil or criminal proceedings 
in Court unless the publication is proved to have been made with 
malice. Statutory protection has also been given by Parliamentary 
Proceedings (Protection of Publication) Act, 1977 to publication in 
newspapers or broadcasts by wireless telegraphy, of substantially 
true reports of proceedings in Parliament. Normally, no restrictions 
are imposed on reporting the proceedings of the House. But, when 
debates or proceedings of the House or its Committees are 
reported mala fide or there is wilful misr!presentation or 
suppression of speeches of particular membeneTt is a breach of 
privilege and contempt of the House and the offender is liab!e for 
punishment. .'" 

The Speaker then observed that in this case. he felt that apparently 
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there was no mala fide intention on the part of Dr. Claude' Alvares while 
publishing the report in his publication. He, however, said that in future if 
anybody wished to publish any report of the Committee of the House in .. 
extenso, he should take care to take prior permission from the Speaker. 
With this note of caution, the Speaker withheld consent to raising the 
issue of the breach of privilege and contempt of the Hou·se. 

Alleged errest of a member by police officer on a fictitious complaint: 

On 24 March 1992, Shrimati Farrel Gracias, a member, gave notice of 
question of privilege against a police officer who had allegedly arrested 
Shri Churchill Alemao, another member, without proper investigation and 
on fictitious complaint filed in the name of Shri Timotio Pereira. 

On 31 March 1992, the Speaker (Shri S.H. Haroon) observed in the 
House that it appeared that an incident of arrest of (Shri Churchill 
Alemao) occurred on 24.1.92 and subsequently he was released. The 
intimation of arrest and release was intimated to him vide letter dated 
24.1.1992. The Speaker said that the member had every privilege of 
freedom from arrest in civil cases for the duration of the session and for 
a period of 40 days before and after session. It was granted to members 
of Parliament in order that they may be able to perform their duties in 
Parliament without let or hindrance. This showed that the object of the 
said privilege was to secure safe arrival and regular attendance of 
members and to enable them to perform their parliamentary duties. 
However, this privilege could not be extended or conten.dld to operate 
where a member of Parliament was charged with an indicatable offence 
which meant that the member could not claim freedom from arrest in a 
criminal offence. 

The Speaker pOinted out that in the Dasratha Deb Case (1952), the 
Committee of Privileges of Lok Sabha inter alia had held that the arrest 
of a member of Parliament in the course of administration of criminal 
justice did not constitute a breach of privilege. He also drew attention to 
another case of alleged illegal arrest and remand to judicial custody of a 
member (Shri Madhu Limaye), when the Committee of Privileges, Lok 
Sabha, had inter alia observed: 

The Committee are of the view that for the grave breach 
of requirements of the law committed by the authorities 
concerned while arresting or remanding him to custody, the 
proper forum for Shri Madhu Limaye to seek the remedy for the 
wrong, if any done to him is a court of law and not the 
Committee of Privileges. In the matter of criminal proceedings of 
the Code of Criminal Procedure, 1898, all citizens, including 
members of Parliament, have to be treated equally in the eyes of 
law. 
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In the case of alleged arrest of a member (Shri Krlshnachandra Halder) 
and misbehaviour with him by a police officer, the Speaker, Lok Sabha 
had observed : 

A member is at par with any other citizen when there is a breach 
of the law .. .lt is only when he has a P:-;''';,ege not to be obstructed 
from coming to this House that the p· ... sition is different...There is 
no question of privilege ... 

A member is like any other citizen. He cannot claim protection like 
this .. .lf a member commits a crime, he cannot come here and say 
that he has the privilege not to be arrested ... 1f the police arrest 
without any justification, you raise it in the Court, not in this 
House. 

The Speaker, Shri S.H. Haroon then observed that in view of the cases 
cited above, it might be noted that if the police arrested a member without 
any justification or proper investigation and on a fictitious complaint, it was 
for the member to seek recourse in a court of law and not to raise the 
issue of breach of privilege in the House. It was not a subject matter of 
breach of privilege. 

In the instant case, the member concerned (aggrieved party) had the 
course open to him to sue in the court of law for legal damage or illegal 
detention, if any, caused to him. 

The Speaker then held that there was no prima facie case of breach of 
privilege and contempt of the House and withheld consent. 

HIMACHAL PRADESH LEGISLATIVE ASSEMBLY 

Alleged publication of a false and misleading news item about a member 
by a newspaper: On 18 March, 1991, Kanwar Durga Chand, a member, 
gave notice of a question of privilege regarding publication of an allegedly 
false and misleading news item captioned 'Kotkhai Bus 
Accident-Demand for Judicial Enquiry-Janata Dal (S)' appeared in Hind 
Samachar. and Urdu Daily of 11 and 12 March, 1991, published from 
Jalandhar and Chandigarh, respectively. The news item inter alia stated 
that Kanwar Durga Chand was one of the passengers killed in Kotkhai bus 
accident. According to Kanwar Durga Chand, this news created sensation 
amongst the public in general although it was absolutely wrong, baseless 
and irresponsible. 

On 21 March, 1991, the Speaker referred the matter to the Committee 
of Privileges for examination, investigation and report. 

The Committee of PrivIleges, after considering the written explanation of 
the Editor, Hind Samachar and ali other relevant documents, in their 
Second Report presented to the House on 10 September, 1991, reported 
that it found that no question of privilege was Involved in the matter as 
neither the words 'MLA' nor 'Ex-MP', nor the 'Leader, Janata Dal' were 



506 The Journal of Parliamentary Information 

prefixed or suffixed to the name of Kanwar Durga Chand in the said news 
item. In the opinion of the Committee, there could be any person by the 
name of Kanwar Durga Chand. The Committee noted that the Editor of 
Hind Samachar had categorically stated in his comments that he had due 
regards for the members of the Himachal Pradesh Vidhan Sabha. 
Moreover, the comments of the Editor contained a statement made by 
Kanwar Durga Chand, Leader  of Janata Dal (S) on the said bus accident 
which was published in the Oainik Punjab Kesari. a sister publication of 
the Hind Samachar on the S9me date i. e., 11 March, 1991. In his 
statement, Kanwar Durga Chand, Leader  of Janata Dal (S), had 
demanded a judicial inquiry into the said accident. 

The Committee came to the conclusion atter going through the 
comments of the Hind Samachar that there could be any particular person 
by the name of Kanwar Durga Chand and it could not be assumed that 
the said newspaper had deliberately or maliciously published defamatory 
and false news against Kanwar Durga Chand, MLA. There could be 
similarity of names. However, had the name of the complainant been 
qualified with the words 'MLA' or 'Ex-MP' or 'Leader of Janata Dal (S)" 
then this would be a false news and certainly come under the purview of 
defamation. But, no such title was attached with the name that appeared 
in the newspaper in connection with the Kotkhai bus accident. 

The Committee opined that the matter did not come under the definition 
of privilege and there was no need to take any action in this regard. 

The report of the Committee was adopted by the ~  without any 
amendment. 

NAGALAND LEGISLATIVE ASSEMBLY 

Alleged rejection of proposals submitted by members by a Government 
officer: On 20 September, 1986, Shri Vamuzo, Leader of the Opposition 
and 16 other members, gave a joint notice of question of privilege against 
the DePuty Commissioner and ex-officio Chairman of the District Planning 
Board, Tuensang (Shri S.S. Rai) for allegedly rejecting the proposals 
IUbmltted by Sarvashri K. Zungkum, Horangse and Pongom, members, 
under the Backward Area Fund Scheme. In their notice of question of 
privilege, Shri Vamuzo and other members stated inter alia that at the 
meeting of the MLAs of Backward Areas under the Chairmanship of the 
Planning Minister on 17 September, 1985, it was decided that the MLAs 
would submit proposals which would be forwarded to the Government by 
the District Plamlng Board for according sanction. This decision was 
reiterated by the Speaker through a ruling in the House. The Chief 
Mlnleter had also assured the House that the above  decision would be 
honoured. Later, It was found that the proposals/schemes submitted by 
Sarvashri K. Zungkum, Pongom and Horangse, MLAs of Shamator 
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Chessor, Thonokyu and Lonkhim-Chare constituencies, were not 
forwarded to the Govemment by the Chairman of the District Planning 
Board. The members contented that this action of the Chairman of the 
Tuensang District Planning Board amounted to a breach of privilege of the 
House. 

On 20 September, 1986, the Deputy Speaker referred the matter to the 
Committee of Privileges for examination, investigation and report. 

The Committee of Privileges, after considering the written explanation of 
the Chairman, District Planning Board, Tuensang (Shri S.S. Rai), and after 
obtaining detailed information from the Government, in their Fourth Report, 
reported inter alia that it was a fact that the schemes submitted by 
Shri Zungkum, Shri Horangse and Shri Pongom were not recommended 
as alleged. Instead, schemes submitted by some other public leaders who 
were not sitting members were included and recommended to the 
Govemment for sanction. Thus, the members were deprived of the 
opportunity of having their schemes recommended and sanctioned as 
sitting members of the backward tribes. When this matter was brought to 
the notice of the Govemment, the Government immediately kept the 
sanctioned schemes in those constituencies in abeyance. The matter was 
then reviewed by the Government and it directed the Chairman, District 
Planning Board to select the schemes for sanction by the Govemment. 
Accordingly, the Chairman, in consultation with SaNashri Zungkum, 
Horangse and Pongom selected the schemes and recommended the 
same for sanction by the Govemment. A report was received by the 
Committee before the finalisation of this Report that Govemment had 
already sanctioned the schemes for Rs. 2.50 lakhs each to the three 
constituencies. 

The Committee said that an act or conduct to constitute a breach of 
privilege as provided in the Constitution, it should have to be something 
that was done which directly or indirectly caused or intended to cause 
obstruction in the functioning of the House. It also quoted a ruling given by 
the Speaker, Lok Sabha, as follows: 

'That a contempt of the House could generally arise only when 
something was done which directly or indirectly caused or tended 
to cause obstruction in the functioning of the House, members, 
officers or Committees.' 

The Committee feh that It was evident from the facts that the matter 
regarding non-inclusion of schemes submitted by 3 members was an 
administrative matter and would not relate to any business of the House. 
Therefore, there was no breach of privilege or contempt of the House 
Involved in the matter. They, however, noted that the Chairman of 
the DiStrict Planning Board, Tuensang, had flouted the directives issued 
by the Govemment in regard to selection of schemes in consultation 
whh the sitting members. This kind of action on the part of the officer 
was highly improper and he should be cautioned. They further suggested 
that the Govemment should give due regard to the members 
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keeping in view their dignity. In view of the circumstances of the case. the 
Committee recommended that the case might be dropped and no further 
action might be taken by the House. 

No further action was taken by the House in the matter. 

RAJASTHAN LEGISLATIVE ASSEMBLY 

Alleged refusal by a Government servant to accept important Assembly 
dale On 23  July. '990. Shri Rasik Bihari Meena. Despatch Rider (an 
employee of the Rajasthan Legislative Assembly Secretariat) went to the 
residence of the Administrative Secretary. Department of Education. 
Govemment of Rajasthan (Miss A.K. Ahuja). for delivering important 
Assembly dak. She allegedly refused to receive the same and misbehaved 
with the despatch rider. Thereafter. on 24 July 1990. Shri Rasik Bihari 
Meena addressed a letter to the Secretary. Rajasthan Legislative 
Assembly Secretariat. complaining inter alia about the alleged refusal in 
accepting the important Assembly dak by Miss A.K. Ahuja. Shri Meena 
also stated that Miss ~ had misbehaved with him and asked 'him to 
tell the Secretary. Rajasthan Legislative Assembly Secretariat. that she 
would not receive any mail at night and if it was delivered at night. she 
would tear the same. Shrl Meana requested that either Miss Ahuja be 
directed to receive the mail at night or instructions not to deliver the dak at 
night be Issued. 

The matter was then referred by the Speaker to the Committee of 
Privileges under Rule 162 of the Rules of Procedure 1lnd Conduct of 
BuSiness  in Rajasthan Legislative Assembly for examination, investigation 
and report. 

The Committee of Privileges. after considering all the documents and 
the written submissions of Miss A.K. Ahuja. and after examining her in 
person. in their First Report presented to the Speaker on 18 January, 
1992 reported inter alia that it was not satisfied with the written submission 
of Miss A.K. Ahuja and directed her to appear in person, before the 
Committee on 4.10.91 to put up her case. On 4.10.91, Miss A.K. Ahuja 
appeared before the Committee and stated that she had pain in her knee 
and was not feeling well on that night. She had no intention to refuse to 
accept the important Assembly dak or to obstruct the proceedings of the 
House. When the attention of the Administrative Secretary was invited to 
the directions contained in the Circular dated 24 July, 1989 of the Chief 
Secretary that dak must be received at whatever time it was delivered, 
she replied. in affirmative and stated that she had simply asked the 
despatch rider to bring the mail in the morning as she was out of sorts at 
that time. In reply to another question. the Administrative Secretary 
reiterated that she had no intention to obstruct the proceedings of the 
legislative Assembly. If. however. any such impression had been created 
she was sorry for that. she added. 
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The Committee took a serious view of the matter. Non-acceptance of 
dak by the Administrative Secretary, Department of Education, 
Government of Rajasthan, misbehaving with the despatch rider and 
threatening him to tear the mail and non-furnishing of factual information 
to the Committee in time might very well fall within the purview of breach 
of privilege of the Assembly, any of its Committees or members. Even so, 
it felt that the following statement of Miss A.K. Ahuja had to be kept in 
mind: 

'I had no intention to obstruct the proceedings of the Legislative 
Assembly. If however, any such impression had been created, I 
apologise for the same.' 

The Committee therefore, did not consider it appropriate to recommend 
further action in the matter. It, however, considered it Improper on the part 
of Miss Ahuja that she refused to receive the dak relating to the Assembly 
Session, misbehaved with the despatch rider, and asked him to tell the 
Secretary that she would not receive any mail in night and if it was 
delivered at night, she would tear the same and that she was unable to 
furnish relevant information to the Committee in time. Keeping in view the 
dignity of the House and the apology tendered by Miss Ahuja, the 
Committee recommended that no further action might be taken in the 
matter. 

No further action was taken in the matter. 

WEST BENGAL LEGISlATIVE ASSEMBLY 

Alleged casting of aspersions on the Governor of a State and on the 
Legislative Assembly by an officer of the Assembly Secretariat: On 10 
March, 1992 Shri Sub rata Mukherjee, a member, gave notice of a 
question of privilege against Dr. Ranjit Basu, an officer of the West Bengal 
Legislative Assembly Secretariat, for allegedly casting aspersions on the 
Governor of West Bengal and the House In his book entitled "A 
Legislature Secretariat at Work." 

Shri Mukherjee, in his notice of question of privilege, inter alia stated 
that Dr. Ranjit Basu, claiming to be a Class I officer of the West Bengal 
Legislative Assembly Secretariat, had cast libelleous aspersion upon the 
character, conduct and performances and of all sections of the members 
of the House, particularly the Congress Party, and the Governor of West 
Bengal in his book entitled "A Legislature Secretariat at Work". 
Shri Mukherjee, In particular, took objection to the following portions of the 
work: 

The most unconstitutional and undignified action of the 
Governor of West Bengal was that the Governor appointed 
Shri K.K. Maitra, Secretary, Legislative Department of the 
Government, also Secretary, West Bengal Legislative Assembly in 
addition to his own duties. Shri Maitra was put under the dual 
disciplinary control of the Executive as also of the Legislature. In 
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West Bengal in 1972, the Secretary of the Legislative Department 
of Government was made Secretary, Assembly and in 1974 an 
amendment of the Rule was made in a high-handed manner 
providing for the induction of officers from the Executive 
Government and this was made possible by the absence of 
effective check from the Legislators. 

On 10 March, 1992, Shri Subrata Mukherjee raised the matter in the 
House and described the publication as illegal, indecent and a heinous 
attack on the Assembly as a whole. He requested the Speaker to allow 
the House to discuss the matter and come to a decision without referring it 
to the Committee of Privileges. The Speaker thereupon observed inter alia 
that the subject would be taken up later on and that he would go through 
the book before that. On 13 March, 1992, the Speaker observed that the 
book was intended to be a work relating to the Secretariat of the West 
Bengal Legislative Assembly, in which Dr. R. 8asu had attempted to state 
how the Secretariat had developed and its method of functioning. He had 
given certain opinions and comments which were not directly related to or 
connected with the affairs of the Secretariat of the Assembly; or if could 
also be stated that some comments were uncalled for. 

Referring to the portion dealing with the appointment of Shri K.K. Maitra, 
the Speaker said that it was a fact of history that at one point of time 
Shri K.K. Maitra, Secretary. Legislature Department was appointed 
Secretary of the Legislative Assembly Secretariat with dual control of the 
Assembly Secretariat and the Legislature Department of the Government 
of West Bengal. We, who believed in parliamentary democracy, had 
always opposed the intermingling of Government and Parlia-
mentary Secretariat and dual control of one officer of these two 
Secretariats-Government and Parliament. We had always fought for the 
independence of Parliament and Parliamentary Secretariat. It was 
criticised at that time also in the Press and other forums when this thing 
was done. 

The Speaker, then, observed: 

The question is that whether the language of Dr. R. 8asu In making 
his comments is intended to denigrate the office of the Govemor or 
not? You must keep it in mind that the Book is a treatise on the 
affairs of the working of the Legislature and the Secretarial. This 
portion is ancilliary to the functioning of the Secretariat. It relates 
to an incident at a point of time of history when a certain incident 
took place. He Intends to say that this thing should not take place and the 
Secretariat should function independently of Govemment control or of 
Govemment departments. I cannot agree with this that this is Intended to 
denigrate the office of the Governor. He says it is unconstitutional and 
undignified. It Is a matter of opinion. It can also be a matler of fair 
criticism. This portion of the publication does not attract the 
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provilions of the violation of any privilege of any Member nor does It 

Intend to denigrate the sanctity or prestige of this House. II can be 
treated In the category of fair criticism and opinion which any democratic 
society should respect and recognise. 

Dealing with the other portion of the book wherein Dr. Basu had said 
that "the role of the present Congress Opposition is disgusting", the 

Speaker referred to Page 61 of the book reading as under: 

The role played by the Opposition led by Shri Jyoti Basu clTecked the 
tendency of the Government, if any, to curb the Independent position of 
the Secretarial. The present Congress Opposition has disintegrated, 
lacks knowledge of parliamentary affairs and Interest in the Legislature 
Secretariat affairs, and the will to prevent the growing tendency of the 
Government to curb the independent position of the Secretariat and the 
attitude of the present Left Front Government has been turning this 
parliamentary institution into a mockery of Parliamentary democracy. The 
Opposition is expected and ought to be eternally vigilant but no one can 
expect any sort of vigilance from the Congress Opposition against the 
encroachment on the independence of the Legislature Secretariat. With 
the Treasury Bench enjoying a steady and comfortable majority the part 
played by the Opposition Is not very enviable. 

In this context, the Speaker said that in a treatise which primarily dealt 

with the working of the Assembly Secretariat, the opinion relating to the 

functioning of the Opposition Party was entirely uncalled for. The 

comment that 'the role of the present Congress Opposition is disgusting' 

was uncharitable and very unfortunate. It should never have been made 
in this form because the functioning of the Opposition inside a Parliament 

had no relation to the functioning of Secretariat of the Parliament. There 
was no nexus between these two. The Speaker observed as under: 

The function of the Govemment inside the Parliament has no connection 
with the functioning of the Secretariat. " person has the right to criticise 
in a democratic society. " person has the right to form an opinion. 
The media, press, and every sector has the right to review and 
to give opinion and criticise. But, when a senior member of the 

staff of this Secretariat through his writings ~ the working 
of the Secretariat and criticises the Opposition in very uncharitable 
terma, then it proves that he has the intention to deal with the affairs of 
the Secretariat. But, dealing with politics and giving opinion relating to 
politics Is unfortunate. It should never be done because a member of the 
staff of the Assembly Secretariat has to be neutral and Independent to 
all political parties a8 long as he works in the Sea-etartat. If he 
expresses any opinion, biased or unbiued, towards any political party, 
then the very neutrality of the Assembly Secretariat comes into doubt. If 
" staff of the Aseernbly Secretariat expr .... his opinion about political 
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parties in the Assembly, then the neutrality and independence of the 
Ass$fllbly Secretariat comes into question. It is a very serious matter. We 
have to be very cautious about all these things. This is unfortunate and it 
should never be done. I do not intend to send this matter to the Privileges 
Committee. But, I do issue serious caution to Dr. R. Basu that he should 
be very careful in future. He is free to write as many books as he desires 
to write. But, he should know to what extent he can go and to what extent 
he cannot go. 

After he retires from the serivce, he is free to write and he is free to make 
comments. But, as'long as he remains in service in the Assembly 
Secretariat. he must not express his opinion either in favour of or against 
any political party or any member of the House. If he acts in such a 
manner, that will go to the root of neutrality of the Assembly Secretariat, 
and that creates a serious problem in the functioning of the Assembly 
Secretariat. It should never be done. I hope he will behave himself with 
caution in future. With these words, I would say that I do not like to send 
this matter to the Privileges Committee. It is disposed of accordingly. It 
may be noted in his service record. I would expect all A¥embly 
Secretariat Staff to maintain the conduct and behaviour because 
the Assembly Secretariat has to be very neutral and independent. All 
political parties have their personal views and have their political 
views. Everybody has the right to maintain political views. But, wor1<ing 
in the Assembly Secretariat, they cannot express it. It is not 
fair. 

FOREIGN LEGISLATURES 

SENATE (AUSTRALIA) 

Alleged threatening of a witness for giving evidence before a 
Parliamentary Committee: On 17 October 1990, a report of the 
Environment, Recreation and the Arts Committee, entitled Report on the 
Harassment of a Witness-Drugs in Sport Inquiry: was tabled in the 
House. The report gave details of a complaint by Mr. Glen Jones, National 
Drug Testing Officer of the Australian Drug Free Powerlifting Federation 
(ADFPF), that Mr. Chris Turner, another member of the Federation, sent 
to Mr. Jones a letter containing an implied threat that if Mr. Jones did not 
withdraw from a contest for an office in the Federation, Mr. Turner would 
publish to members of that organisation certain documents containing 
certain allegations against Mr. Jones. One of those documents contained 
the allegation that Mr. Jones gllve false evidence to the Standing 
Committee during its inquiry into drugs in sport. 

On the same day, Mr. Bjelke-Petersen, Acting Deputy President made 
the following observations in the House on the Report by the Standing 
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Committee on Environment, Recreation and Arts on Harassment of a 
Witness: 

I read the following statement on beha" of the President. The Standing 
Committee on Environment. Recreation and the Arts was kind enough to 
provide me with an advance copy of this report, so that I could consider 
the matter raised by the Committee and make a determination under the 
Privilege Procedures as soon as the report was presented. The 
Committee reports that it considers that a witness has been harassed in 
respect of the witness's evidence. 

Under the procedures provided by the Privilege Resolutions of 25 
February 1988, I am required to determine whether a motion to refer the 
matter to the Committee of Privileges should have precedence over 
other business having regard to the criteria laid down in the Senate's 
resolution. I have explained to the Senate in previous statements the 
effects of the criteria and the way In which I make the required 
determinations. The matter raised by the Committee clearly meets the 
prescribed criteria and I therefore determine that a notice of motion to 
refer the matter to the Committee of Privileges should have precedence. 

On 18 October 1990, Mr. Crowley. a member moved the follOWing 
motion in the House: 

Having regard to the report of the Standing Committee on Environment. 
Recreation and Arts presented on 17 October 1990, whether an attempt 
was made improperly to influence a witness in respect of the witness's 
8Yidence, or to penalise a witness in respect of the witness's evidence, 
and whether. any contempt was committed. 

The motion was adopted and the matter stood referred to the 
Committee of Privileges. 

The Committee of Privileges, after considering all the relevant 
ckx:uments and written submissions made to the Committee by Mr. Glen 
Jones, National Drug Testing Officer of the Australian Drug Free 
Powerlifting Federation (ADFPF) and Mr. Chris Tumer, a member of 
ADFPF, in their Thirtieth Report (March 1991). reported inter alia that Mr. 
Tumer had indicated in his submission that he had no intention of 
interfering with Mr. Jones on account of his having given evidence before 
the Senate Committee. As both the reports of the Environment, 
Recreation and the Arts Committee and the submissions indicated, it was 
clear that there was significant differences of opinion, and significant 
rivalries between members of the organisation, focussed upon the conflict 
and antagonism between the persons who were the subject of privileges 
Committee inquiry. 
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The Committee noted a similarity between the present case and the 
matter on which it reported in its 18th Report, concerning possible 
interference with witnesses before the Senate Select Committee on 
Administration of Aboriginal Affairs. In that case, the Committee had cause 
to point out the turbulent circumstances surrounding the internal 
operations of the Aboriginal Development Commission and drew attention, 
in particular, to the use by certain people at that time of any weapon at 
their dispoSal to pursue their particular ends. A majority of the Committee 
found in that case that the reference in a motion of no-confidence to a 
witness appearing before a Senate Committee was not sufficient evidence 
of the required intention to interfere with that witness in consequence of 
giving evidence to the Committee. The minority found that although a 
technical breach of privilege was committed, the circumstances in which 
this occurred, and the background of conflict and antagonism which had 
existed in that organisation, raised the question whether the Senate 
should exercise its power to deal with a contempt in the particular 
circumstances (;f that case. The minority decided that it was not necessary 
to do so. 

In the instant case, all members of the Committee concluded that the 
proposal to publish a document claiming that false evidence had been 
given to a Senate Committee was not sufficient evidence and the required 
intention to interfere with a witness on account of his having given 
evidence to a Senate Committee. Besides, they concluded that even if the 
Committee had decided that a technical breach of privilege had been 
committed, it would have recommended to t.he Senl!te in these 
circumstances that it should not exercise its power to deal with the matter 
as a contempt. The Committee concluded that no contempt of the Senate 
had been committed. 



10 
PROCEDURAL MATTERS 

lOK SABHA 
A member aeases to remain in the panel of Chairmen if appointed a 

Minister: On 2 July 1992, Col. Rao Ram Singh, a member of the Panel of 
Chairmen, was appointed as a Minister of State in the Union Council of 
Ministers. Accordingly, he ceased to be a member of the Panel of 
Chairmen. later, on 14 July 1992, the Speaker nominated Shri Peter G. 
Marbaniang on the Panel of Chairmen, in Col. Singh's place. 

Members not to talk with Officers Sitting in the Official Gal/ery. On 
14 July 1992, during the discussion on the Jammu and Kashmir State 
Legislature (Delegation of Powers) Bill, 1992, a member Shri Nirmal Kanti 
Chatterjee objected to another member speaking to some Officer in the 
Official Gallery. Thereupon, Shri Sharad Dighe, who was in the Chair, 
observed: 

"This is not proper please, 
Nobody should do it". 

Delay caused in laying of notifications should not be raised In the 
House: On 27 July 1992, when the Minister of State for Communications 
was called to lay the papers listed against his name, a member 
(Shri Ram Naik) objected to the undue delay caused in laying of 
notifications regarding the Indian Telegraph (Amendment) Rules, 1992 and 
the Indian Telegraph (Second Amendment) Rules, 1992. The Deputy 
Speaker, thereupon, drew the attention of the member to Rule 305C· and 
observed that such matter should not be raised in the House. 

*305A. (1) There shall be a Committee on Papers laid on the Table consisting of not more 
than 15 members. 

(2) The ConvnIttee shall be nominated by the Speaker and shall hold office tor 8 
term not exceeding one year. 

3058. (1) The fln:tIons of the Committee shall be to examine all papers laid on the Table 
of the Houu by Ministers and to repot1 to the House 00-
(a) Whether !here has been compliance of the provisions of the Constitution, Act, 

rule or regulation under which the paper has been laid; 
(b) Whether there has been any unreasonable delay in laying the paper; 
(e) It !here has been such delay, whether a statement explaining the reasons tor 

delay has been laid on the Table of the House and whether those reasons 
are satlslliCtOly; 

(d) Whether both the HindI and English versions of the paper have been laid on 
the Table; and 

(e) Whether a statement explaining the reaaons lor not laying the Hindi version 
has been giVen and whether such reasons are satisfactory. 

(2) The Committee shall per10rm such other functions in respect of the papers laid 
on the Table 81 may be asaigned to It by the Speaker from time to time. 

305C. A member wi8hIng to raise any of the matters referred to in sub-rule (1) of rule 
305B .... refer It to the Committee and not ralae It in the House. 
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Reference to Chief Minister of a State by name: On 7 August 1992, 
during the discussion on the Constitution (Scheduled Tribes) 
Uttar Pradesh Order (Amendment) Bill, a member, Shri Harchand Singh 
referred to Shri Bhairon Singh Shekhawat, Chief Minister of Rajasthan and 
made certain allegations against him. On objection being taken by another 
member (Prof. Prem Dhumal), the Chairman, observed that the name of 
the Chief Minister would not go on record. 

Instance of the House being presided over by a member who was not 
on the Panel of Chairmen: On 10 August 1992, during the combined 
discussion on the Demands for Supplementary Grants (Railways) and 
Demands for Excess Grants (Railways), when no member on the Panel of 
Chairmen was available, Shri Nirmal Kanti Chatterjee relieved Chair-
person (Smt. Malini Bhattacharya) who had taken permission of the House 
as she had to attend a meeting of the General Purposes Committee. 
Shri Chatterjee then took the Chair till the House was adjourned for the 
day. 

Speaker can allow a discussion on a statement made by a Min/stet. On 
11 August 1992, when the Minister of State in the Ministry of Textiles 
(Shri Ashok Gehlot) made a statement regarding the turn-around strategy 
for the National Textiles Corporation and British India Corporation, several 
members sought clarifications. The Chairman (Shri Sharad Dighe) did not 
allow clarifications and asked members to give notices for discussion. 
Thereafter, a member (Shri Somnath Chatterjee) and several other 
members pointed out that neither there was any indication about the 
statement in the Ust of Business no Supplementary Ust of Business was 
circulated. Due to interruptions, the Chcoirman (Shri Sharad Dig he) 
adjourned the House. Later when the House reassembled, the Chairman 
informed the House that the Speaker had agreed to allow a discussion on 
the matter. 

Statement by a Minister on a particular issue: On 13 July 1992, as soon 
as the House met, several members raised the 'Ram Janam Bhoomi-Babri 
Masjid' issue. A member (Shri Saifuddin Choudhury) demanded a state-
ment by Minister of Home Affairs. Thereafter, Shri Rajnath Sonker Shastri 
and some other members came to the well of the House. Then, the 
Minister of Parliamentary Affairs (Shri Ghulam Nabi Azad) informed the 
House that the Home Minister would make a statement that day. In view 
of interruptions, the Speaker adjourned the House. When the House re-
assembled, several members demanded that the Home Minister should 
make a statement on the issue. The Minister of Parli<..mentary Affairs 
(Shri Ghulam Nabi Azad) said that the statement would be made. 
Thereafter, Shri Mumtaz Ansari and some other members came to the pit 
of the House. As interruptions continued, the Speaker again adjourned the 
House. When the House re-assembled, the Minister of Home Affairs made 
a statement regarding developments in Ayodhya. 
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Initiating and closing of Proceedings with National Song and National 
Anthem, respectively: The proceedings of the Eighth Session of the Ninth 
VIdhan Sabha was initiated with the recital of Vande Mataram and closed 
with Jana Gana Mana. 



PARLIAMENTARY AND CONSTITUTIONAL 
DEVELOPMENTS 

(1 July to 30 September 1992) 

11 

Events covered in this Feature are based primarily on reports appearing 
in the daily newspapers and. as such. Lok Sabha Secretariat does not 
accept any responsibility for their accuracy. authenticity or veracity. 

INDIA 

DEVELOPMENTS AT THE UNION 

-Editor 

Cabinet Expanded: The Union Council of Ministers was expanded 
on 2 July with the induction of six Ministers of State and one Deputy 
Minister. The new Ministers of State are: Shri Sukh Ram, Shri R.L. 
Bhatia, Col. Ram Singh, Smt. Krishna Sahi and Smt. Sukhbuns Kaur. 
The new Deputy Minister is Km. Shelja. The Prime Minister Shri P.V." 
Narasimha Rao also effected a minor reshuffle of portfolios. 

. The Union Council of Ministers and their portfolios following the 
induction of the new Ministers and the reshuffle is as under: Shri P. V. 
Narasimha Rao (Prime Minister): Personnel, Public Grievances, Sci-
ence and Technology, Rural Development, Electronics. Atomic Energy, 
Space, Chemicals and Fertilizers, Civil Supplies and Public ~

tion. Industry and Labour. Cabinet Ministers: Dr. Balram· Jakhar: 
Agriculture; Dr. Manmohan Singh: Finance; Shri Arjun Singh: Human 
Resource Development; Smt. Sheila Kaul: Urban Development; 
Shri C.K. Jaffer Sharief: Railways; Shri B. Shankaranand: Petroleum 
and Natural Gas; Shri K. Vijaya Bhaskara Reddy: Law, Justice and 
Company Affairs; Shri Sitaram Kesri: Welfare; Shri M.L. Fotedar: 
Health and Family Welfare; Shri Sharad Pawar: Defence; Shri S.B. 
Chavan: Home; Shri V.C. Shukla: Water Resources: Shri Madhavrao 
Sclndla: Civil Aviation and Tourism; and Shri Ghulam Nabi Azad: 
Parliamentary Affairs. 

Ministers of State (Independent Charge): Shrl P. Chidambaram: 
Commerce; Shri Sontosh Mohan Dev: Steel; Shrl Ajlt Kumar Panja: 
Information and Broadcasting; Shri Ashok Gehlot: Textiles; Shrl Rajesh 
Pilot: Communications; Shri Kamal Nath: Environment and Forests; 
Shri Jagdish Tytler: Surface Transport; Shri Kalpnath Rai: Power and 
Non-Conventional Energy Sources; Shri Sukh Ram: Planning, Prog-
ramme Implementation and Non-Conventional Energy Resources; 
Shri Balram Singh Yadava: Mines; Shri P.A. Sangma: Coal and 
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additional charge of Labour; Shri Tarun Gogoi: Food; and Shri Giridhar 
Gomango: Food Processing Industries; 

Ministers of State: Shri R.L. Bhatia: External Affairs; Smt. Krishna Sahi: 
Industrial Development; Col. Ram Singh: Wasteland Development in 
the Rural Development Ministry; Smt. Sukhbuns Kaur: Tourism; 
Shrl Kamaluddin Ahmed: Civil Supplies and Public Distribution; 
Smt. Margaret Alva: Personnel and Public Grievances; Shri M. 
Arunachalam: Urban Development; Shri Mamata Banerjee: Human 
Resource Development; Shri Eduardo Faleiro: External Affairs; 
Shri M.O.H. Farooq: Civil Aviation; Shri M.M. Jacob: Parliamentary Affairs 
and Home; Shri R. Kumaramangalam: Parliamentary Affairs and addi-
tional charge of Science and Technology; Shri S. Krishna Kumar: 
Petroleum. Natural Gas and Defence; Prof. P.J. Kurien: Small Scale 
Industries and Agro-Industries; Shri M. Mallikarjun: Railways; Shri H.R. 
Bhardwaj: Law. Justice and Company Affairs; Shri Rameshwar Thakur: 
Finance; Smt. O.K. Thara Oevi Siddhartha: Health and Family Welfare; 
Shrl K.C. Lenka: Agriculture; Shri Chinta Mohan: Chemicals and Fertilis-
ers;· Shri Uttambhai H. Patel: Rural. Development; Shri Shantaram 
Potdukhe: Finance; Shri Mullappally Ramachandran: Agriculture; 
Shri Oalbir Singh: Finance; Shri G. Venkat Swamy: Rural Development; 
and Shri P.K. Thungon: Industry. 

Deputy Ministers: Shri Paban Singh Ghatowar: Labour; Shri Ram Lal 
Rahi: Home; Shrimati Kamala Kumari: Welfare; Shri Salman Khursheed: 
Commerce; Shri P.V. Rangayya Naldu: Communications; Km. Girlja Vyas: 
Information and Broadcasting; Km. Shelja: Education and Culture; and 
Shri S. B. Nyamagoudar; Coal. 

Monsoon Session of Parliament: The Monsoon Session of Parliament 
began on 8 July. The two Houses were adjoumed sine die on 20 August 
and the President prorogued them on 25 August. 

Resignation of Minister: The Minister of State for Commerce, SM P. 
Chidambaram resigned from the Union Cabinet on 9 July, after he made 
public the investments made by him and his wife In a company under 
Investigation for alleged involvement In the securities scandal. 

Bihar RS Poll: On 1 July 1992, the Election Commission cancelled the 
25 June poll to seven Rajya Sabha and 11 Legislative Council seats from 
Bihar saying that "The secrecy of the vote was violated due to open 
voting, snatching of ballot papers and their forcible marking", In the repoll 
held on 7 July, the following were declared elected to the Rajya Sabha: 
Sarvashrl I.K. Gujral, Anil Kumar, Ravindra Kumar Yadav and Ram Dec 
Bhandari (Janata Oal); S.S. Ahluwalia (Congress-I); Gaya Singh (CPt); 
and P.K. Agarwal (BJP). 

RS eiections from Haryana: Congress(l) nominees Shri Shamsher Singh 
'Surjewala (who is also the Minister for Animal Husbandry In Haryana) and 
Shrl Ramjl Lal were declared elected to the Rajya Sabha from the 
Haryana Assembty constituency on 27 July. 
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Leader of the Opposition in Rajya Sabha: Shri Sikander Bakht of the 
BJP was recognised as the new Leader of the Opposition in Rajya Sabha 
by the Chairman, Rajya Sabha, with effect from 7 July. 

Deputy Chairman of Rajya Sabha: Congress(l) nominee 
Dr. (Smt.) Najma Heptulla was re-elected Deputy Chairman of Rajya 
Sabha on 10 July defeating Smt. Renuka Chowdhury of the Telugu 
Desam by 128 votes. to 95. (For details, see The Journal of Parliamentary 
Information, Voi. XXXVIII, No.3, September 1992) 

No-Confidence motion defeated: On 17 July, the Lok Sabha rejected on 
Opposition-sponsored no-confldence motion against the Narasimha Rao 
Government with 215 voting in favour of the motion and 267 against It. 

Presidential elections: An estimated 95 per cent of the 46()0..strong 
electoral college voted In the Presidential Elections held on 13 July. On 
16 July, Dr. Shanker Dayal Sharma was declared elected the next 
President of India by polling about 65 per cent of the value votes in the 
electoral college. Dr. Sharma was sworn In as the ninth President on 
25 July. (For details, see article The Tenth Presidential Elections by Shri, 
C.K. Jain, Secretary-General, Lok Sabha In The Journal of Parliamentary 
Information, Vol. XXXVIII, No.3, September, 1992). 

Plea against Presidential election dismissed: On 17 September, the 
Supreme Court dismissed: two petitions challenging the elections of 
Dr. Shanker Dayal Sharma as the ninth President of India and recom-
mended screening of such petitions before consideration by a Constitution 
Bench. 

Vice-Presidential Election: On 15 July, the Election Commission 
announced the schedule for the 10th Vice-Presidential Election to be held 
on 19 August. Shrt C.K. Jain, Secretary-General, Lok Sabha, was 
appointed the Returning OffIcer for the Election. On 31 July, four sets of 
nomination papers were filed on behalf of Shrt K.R. Narayanan as the 
candidate supported by the Congress(I) and major Opposition parties. 

When the scrutiny of nominations was taken up on 1 August, the 
nomination papers of only two candidates were found valld-those of 
Shri K.R. Narayanan and Kaka Joglnder Singh alias Dhartlpakad. On 
3 August, the last day for withdrawal of nomination, these two candldatea 
stili remained in the fray. Shrl K.R. Narayanan was declared elected the 
ninth Vice-President on 19 August winning 700 votes In the electoral 
college as against one vote by Kaka Joglnder Singh alias Dhartlpakad. 
Shri Narayanan was sworn In as u:. Vice-President on 21 August. (For 
details, see article The Tenth Vice-Pfesidential Election by Shrl C.K. Jain, 
Secretary-General, Lok Sabha). 

JPC constituted: On 6 August, the Lok Sabha adopted a motion 
oonstItutIng a Joint Parliamentary Committee (JPC) and naming 20 of Its 
members to the 3O-member body to probe the securities ecam. It was 
aaked to submit Its report to the House by the end of the. next Winter 
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Seaaion of Parliament. The 20 members of the JPC from the Lok Sabha 
are: SarvI8hri Manl Shankar Alyar. Smt. Bas8varajeswarl. P.C. Chacko. 
KamaJ Chaudhary. Murli Deara. Ram Nlwaa Mirdha. Dr. DebI Proud Pal. 
Srlballav Panigrahl. Swaran Kumar Patel and P.M. Sayeed (aU from 
Congress-I); Bhupatlraju Vijayakumar Raju (Telugu Desam-V.); P.G. 
Narayanan (AIADMK); Nlrmal Chatterjee (CPI-M); Jaswant Singh. Ram 
NaJk. Hartn Pathak ,and Sushll Chandra Verma (BJP); George Fernandes 
and RabI Ray (Janata Dal); and K.P. Unnlkrlshnan (Congreaa-S). 

On 7 August. the Rajya Sabha nominated the following ten members to 
the JPC: Sarvashrl S.S. Ahluwalia. Ram Nare8h Yadav. Jageah DeeaI and 
H. Hanumanthappa (all Congress-I); T.N. Chaturvedi (BJP); s. JaipaI 
Reddy (Janata Dal); Yashwant Sinha (Janata Dal-S); Gurudaa 0.. Gupta 
(CPA); Dipen Ghos,h (CPI-M); and Murasoll.Maran (DMK). On 11 August. 
the Speaker. Lok Sabha. Shrl Shlvraj V. PaUl nominated Shrl Ram Niwu 
Mlrdha as Chairman of the JPC. 

Celebration of the 50th anniversary of Quit India Movement: On 
8 August. a special function was held In the Central Hall of Parliament to 
celebrate the 50th anniversary of the Quit India Movement. (For details. 
see feature on Addl'8888s) 

Developments in Janata Dal in Lok Sabha: An Intimation regarding the 
expulsion of Sarvashrl Shlvsharan Verma. Ram Awadh. Rajnath Sonker 
Shastri and Ramnlhore Ral. members of Lok Sabha. from the primary 
membership of the Janata Dal for six years was received by the Speaker. 
L.dk Sabha from Shrl S.R. Bommal. President of the Janata DaJ. on 
19 July and from Shrl Vishwanath Pratap Singh. Leader of the Janata Dal 
Parliamentary Party in Lok Sabha. on 20 July, As per past practice and 
precedents. the Speaker. Lok Sabha I88ted all the four members outside 
the Janata Dal block in Lok Sabha with effect from 7 August. 

Earlier. Shrl Ajit Singh. member of Lok Sabha. who was expelled from 
the Janata Dal In December 1991 and Sarvashrl Rasheed Muood. HarpaI 
Panwar and Satya Pal Singh Yadav. members of Lok Sabha. who were 
expslled from the Janata Dal In January 1992. were also seated 
eeparately by the Speaker. l..o.k Sabha outside the Janata Del Block of 
I88t8 In Lok Sabha. 

On 7 August. twenty members Of Lok Sabha who Included 12 members 
belonging to the Janata Dal and all the aforesaid 8 members expelled 
from the Janata Dal. met the Speaker. Lok Sabha and gave him a letter. 
The letter bore the signatures of thoee twenty members and the alleged 
IIgnaturea of four others. All the twenty members who appeared before 
the Speaker Iigned the letter again In affirmation of Ita contents. The 
twenty members were: Sarvashrl Ram Lakhan Singh Yadav. Ram Sharan 
Yadav. Ram Sundar DaIa. Upendranath Verma. Suryanarayan Yadav. 
GovInda Chandra Muncie. AnadI Charan Du. AjIt Singh. . Rasheed 
Muood. HarpaI Panwar. Abhay Pratap Singh. Ghulam Mohammed Khan, 



522 The Journal of Parliamentary Information 

Ramnihore Rai, Ram Badan, Ram Awadh, Rajnath Sanker Shastri, Shiv 
Sharan Verma, Satya Pal Singh Yadav, Arjun Singh Yadav and Roshan 
LaI. These members requested the Speaker to recognise them and 
allocate separate seats to them in Lok Sabha. Sarvashri Ram Prasad 
Singh, Ram Naresh Singh and Harikewal Prasad, MPs whose signatures 
were alleged to appear on the letter, met the Speaker, Lok Sabha and 
denied having signed the letter. Shri Sripal Singh Yadav, MP whose 
algnature was also alleged to appear on the letter, however, did not tum 
up either to confirm or deny his signature on the letter. 

On 11 August, Shri Vishwanath Pratap Singh, MP and Leader of the 
Janata oal Parliamentary Party in Lok Sabha, gave four petitions under 
the Tenth Schedule to the Constitution for disqualification of Sarvashrl 
Ram Sundar oass, Govinda Chandra Munda, Ghulam Mohammed Khan 
and Ram Badan, MPs for violation of the whip on the no-confidence 
motion voted by Lok Sabha on 17 July. 

On 12 August, the Speaker, Lok Sabha passed an Interim Order 
permitting the twenty members who signed the letter dated 7 August In his 
presence, 'to be seated separately from the other members of the Janata 
Oal Par1lamentary Party, for the purposes of functioning in House, for the 
Interim period, until the matter was finally disposed of. Accordingly, all the 
twemy members were seated separately In Lok Sabha. 

At a meeting held by th6 Speaker, Lok Sabha with leaders and 
members of various penIee/ groups in Lok Sabha on 19 August, to discuss 
the matters arising out of the letter dated 7 August, the Speaker, 
Lok Sabha decided to hear the parties to the letter and others concemed 
on points of facts and law. The Speaker, Lok Sabha, also proposed that 
the ~ might be open to the Press. 

On 22 August, eight petitions under the Tenth Schedule to the 
ConstItution for disqualification of Sarvaahri Ram Sharan Yadav, Abhay 
Pr&tap Singh, Ram Lakhan Singh Yadav, Anadi Charan oas, Roshan Lal, 
Arjun Singh Yadav, Upendranath Verma and Suryanarayan Yadav, MPs 
were received from Shrl V1shwanath Pratap Singh, MP and Leader of the 
Janata oal Parliamentary Party in Lok Sabha. 

Twelve petitions for disqualification had, thus, been filed by 
Shri Vishwanath Pratap Singh. All the petitions were against those twelve 
members belonging to the Janata oal in Lok Sabha who were also 
signatories to the letter dated 7 August. 

The hearings on the letter dated 7 August and the twelve petitions for 
dlequallflcatlOn filed by Shri Vishwanath Pratap Singh were held on 4 and 
28 September. Both the hearings were open to the Press. At the hearing 
on 28 September, the parties concerned were asked to file their tentative 
.... , II8t of documents and list of witnes8es. The hearing was adjourned 
to 23 OCtober. 
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TD(V) MPs join Congress (I): On 27 August, the Speaker, Lok Sabha, , 
agreed to the request of six members of the Telugu Desam (V) to merge 
with the Congress (I).' The six members were: Sarvashri B. Vijaya Kumar 
Raju, Allola Indrakaran Reddy, Ganga Reddy, S.Thota Subba Rao, K.P. 
Reddaiah Yadav and K.V.R. Chowdary. 

AROUND THE STATES 

ANDHRA PRADESH 

ReSignation of Chief Minister: The Chief Minister, Shri N. Janardhan 
Reddy resigned from office on 29 September. The Governor, Shri Krishna 
Kant asked him to continue in office till altemate arrangements were 
made. 

BIHAR 

Legislative Council elections: On 1 July, the Election Commission 
cancelled the 25 June poll to 11 Legislative Council seats from Bihar. In 
the re-po/llng held on 21 July, the following were declared elected: 
Sarvashri Ajay Aimast, Gautam Sagar Rana, Mangnl Lal Mandai, Ram 
Krtpal Yadavand Ram Chandra Putbe (Janata Dal); Tara Kant Jha (BJP); 
Vljay Shankar Mishra, Luxml Oevi and Sylvia Bage (Congress-I); Raj 
Mangal Mishra (SJP); and Badrl Narayan (CPI). 

Developments in JMM: The Jharkhand Mukti Morcha spilt on 5 August 
with the group led by Shrl Shlbu Soren, Shrl Suraj Mandai and 
Shrl Shallendra Mahto withdrawing Its support to the Laloo Prasad Yadav 
Govemment while the faction led by Shri Krishna Mardi declaring to 
continue Its support to the Chief Minister. 

On 6 August, the Speaker, SM Ghulam Sarwar recognised the nine-
member breakaway faction of the JMM (Mardi) as a separate group In the 
State legislative Assembly with Shrl Tek Lal Mahto as Its Leader. 

On 9 August, the JMM (Soren faction) "decided to expel the nine MLAs 
of the Mardi faction and two MP&-Shrl Krishna Mardi and SM R.K. 
Mahto-from the party. (While four MPs and 10 MLAs are on the Soren 
aide, two MPs and nine MLAs are with the Mardi faction). On 
24 August, the Mardi faction expelled the MPs and MLAs belonging to the 
rival group from the party. 

Janeta Dal expels two MLAs: On 28 August, Shri Narendra Kumar 
Singh and Shrl Dasrath Prasad Singh, both °MLAs, were expelled from the 
Janata Oal for anti-party activities. 
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HARYANA 

No-trust move rejected: On 13 July, the State Legislative Assembly 
rejected an OpposttIon-sponsored no-confldence motion against the 
8hajan LaI Government with 30 member voting In favour and 
56 against. 

KARNATAKA 

Minister divested of portfolio: On 25 August, the Chief Minister, 
Shrl S. Bangarappa divested Shrl Veerappa Molly of the Education 
portfolio, leaving him with the charge of only Parliamentary Affairs. 

Hegde reinstated as MLA: On 17 September, the Karnataka High 
Court quashed the State Governor's order of 6 August 1991 disqualify-
Ing Shrl Ramakrishna Hegde of the Janata Oal u a Member of the 
State Legislative' Assembly. The High Court allowed a writ petition filed 
by Shrl Hegde and quashed the Governor's order on the ground that 
the post of the Planning Commission's Deputy Chairman, a1ao held by 
him, did not amount to an office of profit. 

KERALA 

MLA's election held null and void: On 14 August, the Kerala High 
Court declared Shrl K. Sudhalwan of the Congress(l) elected to the 
State legislative Assembly from the Edakkal constituency In the 1991 
Aalembly elections, after nullifying the election of Shrl O. Bharathan of 
the CPI (M). 

MADHYA PRADESH 

Death of MLA: BJP MLA, Shri Jhlngalal Patel, who repreaented the 
Dharmapuri constituency, passed away on 2 July. 

Rejection of no-confidence motion: On 11 September, the State 
legislative Assembly rejected by a voice vote a no-confIdenoe motion 
eponsored by the Congress(l) against the Sunderlai Patwa Govern-
ment. 

MAHARASHTRA 

Resignation of Minister: On 1 September, the Minister for Coopera-
tion, Parliamentary Affairs, Informalon and Public Relations, 
Shri Shlvajlrao Oeshmukh resigned from the Council of Ministers. His 
rwlgnatlon was to take ~ from 3 September. On 7 September, 
PWO Minister Shri Vljaysinh Mohlte-Patl was entrusted with the addi-
tional charge of the Parliamentary Affairs portfolio. 

MANIPUR 

SC order on Speaker: On 25 August, • Constitution Bench of the 
Supreme Court directed the Speaker and Deputy Speaker of the Manl-
pur LegiIIatlve Aslembly and the Chief Secretary of Manlpur to be 
present In the Court on 8 September wMn It would hear the petition 
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by Shrl I. Manilal Singh, (earlier Secretary of the Manlpur Legislative 
Assembly) who had been denied salary and promotion despite a Court 
order five months ago. 

On 8 September, the Supreme Court directed the Additional Solicitor 
General of India to tell them as to whether coercive process could be 
Issued against a Speaker while the Legislative Assembly was in session in 
the context of the Manipur Assembly Speaker not turning up in the Court 
In spite of Its directive to do so. On 9 September, the Supreme Court gave 
another opportunity to the Speaker to appear before the Court on 
25 September falling which it would be constrained to ask the Union 
Govemment to secure his arrest and production before It. On 
25 September, the Supreme Court directed the Union Govemment to take 
necessary steps to ensure the attendance of the Speaker before It on 
20 October, in case he did not give a written statement to the Union Home 
Secretary latest by 30 September that after the Commonwealth Parliamen-
tary Associations' Conference In Bahamas was over on 16 October, he 
would present himself before the Court. 

MEGHALAYA 

Reshuffle of portfolios: On 30 August, the Chief Minister, Shrl D.O. 
Lapang re-allocated the portfolios of 13 Ministers. The New portfolios are 
as under: 

Shri D.O. Lapang (Chief Minister): Cabinet Affairs, Finance, Personnel, 
Programme Implementation, Electronics and Subjects not allotted to any 
Minister and General Coordination of all Departments. Shri J.K. Pohrmen 
(Deputy Chief Minister): Secretariat Administration, Law, Parliamentary 
Affairs, Primary Education, Planning, Public Works (Buildings). 

Cabinet Ministers: Shri Atul C. Marak: Public Health Engineering, 
Geology and Mining and Trade; ~ R.C. Laloo: Industries, Administrative 
Reforms and Excise; Shri H.B. Dan: Soil ConseNation, District Council 
Affairs, General Administration and Taxation: Shri H. Suchlans: Power, 
Information· and Public Relations and Revenue; Shri Friday Lyngdoh: 
Urban Affairs, Community and Rural Development; Shri Sherjee M. 
Sangma: Public Works (Roads) Border Trade; Shri Ohabal Ch. Barman: 
Sericulture. Weaving and Communication; and Shri H.S. Shylla: Food and 
Civil Supplies and Home (f'assport). 

Ministers of State: Shri Mountbatten Sangma: Weights and MeaslJres 
(Independent Charge); Shri Mohan Roy Kharkongor: Housing (Indepen-
dent Charge); and Shri Lot Singh A. Sangma: Labour and Evaluation 
(Independent Charge). 

TAMIL NADU 

MLA joins A/ADMK: On 30 July, the lone MLA of the Indian Human 
RIghts Party, Shrl N.R. Rajendran, joined the AIAOMK. 
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TRIPURA 

No-confidence motion rejected: On 18 September, the State Legislative 
Assembly rejected by 25 votes to 30, an Opposition-sponsored no-
confidence motion against the Samir Ranjan Burman Govemment. 

UTTAR PRADESH 

Cabinet reshuffled: On 16 August, the Chief Minister Shri Kalyan Singh 
reshuffled his ~  dropping four Ministers, promoting four Ministers 
and inducting nine new Ministers. The four Ministers of State who were 
dropped are: Shri Chandra Shekhar Singh, Shri Masta Ram, Shri Mahavir 
Singh and Shrl Hardwari Dubey. The three Ministers of State who were 
promoted to the Cabinet rank are: Shri Surya Pratap Shahi (Health); Shri 
Ram Kumar Verma (PWD); and Shri Balchandra Mishra (Food and Civil 
Supplies); Besides, Deputy Minister Shri Munnu Lal Kureel was promoted 
88 Minister of State with the charge of PWD. The new Cabinet Ministers 
are:  Shri Girish Narain Pandey (Law); and Shri Daulat Ram (Adult 
Education). The new Ministers of State are: Shri Vasudev Singh (Rl}ral 
Development); Shri Ravindra Shukla (Agriculture); Shri Amblka Singh 
(Sugarcane Development); and Shri Bhagwati Prasad Shukla (Coopera-
tion). The new Deputy Ministers are: Sarvashri Bachchi Singh RawAt 
(Revenue); Baljnath Rawat (Energy); and Rajendra Singh (Cultural 
Affairs). 

In the reshuffle of portfoliOS, the Ministers given new portfolios are: 
Smt. Premlata Katiyar (Women's Welfare); Shri Aljaz Rizvi (Jail); 
Dr. Sarjet Singh Dang (Forests and Environment); Shri Brahm Dutta 
Dwivedi (Energy); and Shri Rajnath Singh (Additional charge of Basic 
Education). 

The Ministers of State given independent charge are: Shri Umanath 
Singh (Dairy ar;'ld Livestock); Shri Krishna Swaroop Valsh (Panchayati 
Raj); Shri Shiv Pratap Shukla (Youth Welfare); Shri Pooran Chandra 
Sharma (Uttaranchal); and Shri Babu Ram (EXCise). 

Developments in SJP: On 29 September, the Samajwadi Janata Party, 
split with the president of the State unit of the Party, Shri Mulayam Singh 
Yadav setting up a new Samajwadi ~  Later, 23 MLAs and 13 MLCs 
owing allegiance to Shrl Yadav presented themselves before the Presiding 
Officers of the two Houses of the State Legislature who recognised the 
new Party and allotted them  separate seats. 
Meanwhile, four MPs-Sarvashri Uday Pratap Singh, Chhote Singh 

Yadav and Ramsagar Rawat (all from Lok Sabha) and Ram Gopal Yadav 
(Rajya Sabha)--;equested the Presiding Officers of the two Houses of 
Par1lament to recognise them as members of the new Party and to allot 
them separate seats. 

Death of MLA: Shrt Mahinder Singh Bhatti, Janata Dal MLA represent-
Ing the Dadrl constituency, was shot dead near NOIDA on 13 September. 



Parliamentary and Constitutional Developments 527 

WEST BENGAL 

Minister sworn in: CPI MLA Shrl Madan Bouri was sworn in on 9 July as 
a Minister of State with the portfolio of Civil Defence. 

DEVELOPMENTS ABROAD 
ALGERIA 

New President: On 2 July the military-dominated ruling National Council 
nominated Mr. All Kafi in place of President Mr. Mohammed Boudiaf who 
was assassinated on 29 June. On 8 July. the Presidency appointed 
Mr. Belald Abdesselam as the new Prime Minister replacing Mr. Sid 
Ahmed Ghozali. 

AUSTRIA 

PreSident sworn in: Mr. Thomas Klestll was sworn In as President of 
Austria on' 8 July in succession to Mr. Kurt Waldhelm who stepped down 
at the end of his six-year tenure. 

BAHAMAS 

Election results: The Free National Movement led by Mr. Hubert 
Ingraham won a majority of seats In the Parliamentary elections held on 
19 August edging out the ruling progressive Liberal Party of Prime Minister 
Mr. Lynden Plndling. 

BANGLADESH 

Defeat of no-confidence motion: On 12 August. the Jatlya Sansad 
rejected an Awami League-led Opposition no-confidence motion against 
the Khaleda Zia Government by 168 votes to 122. 

BRAZIL 

Political developments: On 29 September, the Lower House of Parlia-
ment voted to impeach President Mr. Fernando Collor de Mello on 
charges that he accepted Illegal contributions while In office. 

CONGO 

New President: Mr. Pascal Llssouba was deciared elected the new 
President of Congo on 21 August winning 61.3 per cent of the votes In the 
elections held on 16 August. 

New Prime Minister: On 2 September, President Llssouba named 
Mr. Stephana Bongho-Nouarro as Prime Minister In succession to Mr. 
Andre Mllange who headed a transitional Government responsible for 
Introducing democratic reforms In the country. 

CZECHOSLOVAKIA 

Constitutional development: On 3 July, Slovak parliamentarians voted to 
remove President Mr. Vaclav Havel from office. He, however, secured the 
necessary majority among Czech deputies In the second round of voting. 
On 17 July, the Slovak P-arllament declared 80verelgnty by 113 to 24 
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votes. later, President Mr. Havel announced his resignation which would 
become effective from 20 July. On 23 July, the Prime Minister of the 
Czech and Slovak regions Signed an agreement to carry out a "calm, 
civilized and non-chaotic split" of Czechoslovakia. 

MAURITIUS 

PreSident sworn in : On 1 July, Mr. Cassam Uttem was sworn In as 
President of Mauritius in place of Sir Veerasmy Rlngadoo. 

MOROCCO 

New PM: On 10 August, King Hassan dismissed the Centrist Govern-
ment headed by Prime Minister Mr. Azeddlne Laraki. The King named 
Mr. Mohamed Karim lamrani as the new Prime Minister on 11 August. 

NEPAL 

Minister removed: On 26 July, Agriculture Minister Miss ShaUaja 
Acharya was removed from the Council of Minister on charges of "breach 
of discipline". 

POLAND 

New Prime Minister: Ms. Hanna Suchocka of the Centre-Left Democratic 
Union was approved as the new Prime Minister by the lower House of 
Parliament on 11 July. 

SEYCHELLES 

Election results: In the general elections held on 27 July, President 
Mr. Albert Rene's Seychelles People's Progressive Party secured over 
58 percent of the votes cast. 

TAJIKISTAN 

Political developments: On 5 September, President Mr. Rakhmon 
Nablyev declared emergency in the Kurgan-Tyublnsky region following 
largescale violence between his supporters and opponents. President 
Nablyev resigned on 7 September after being detained at the Dushanbe 
airport by armed anti-Government militants. 

THAILAND 

Political developments: In the elections to the 3BO-member House of 
Representatives held on 13 September, four pro-democracy parties led by 
the Democratic party won 185 seata. On 23 September, the Democratic 
Party Leader Mr. Chuan leekpal was officially nominated II the new 
Prime Minister. 

U.K. 

Resignation of Minister: On 24 September, the Secretary of National 
Heritage, Mr. David Melior resigned from the post. Mr. Peter Brooke WII 
appointed to succeed Mr. Mellor on 25 September. 
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V,ETNAM 

Prime Minister re-e/ected: On 24 September, Mr. Vo Van Kiet was re-
elected Prime Minister. 

ZAIRE 

New PM: Prime Minister Mr. Nguz Bond resigned from office following 
the election of Mr. Etlenna Tshlsekedi as the new Prime Minister on 
17 August. 



12 
~  OF CONSTITUTIONAL AND PARLIAMEN-

TARY INTEREST 

The Constitution (Seventieth Amendment) Bill,* 1992 sought to include 
the elected members of the Legislative Assemblies of Union territories in 
the electoral college for the election of the President under article 54 of 
the Constitution, ~  at pres'3nt provides for an electoral college 
consisting of only the elected Members of the Parliament as well as the 
legislative Assemblies of the States. Article 55 which provides for the 
manner of such election also speaks of the Legislative Assemblies of the 
States. The Bill sought to insert in article 54 the National Capital Territory 
of Delhi and the Union Territory of Pondicherry for constituting the 
electoral college for the election of the President. The Bill was passed by 
Rajya Sabha and Lok Sabha on 29 April and 7 May 1992, respectively, 
and received President's assent on 12 August 1992. 

The Jammu and Kashmir State Legislature (Delegation of Powers) Bill, 
1992 sought to confer on the President the powers of the State 
Legislature to make laws in respect of the State. The Bill was passed by 
Lok Sabha and Rajya Sabha on 14 July and 15 July 1992, respectively, 
and received PreSident's assent on 16 July 1992. 

The Constitution (Seventy-first Amendment) Bill, 1992, sought to include 
Konkani, Manipurl and Nepali languages in the Eighth Schedule to the 
Constitution. The Bill was passed by the Lok Sabha and Rajya Sabha on 
20 August 1992 and received President's assent on 31 ~  1992. 

THE CONSTITUTION (SEVENTIETH AMENDMENT) ACT, 1992 

An Act further to amend the Constitution of India. 

Be It enacted by Parliament In the Forty-third Year of the Republic of 
India as follows:-

1. Short title and commencement. (1) This Act may be called the 
Constitution (Seventlefh Amendment) Act, 1992. 

(2) Section 3 of this Act shall be deemed to have come Into force on the 
218t day of December, 1991 and section 2 shall come Into force on such 
date as the Central Government may, by notification In the Official 
Gazette, appoint. 

"The Bill which w.. Introduced In RaWa Sabha .. "The Conltltullon (Seventy-Sbeth 
Amendment) Bill, 1&92" w .. paued u "The Conltltutlon (Seventy-Firat Amendment) Bill, 
1.2". The Short IItle of the Bill wu changed to "The Conltltutlon (Sevenlleth Amendment) 
Bill, 1 W2" by Lok Slbha through an amendment to ClauM I. 

·"The Bill wu Introduced In Lok Sabha al "The Conlt"ullon (Seventy-eighth Amendment) 
BIN, 1W2." The Short IItle of the Bill wal changed through an amendment to ClauN'I. 
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2. Amendment of article 54. In article 54 of the Constitution the 
following Explanation shall be Inserted at the end, namely:- ' 

'Explanation:- In this article A and in article 55, "State" includes the 
National Capital Territory of Delhi and the Union territory of Pondicherry:'. 

3. Amendment of article 239AA. In article 239AA of the Constitution,-

(i) in clause (7), for the brackets and figure "(7)", the brackets, figure 
and letter "(7)(a)" shall be substituted; 

(ii) in clause (7) as so amended, the following sub-clause shall be 
inserted, namely:-

" (b) Any such law as is referred to in sub-clause (a) shall not be 
deemed to be an amendment of this Constitution for the purposes 
of article 368 notwithstanding that it contains any provision which amends 
or has the effect of amending, this Constitution." 

THE JAMMU AND KASHMIR STATE LEGISLATURE 
(DELEGATION OF POWERS) ACT, 1992 

An Act further to confer on the President the power of the Legislature of 
the State of Jammu and Kashmir to make laws. 

Be it enacted by Parliament in the Forty-third Year of the Republic of 
India as follows:-

1. Short title. This Act may be called the Jammu and Kashmir State 
Legislature (Delegation of Powers) Act, 1992. 

2. Definition, In this Act, "Proclamation" means the Proclamation issued 
on the 18th day of July, 1990, under article 356 of the Constitution, by the 
President, and published with the notification of the Government of India in 
the Ministry of Home Affairs No. G.S.A. 647(E) of the said date. 

3. Conferment on the President of the power of the State Legis/ature to 
make laws. (1) The power of the Legislature of the State of Jammu and 
Kashmir to make laws, which has been declared by the Proclamation to 
be exercisable by or under the authority of Parliament, is hereby conferred 
on the President. 

(2) In exercise of the said power, the President may, from timo to time, 
whether Parliament is or is not in session, enact, as a President's Act, a 
Bill containing such provisions as he considers necessary: 

Provided that before enacting any such Act, the President shall 
whenever he considers It practicable to do 80, consult a Committee 
constituted for the purpose, conllstlng of ten members of the House 
of the People nominated by the Speaker and five members of the 
Council of State. nominated by the Chairman. 

(3) Every Act enacted by the President under sub-section (2) shall, as 
soon as may be after enactment, be laid before each House of 
Parliament. 
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(4) Either House of Parliament may, by resolution passed within thirty 
days from the date on which the Act has been laid before it under sub-
section (3), which period may be comprised in one session or in two 
successive sessions, direct allY modifications to be made in the Act and if 
the modifications are agreed to' by the other House of Parliament during 
the session in which the Act has been so laid before it or the session 
succeeding, such modifications shall be given effect to by the President by 
enacting an amending Act under sub-section (2): 

Provided that nothing in this sub-section shall affect the validity of the 
Act or of any action taken thereunder before it is so amended. 

THE CONSTITUTION (SEVENTY-FIRST AMENDMENT) ACT, 1992 
An Act further to amend the Constitution of India. 

Be it enacted by Parliament in the Forty-third Year of the Republic of 
India as follows:-

1. Short title. This Act may be called the Constitution (Seventy-eighth 
Amentment) Act, 1992. 

2. Amendment of Eighth Schedule. In the Eighth Schedule to the 
Constitution,-

(a) existing entry 7 shall be re-numbered as entry 8, and before entry 8 
as so re-numbered, the entry "7. Konkani." shall be inserted; 

(b) existing entry 8 shall be re-numbered, as entry 10, and before entry 
10 as so re-numbered, the entry "9. Manipuri." shall be inserted; 

(c) existing entries 9 to 15 shall' be re-numbered as entries 12 to 18 
respectively, and before entry 12 as so re-numbered, the entry "11. 
Nepali." shall be inserted. 



SESSIONAL REVIEW 

TENTH LOK SABHA 
FOURTH SESSION 

13 

The Monsoon Session (Fourth Session) of the Tenth Lok Sabha, which 
commenced on 8 July 1992, was adjourned sine die on 20 August 1992. 
The House was prorogued by the President of India on 25 August 1992: 
The House had 31 sittings in all. A brief resume of the Important business 
transacted during this period is given below. 

A. DISCUSSIONS I STATEMENTS I ANNOUNCEMENTS 

Irregularities and Fraudulent Transactions in Banks and Other Financial 
Institutions: Making a statement in the House on 8 July 1992, the Finance 
Minister, Shri Manmohan Singh said that the Reserve Bank of India (RBI) 
had appointed a Committee under the RBI Deputy Govemor Shri 
R. Janakiraman to inquire into the irregularities and fraudulent transactions 
in banks and other financial institutions to inquire into the matter. The 
Committee submitted two reports which were made public. The findings of 
thA Committee confirmed that unscrupulous brokers, in collusion with 
certain bank officials, had manipulated securities' transactions of banks 
and other financial institutions, violating the established rules and guide 
lines. Credit had been extended to the brokers through transactions 
engineered to represent discounting of bills, etc. 

The Finance Minister said that there had been a serious failure of 
internal control systems in the banks involved. The Government would be 
giving top priority to recovering the amounts. punishing the guilty and 
restoring confidence in the basic integrity of the. financial system. Before 
the submission of the RBI report. the case had been referred to the CBI 
by the Government. The CBI had been investigating the matter and 
administrative action had already been taken on the basis of preliminary 
investigation against officials directly or indirectly involved. After the first 
report of the Janakiraman Committee was received. the Government had 
promulgated an Ordinance to set up a Special Court for trying offences 
relating to the security transactions and appOinted a custodian for 
attaching the assets of individuals and organisations. 

The Ministry of Finance had also taken up the issue with the Securities 
and Exchange Board of India (SEBI) regarding the action to be taken 
against brokers found guilty of stock exchange irregularities. 

The Finance Minister informed the House that the managements of the 
banks had taken corrective measures for gearing up internal control 
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machinery and for streamlining fund management operations. The SEBI 
was given statutory powers to cater to that end. The Government had also 
decided to set up a new Stock Exchange at New Bombay which would act 
as a model Stock Exchange, and to set up a National Clearing and 
Settlement System with a Central Depository Trust and a Securities 
Facilities Support Corporation which would be entrusted with the task of 
establishing and maintaining the network among exchanges. 

The Government had appointed the Narasimham Committee to look into 
various aspects of the financial system. The Committee had made a 
number of recommendations for reform of policy and procedures in the 
banking sector which were aimed at creating a more efficient banking 
system. It had also recommended the creation of a separate supervisory 
authority under the aegis of the RBI. The Government was determined to 
take all steps necessary to preserve the integrity of the banking system, 
the Finance Minister added. 

Making a stl!tement in the House on 9 July 1992 on the irregularities 
and fraudulent transactions in banks and other financial institutions, the 
Prime Minister, Shri P.V. Narasimha Rao said that the ramifications of the 
issue would have to be thoroughly probed and effective measures taken 
so that the basic integrity of the financial institutions of the country would 
not be jeopardised and the new economic initiatives taken by the 
Government to strengthen and accelerate the economic growth would not 
be inhibited. The Prime Minister also requested the Speaker for the 
constitution of a Joint Parliamentary Committee (JPC) in this regard. 

Initiating a discussion in the House on 9 July 1992,' on the scam 
involving operations in Government securities running into thousands of 
crores of rupees, Shri Jaswant Singh said that it was the duty and the 
function of the Government of India to encourage all inward remittance 
investment and moneys that could come in from all legal sources. The 
country was faced with a very serious balance of payments problem. 

Participating in the discussion, Shri Indrajit Gupta stated that the JPC 
should go deep into the role of statutory auditors of the banks. The JPC 
would have to make thorough probe into the accountability of individuals 
either for their dereliction of duty or their collusion in the whole affair. 

Replying to the debate, the Finance Minister, Shri Manmohan Singh 
stated that the Government had offered its fullest cooperation in finding 
out the truth. The scandal was not due to a single factor. There h&d been 
a collusion between certain functionaries in the banking system as well as 
stock market operators. There were three aspects of the problem-banking 
system. stOCK market problem and a management of the public sector and 

·Others who look part in the discussions were: Sarvashri Shanker Sinh Vaghela, K.P. 
Redclaiah Vadav. George Fernandes. Mani Shankar Aiyar, S.M. Lal;an Basha, K.P. Singh 
Ceo, Nirmal Kantl Chatterjee. Prilhviraj O. Chavan. Rabi Ray. Chelan P.S. Chauhan and 
Dr. (Shrimati) K.S. Soundaram. 
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public sector disinvestment. The Janakiraman Committee had brought out 
that the Allahabad Bank and the SBI Capital sold the shares in violation of 
the guidelines that were laid down at the time of bidding. 

The Finance Minister stated that there would be a strong supervisory 
agency to look into the functioning of the banking system. The Govern-
ment WOUld. provide every possible assistance to unravel the truth and the 
guilty would not be spared. he added. 

Ram Janmabhoomi-8abri Masjid Issue: Making a statement in, the 
House on 8 July 1992. the Minister of Home Affairs. Shri S.B. Chavan 
stated that from December 1991 onwards. several of the security 
installations in the Ram Janmabhoomi-Babri Masjid Complex had been 
dismantled and some of the other security arrangements had not been 
working satisfactorily. which had been brought to the notice of the Uttar 
Pradesh Government. The State authorities had constructed a wall 
enclosing a large area around the Ram Janmabhoomi-Babri Masjid. in 
accordance with the recommendations of the Central expert team. 

Later. in March 1992. the State Government undertook demolition of 
additional structures in the complex. A Delegation comprising members of 
the Standing Committee of the National Integration Council and Parliament 
had also visited Ayodhya. 

A number of Court cases relating to the Ayodhya issue were pending 
before the Lucknow Bench of the Allahabad High Court. Apart from that. 
two contempt petitions and a public interest litigation were filed before the 
Supreme Court. One of the contempt petitions alleged that the demolition 
of structures at Ayodhya and the clearing of the debris were violative of 
the Supreme Court order of 15 November 1991. whereas the other 
petition alleged that the acquisition of land at Ayodhya. the handing over 
of possession of land to the Ram Janmabhoomi Nyas. the demolition of 
structures and the construction of the wall were violative of the Supreme 
Court's order of 15 November 1991. Some further developments and 
construction work were being planned in the Ram Janmabhoomi-Babri 
Masjid complex at Ayodhya. 

On 13 July 1992. the Minister stated that the need for augmenting the 
security arrangements was also highlighted. The Chief Minister of Uttar 
Pradesh was requested to suspend the construction work till such time as 
the issue was resolved either amicably or through a Court verdict. The 
Issue had acquired national significance with larger ramifications and the 
State Government should consult the Government of India before permit-
ting any construction activities in the Complex. The Chief Minister had 
assured that all necessary steps would be taken by the State Government 
to supplement and strengthen the security arrangements suggested by the 
Union Government. 

Raising a discussion on 14 July 1992. Shri P.C. Thomas stated that the 
very question was as to whether the construction should be made at the 
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fag end of the stage when the case was going to be decided. In 
regard to certain developments in Ayodhya on 20 July 1992, the 
Home Minister, Shri S.B. Chavan said that the Chief Minister had 
taken the responsibility of protect;;,g the disputed structure of Ram 
Janmabhoomi-Babri Masjid. He also stated that in furtherance of its 
responsibility, the Union Government was ready for any kind of con-
tingency plan. 

Making II statement in the House on 27 July 1992, the Prime 
Minister, Shri P. V. Narasimha Rao stated that the Allahabad High 
Court, in its interim order, had restrained the parties from undertaking 
any construction activities on the 2.77 acres of land which had been 
notified by the Government of Uttar Pradesh for acquisition. In view of 
the critical situation in Ayodhya, he had discussed the issue with the 
religious leaders. He appealed to all political parties and all sections of 
the people to help in strengthening the traditional values of religious 
tolerance and in maintaining peace and communal harmony. 

Participating in a discussion· under Rule 193 on 28 July 1992 on 
the statement made by the Prime Minister, Shri Narasimha Rao, Shri 
Ebrahim Sulalman Sait stated that they would cooperate with the 
Prime Minister for finding a solution which would be acceptable to all 
and also for the integrity of the nation. 

United Nations Conference on Environment and Development: Mak-
ing a statement in the House on 15 July 1992, the Minister of State 
in the Ministry of Environment and Forests, Shri Kamal Nath stated 
that the United Nations Conference on Environment and Development 
(UNCED) was held in June 1992 at Rio de Janeiro, Brazil. An impor-
tant feature of the Conference had been the involvement of Non-
Governmental Organisations (NGOs). 

The agenda of UNCED reflected the interests of both the developing 
and developed countries with their varied environmental concerns. The 
discussions covered programme areas related to local and global 
environmental problems as well as the mechanisms and modalities for 
implementing the measures. The negotiations also focussed on the 
produc,1ion and consumption pattern in the developed countries which 
were the major causes of environmental degradation. There was 
agreement on the special responsibility of the developed countries to 
tackle the problems as they Originated in those countries. 

The negotiations also identified the constraints and obstacles faced 
by the developing countries in their pursuit of development. In an 
effort to maintain the quality of the environment for the present and 
future generations and to achteve environmentally sound and sustain-

·0IherI who took part in the dIscusaIon were: Sarvashrt Salfuddin Choudhury, 
A. Charles, Sharad Vadav, Chlnmayanand Swami and P.M. Sayeed. 
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able development In all countries. the Conference addressed sectoral 
issues such as the atmosphere. land resources. soil loss. etc. 

The Rio Conference had served to generate an awareness about the 
inter-related concerns of environment and development. There was 
appreciation of the linkages between poverty. environment and develop-
ment. The 'Right to Development' had been reaffirmed. There was 
commitment by the developed countries to increase development assist-
ance, on grant and on concessional terms. 

The Minister informed the House that the Indian Delegation to UNCED 
had played an active role in mobilising opinion. both among countries of 
the Group of 77 and others. on various important issues. particularly in 
regard to the Rio Declaration on Environment and Development. 

The Government had planned to disseminate the deciSions taken at the 
Conference for general awareness and fostering better understanding of 
the relevant issues and coordinate action in regard to programmes of 
action outlined at the Conference, he added. 

The Status of Implementation of the Mandai Commission Recommenda-
tions regarding Reservations: Making a statement in the House on 10 
August 1992. the Minister of Welfare. Shri Sitaram Kesri stated that within 
the 27 per cent of the vacancies in civil posts and services under the 
Government of India reserved for the Socially and Educationally Backward 
Classes (SEBCs). preference should be given to the poorer sections 
among the SEBCs. If candidates were not available from the poorer 
sections. the benefit should go to other members within the SEBCs. 10 
per cent of the vacancies should be reserved for other· economically 
backward sections of the people who were not covered by any of the 
existing schemes of reservation. 

Shri Kesri further stated that the technical issues relating to the 
determination of economic criteria arising out of the deliberations of the 
Conference of Chief Ministers/Governors/Lt. Governors had been 
examined and it was proposed to consult the political parties at the 
national level in order to seek their views on the subject. 

Sixth round of Foreign Secretary-level talks between India and Pakistan: 
Making a statement in the House on 19 August 1992 on the sixth round of 
Foreign Secretary-level talks between India and Pakistan In New Delhi. 
the Minister of State in the Ministry of External Affairs. Shri R.L. Bhatia 
stated that the Prime Ministers of India and Pakistan. during their meeting 
at Rio de Janeiro in June 1992. had agreed that It was necessary to 
reduce tensions and set the bilateral dialogue back on track. During the 
course of the meeting, India had reiterated that Pakistan's continued 
support to terrorism and subversion and interference in India's external 
affairs must be stopped. The two Foreign Secretaries exchanged ,the 
Instruments of Ratification of the Agreements on Prevention of Air Space 
VIolations and the Agreement on Advance Notice of Military Exercises. 
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Manoeuvrtts and Troop Movements which were signed in New Delhi in 
1991 and subsequently ratified by the two Governments. The Foreign 
Secretaries had also signed 8 Joint Declaration on Complete Prohibition of 
Chemical Weapons and a Code of Conduct for Treatment of Diplomatic/ 
Consular Personnel of India and Pakistan. All these documents signified a 
step forward in the pursuance of confidence-building measures. The 
Minister said that the Government of India was committed to normalise 
relations with Pakistan and to resolve all issues peacefully through 
bilateral negotiations. 

Motion of No-Confidence in the Council of Ministers: Moving the motion 
of no-confidence in the Courcil of Ministers in the House on 15 July 1992, 
Shri Jaswant Singh stated that the Government had replaced consensus 
by cleverness. Instead of joint partiCipation, the ruling party wanted blind 
conformity. He said that he had been persuaded to move the motion of 
no-confidence on four grounds-economic policies of the Government, 
corruption, management of internal and such external matters as infringing 
upon national security and collapse of the system. 

PartiCipating in the discussion, the Minister of Human Resource 
Development, Shri Arjun Singh stated that when the Prime Minister 
assumed office, his first concern was to maintain the financial equilibrium 
of the country and the steps taken by the Government had saved the 
country from a grim situation. 

Supporting the motion·, Shri Somnath Chatterjee said that the common 
people's problems and miseries had accentuated over the years. More 
and more· people had gone below the poverty line and becorhe unem-
ployed in the country. Above all corruption had engulfed the country and 
become institutionalised. He further stated that there were threats to 
national unity and integrity of the country, and also to democratic rights 
and economic sovereignty. 

Intervening in the discussion, the Minister of State in the Ministry of 
Steel, Shrl Sontosh Mohan Dev said that the only alternative to the 
present Government was a mid-term poll. Regarding Public Sector 
Undertakings, he saldthat Private Sector would be welcomed to invest 
where the activities of the Public Sector Undertakings were not of a 
sensitive nature. 

Supporting the motion, Shri Chandra Shekhar said that the much 
publicised new economic policy would lead to ·the path of destruction. A 
Govemment which could not check prices of essential commodities could 
not claim to be a Government for the poor, he added. 

·0Iher members who took part in the discussion were: Satvashri Ram Vilas Paewan. 
P. CNdambaram. Buta Singh. George Fernandes, Plyus TIrkey, Maj. Gen. Bhuwan Chandra 
KMnduri, K.P. Reddalah Yaelav, Bhogendra Jha. Mukul Sal Krishna Wunlk. P.C. Thomas, 
Tel Narayan SIngh and Shrlmati Geeta Mukherjee. 
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Supporting the motion, SM Indrajit Gupta said that the Government 
had crippled ·and destroyed public confidence. He further stated that the 
Government wanted to de-bureaucratise the economy without having 
any control over It and without any rigid discipline being enforced. 

Participating in the discussion, the Minister of Agriculture, Shri Balram 
Jakhar said that the Government had allotted 30 lakh tonnes of food-
grains for the Public Distribution System. He informed the House that a 
diversification plan had been prepared for agricultural research. 

Intervening in the discussion, the Minister of Finance, Shri Manmohan 
Singh said that collective wisdom would have to be applied to find 
meaningful solutions to the problems of unemployment and rising prices. 
The basic thrust of the Government policy was to work towards self-
reliance and stressed that the public enterprises would be strengthened 
to become self-sustaining. 

Participating in the discussion, Shri Ebrahim Sulaiman Salt stated that 
the Government should act courageously, swiftly and effectively to 
uphold the judicial verdicts, rule of law and to fulfil constitutional 
obligations. 

Opposing the motion, Shri P.G. Narayanan said that the Government 
had made considerable improvement in the Indian economy, politics, 
foreign affairs and social services. 

Supporting the motion, Shri Sobhanadreeswara Rao Vadde stated 
that in the industrial and trade front, the Government had not brought 
about any change. The Government had also failed to bring out an 
Agriculture Policy. 

Participating in the discussion, Shri Chitta Basu said that the Govern-
ment had dismally failed to protect and preserve the Sovereignty of the 
country-economic an'" political. 

Intervening in the discussion, the Prime Minister Shri P.V. Narasimha 
Rao stated that the thrust of the Government had been emphasis on 
economic programmes, greater attention to people's problems and 
development aspects and keeping issues of tension in a low profile. In 
the Eighth Five-Year Plan, the Government wanted massive augmenta-
tion of the outlays for rural development. Specific steps had been taken 
to encourage investment in important infrastructural areas like hydrocar-
bons, telecommunications and power. 

As regards Ayodhya Issue, the Prime Minister said that the Govern-
ment had on many occasions expressed the view that a negotiated 
solution of the dispute should be found. As for the Bofors case the 
Government would pursue diligently and without any hindrance to 
unearth the truth, he added. 

Concluding the diSCUSSion, Shri Jaswant Singh stated that in policy-
making there continued to be a lack of direction and In policy 
Implementation there continued to be inefficiency and corruption. Unless 
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the Government addressed Itself to the cancer of corruption. the manage-
ment of economic change would not take place. he added. 

The motion was negatived. 
Statutory Resolution regarding Approval of continuance in force of the 

Presidential Proclamation in respect of Naga/and: Moving the Statutory 
Resolution on 12 August 1992. the Minister of Parliamentary Affairs. 
Shri Ghulam Nabi Azad stated that President's rule was promulgated In 
the State of Nagaland on 2 April 1992. As regards holding of elections in 
the State. Intensive revision of electoral rolls was being undertaken. 
Keeping in view the prevailing situation in the State and the difficulties in 
holding elections. It was proposed to extend the President's rule for a 
further period of six months with effect from 2 October 1992. 

Replying to the debate,· the Minister of State in the Ministries of 
Parliamentary Affairs and Home Affairs. Shri M.M. Jacob said that serious 
efforts would have to be made to contain the insurgency in Nagaland. The 
Government would have to find more \,(ork, more employment and more 
opportunities for the people to improve their purchasing capacity. The 
Go.vernment would also see to it that the people of Nagaland must enjby 
the fruits of democracy and freedom. 

The Resolution was adopted. 
Statutory Resolution regarding Approval of continuance in force of 

Proclamation in respect of Jammu and Kashmir and Demands for Grants 
(Jammu and Kashmir) 1992-93:- Moving the Statutory Resolution on 
11 August 1992, the Minister of Home Affairs, Shri S.B. Chavan stated 
that in view of the then prevailing situation in Jammu and- Kashmir, a 
proclamation under Article 356 of the Constitution in relation to the State 
of Jammu and Kashmir was issued by the President on 18 July 1990 on 
the recommendations of the Governor. 

Earlier, on 19 January 1990, the Governor of Jammu & Kashmir 
assumed the executive and legislative powers of the State, placing the 
Legislative Assembly under suspension. On 19 February 1990, the State 
Assembly was dissolved by the Governor. As the law and order and 
security situation in the State continued to remain grim, approval of both 
the Houses of Parliament was obtained for continuance in force of the 
Proclamation dated 18 July 1990 in relation to Jammu and Kashmir for a 
further period of six months, three times with effect from 3 March 1991. 
Keeping in view the prevailing situation in the State, the report of the 
Governor of Jammu and Kashmir and taking into consideration all the 
relevant factors, President's Rule in Jammu & Kashmir had to be 
extended for a further period of six months with effect from 3 September 
1992. 

·Other members who took part In the discuSSion were: Sarvashri Uddab Barman, Hari 
Kishora Singh. raj Narayan Singh. Valma Singh Yumnam. Glrdhari Lal Bhargava, 
Dr. Jayanla Rongpl and Prof. Rasa Singh Rawat. 
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Supporting the motion, * Shrl Sobhanadreeswara Rao Vadde stated that 
the Govemment should continue Its efforts to curtail the activities of the 
militants by further strengthening the para-military forces in the Valley and 
should create positive circumstances in Jammu and Kashmir to hold 
elections. 

Participating in the discussion, Shri Chitta Basu stated that our policy 
should be based on two fundamental&-on the one hand to win the mind 
and heart of the Kashmirl people and on the other to consider the Kashmir 
problem in the context of its intematlonal ramifications. 

Replying to the discussion, the Home Minister Shrl S. B. Chavan stated 
that there had been a qualitative change in the situation in Jammu and 
Kashmir. All the political parties should create a congenial atmosphere so 
that elections could be held, he added. The Resolution was adopted. 

Earlier, intervening in the discussion, the Minister of State in the Ministry 
of Finance, Shri Shantaram Potdukhe stated that Jammu and Kashmir had 
come under the Special Category since 1991-92. The Central grant was 
90 per cent and the loan portion was to the tune of 10 per cent. 

All the Demands for Grants in respect of the Budget of Jammu and 
Kashmir for 1992-93 were voted in full. The Jammu and Kashmir 
Appropriation (No.2) Bill, 1992 was passed. 

B. leGISLATIVE BUSINESS 

Jammu and Kashmir State Legislatures (Delegation of Powers) Bill, 
1992": Moving that the Bill be taken into consideration on 14 July 1992, 
the Minister of State in the Ministries of Parliamentary Affairs and Home 
Affairs, Shri M.M. Jacob*** stated that the Bill sought to confer on the 
President the powers of the State Legislature to make laws In respect of 
the State. Provisions had been made in the Bill for the constitution of a 
Consultative Committee in that regard. 

It had been the normal practice to undertake such legislation in relation 
to the States under President's Rule. Provisions had also been made to 
empower Parliament to direct modifications in laws made by the President, 
If considered necessary. 

Participating in the discussion, Shri Chitta Basu stated that a solution to 
the Kashmir problem should be sought from the national point of vlew, 
without resorting to any partisan approach. 

'Others who took part In the cll8cu18ion were: SarvUhri Madan Lal Khurana, R."..h 
Chennlthala, Mumtaz Ansari, Syed MuudaI Hoasaln, L.oIcnath Choudhury, Ayub Khan, 
B. Raja Ravi Venna, Plyus nrby. E. Ahamed, Chhedl Paswan, RM1a8hray Praud Singh 
Ind Prof. Prem Chumal. 
"The Bill was introduoed on 8 July 1992 by the Minlater of State In the MInIstries of 
Partlamentary Affairs and Home Affairs, Shrt M.M. Jacob. 
"'Other members who took part in the dlecullllion were: SarvUhri Mani Shankar Aiy8l, Hart 
KiIIhore SIngh, Shared Oighe, SaIfuddIn Choudhury, Bhogendra Jha, K.P. SIngh 0.0, 
Glrdhari Lal Bhargava, E. Ahamad, C. Sreenivuan, Sudhlr Sawant, SyecI ShaNbuddIn, 
George Fernandes, Rem Nalk, Prof. Prem Dhumal, Prof. Ummareddy VenkalelWar1u and 
Prof. K.V. Thomas. 
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WInding up the discussion, Shri M.M. Jacob stated that ways would 
have to be found to improve the economy of Kashmir and to bring 
confidence in the· minds of the peopI8. -

The Bill was passed. 

Special Court (Tri81 of Offences relating to Transactions in Securities) 
Bill, 1992*: Moving that the Bill be taken into consideration on 21 July 
1992. the Minister of Finance. Shri Manmohan Singh stated that serious 
irregularities had been noticed in the securities transactions of certain 
banks and financial institutions in collusion with brokers In May 1992. 
Soon after the submission of the interim report of the Committee of RBI. 
the Government took prompt action against the persons and institutions 
involved in the irregularities. The Special Court (Trial of Offences relating 
to Transactions in Securities) Ordinance 1992 was promulgated by the 
President on 6 June which provided for the establishment of a Special 
Court for the trial of offences relating to transactions in securities. The 
Government was committed to take prompt action against the' offenders 
and to prevent the recurrence of such irregularities. he added. 

I Participating in the discussion··, Shri Somnath Chatterjee stated that 
nObody shouid get themsilV8S8b8OfV8a1jiciiiae orany racuna in the Act 
or in the procedure that might be followed. 

Shri Sobhanadreeswara Rao Vadde said that the amount involved in the 
irregularities should be recovered from the persons who were found 
responsible for swindling away the money or who had officially colluded 
with the broker or some other person. 

Winding up the discussion, the Minister of Finance, Shri Manmohan 
Singh stated that effective and prompt action would be taken to bring the 
guilty to book. 

The Bill was passed. 

The Constitution (Seventy-Eighth Amendment) Bill, 1992**": Moving that 
the Bill be taken Into consideration on 20 August 1992, the Minister of 
Home Affairs, Shri. S.B. Chavan···· stated that the Bill SOUght to 
include Konkani, Manlpuri and Nepali languages in the Eighth Schedule 
to the Constitution. The Constitution contained a number of provisions for 

-rhe Bill was introduced on 11 August 199? .. ";, Minister of Finance. 
ShrI Manmohan Singh. 
··Others who took part in the discussion were: Sarvashri Syed Masuda! Hossain. 
Paw8n Kumar Bansal. Tej Narayan Singh. Satyanarain Jatlya and Prof. Rasa 
SIngh Rawat. 
-n. Bill was introduced on 20 August 1992. by the Minister of Home Affairs 
Stwt S.B. Chavan. 
--The other member who took part in the discuaslon was Shri Inder Jit. 
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l8f8guardlng the interests of "",uistlc minorities. After taking into consId-
eraIion all aspects, including the consensus arrived at in the deliberations 
with the leaders of poHtical pames, It was proposed to include Konkani, 
Manipuri and Nepali -tanguages in the Eighth Schedule, he added. 

The Bill, as amended, was passed. 

C. THE QUESTION HOUR 

During the Session, 23,527 notices of Questions (18,616 Starred, 4,869 
Unstarred and 42 Short Notice Questions) were received. Out of these, 
532 Starred Questions and 5,587 Unstarred and 42 Short Notices 
Questions were admitted. 12 Starred and 86 Unstarred Questions were 
deleted I postponed I transferred from one Ministry to another. 

Daily average of Questions: Each Ust of Starred Questions contained 
20 Questions ·except those of 15, 16,21,23, and 31 July and 5,7 and 12 
August which contained 21 Questions each; and 30 July and 6 August 
which contained 22 Questions each. 

The average number of Starred Questions orally answered on the floor 
of the House during the Session was 3. The maximum number of Starred 
Questions answered on a day was six on 4 August 1992 and the minimum 
number was one on 8 July 1992. 

The Average number of Questions in the Unstarred Ust was 215 
\ 

against the prescribed limit of 230 Questions, the minimum being 173 
questions on 28 July 1992 and maximum being 241 on 12 August 1992. 

Ha/f-an-hour Discussion: In all, 57 Notices of Half-an-Hour Discussion 
were received during the Session. Out of these, three notices were 
admitted and discussed on the floor of the House. 

D. OBITUARY REFERENCES 

During the Session, References were made to the passing away of 
Sarvashri Yash (sitting member) and C.M. Kedaria, Hakam Singh, 
Sac:hindra Chaudhuri, D. Pattuswamy, KaJyan Singh Kalvi, and M. Gulam 
Mohideen (all former members) and Achyut .Patwardhan, eminent freedom 
fighter. Members stood in silence for a short while as a mark of respect to 
the deceased. 

RAJYA SABHA 

HUNDRED AND SIXTY-FOURTH SESSION' 

The Rajya Sabha met for its Hundred and Sixty-Fourth Session on 
8 July 1992 and adjourned sine die on 20 August 1992. A resume of 

'Contributed by the Reeearch and Ubrary Section, Rajya Sabha SecretarIat. 
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some of the important discussions held and other business transacted 
during the Session is given below: 

A. DISCUSSIONS 

Statement on irregularities and fraudulent transactions in banks and 
other Flnanc/allnstitutions: A short duration discussion on the statement of 
the Finance Minister Dr. Manmohan Singh, on irregularities and fraudulent 
transactions in banks and other financial institutions, took place in the 
House on 9, 14 and 15 July 1992. Initiating the discussion on 9 July 1992, 
Dr. Murli Manohar Joshi said that the statement of the Finance Minister 
did not reveal the actual amount and persons involved in the scandal. He 
asked that when the objective of the National Housing Bank (NHB) was to 
help the people to build their own houses, then how was it that the 
Reserve Bank of India (RBI) allowed it to enter into share market to eam 
profit by illegal means. The member further wanted to know whether the 
RBI had permitted the foreign banks for transactions in respect of units of 
the Unit Trust of India and the securities of the Government of India. Four 
foreign banks alone accounted for transactions of an aggregate value of 
Rs. 6,30,000 crore and they earned Rs. 3,000 crore as brokerage. The, 
RBI should have monitored as to why the banking transactions were going 
into the hands of foreign banks instead of that of Indian banks. Thus, bank 
frauds had brought to the fore a new perspective of the new economic 
policies of the Govemment before the country. The member said that the 
Public Accounts Committee should monitor the functioning of the Banks. It 
should also be looked into as to how much amount had been contributed 
to various trusts by persons involved in the share scam. A Joint 
Parliamentary Committee (JPC) should be constituted to look. into the 
scam and it should be empowered to obtain the services of Chartered 
Accountants and legal advisers, he added. 

Replying to the discussion" on 15 July 1992, the Minister of Finance, 
Shri Manmohan Singh said that the Government would punish all those 
who were guilty of having perpetrated the fraud and would take steps to 
recover the money. The Government did not directly supervise the banks. 
They were supervised by the RBI. Most of the credit decisions of the 
banks were taken in the management committees of those banks. 

The Minister said that the Govemor of RBI reviewed the transaction 
made by certain individuals with a particular bank and he came to the 
conclusion that the securities market was being misused. The starting 
point was the State Bank of India (SBI). The RBI further pursued the 
matter and traced it to the NHB and the A.N.Z. Grindlays Bank. When the 
RBI came to know that three particular banks were not obeying the 
instructions it asked for a special report. In fact, action was contemplated 

• Other members who took part in the discussion were: Sarvashri R.K. Dhawan, S. Jaipal 
Reddy. Murtidhar Chandrakant Shandare, Ashis Sen, Jagesh Desai. Kamal Morart<a, 
H. Hanumanthappa. Murasoli Maran, Surinder Kumar Slngla. G. Swaminathan, Madan 
Bhatia. GUMas Das Gupta, Subramanian Swamy, Viren J. Shah, Dr. Yelamanchili Sivaji and 
Prof. Saunn Bhattacharya. 
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against these banks. But after discussions with the officials it was decided 
that this action should be postponed until the credit policy meeting was 
convened. The Minister said that the RBI was a great national institution 
and if anything wrong done by it was discovered nobody would be 
shielded. 

The Minister said that there were weaknesses in the system, in the 
management structure and in the banking services. Supervision system of 
the RBI needed to be strengthened. The Minister further informed that the 
Government had set up the Narasimham Committee to look into the 
supervisory system. So far as the foreign banks were concerned, the RBI 
had ordered a special audit of the transactions of the foreign banks. If any 
irregularity was committed by them, the facts would be revealed by the 
audit. If any foreign bank was found guilty of having violated the rules and 
regulations, Government would take the strictest possible action against 
them. So far as links between certain officials and the foreign banks were 
concerned, the Government had asked the Cabinet Secretary to look Into 
the matter, he added. 

Ram Janma Bhoomi-Babri Masjid dispute: Making a statement on 
27 July 1992, the Prime Minister, Shri P.V. Narasimha Rao said that the 
Ram Janma Bhoomi-Babri Masjid dispute had been agitating the minds of 
all those who believed in the values of secularism and governance based 
upon constitutional principles. During the preceding few weeks, the 
developments at Ram Janma Bhoomi-Babri Masjid complex had been 
unfolding rapidly. He said that the order of the Lucknow Bench of the 
Allahabad High Court dated 15 July was a watershed in the series of 
recent developments. The High Court, in its interim order, had restrained 
the parties from undertaking or continuing any construction activity on the 
2. n acres of land which had been notified by the Government of Uttar 
Pradesh for acquisition. "The Court had also directed that if it was 
necessary to do any construction on the land, prior permission from the 
court would have to be obtained. 

The Prime Minister said that while the Government of Uttar Pradesh 
repeatedly assured the Government of India as also the National Integra-
tion Council that they would undertake to have the orders of the High 
Court implemented, the construction activity at the Ram Janma Bhoomi· 
Sabri Masjid complex continUed. The non-implementation of the High 
Court orders created misgivings among the people. The matter came up 
for consideration before the Supreme court in a writ petition. During the 
hearing of the petition on 22 July 1992, the Supreme Court called for 
suspension of the construction work of any kind on the acquired land. 

The Prime Minister pointed out that it was the responsibility of the 
Government of Uttar Pradesh to ensure that the orders of the Court were 
implemented and the construction activity on the acquired land was 
stopped. The Prime Minister said that in view of the critical situation which 
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had come about a1 Ayodhya, he had a meeting with religious leaders on 
23 July 1992. During the discussion, he drew attention to the serious 

. situation created by the non-compliance of the Court orders by the 
Govemment of Uttar Pradesh. The Prime Minister also requested the 
religious leaders to see that the constructipn works was stopped so that 
efforts to solve the Ram Janma Bhoomi-Babri Masjid dispute, could 
thereafter be proceeded within a time-bound manner. He said that the 
purpose of the exercise was to bring about an amicable settlement 
through negotiations. In case it became necessary, litigation pending in 
various Courts on the subjects could be consolidated and considered by 
one judicial authOrity, whose decision would be binding on all parties. That 
would require a fairly elaborate exercise at Govemment level and 
appropriate submissions to the Courts for their consideration. 

The Prime Minister appealed to all political parties and all sections of 
the people to help in strengthening the traditional values of religious 
tolerance and in maintaining peace, tranquility and communal harmony. 

Commercial exploitation and encroachment of Railway land: Raising a 
half-an-hour discussion on 30 July 1992, on points ariSing out of answer to 
Starred Question No. 202 given in the Rajya Sabha on the 22 July 1992, 
Shri Suresh Kalmadi sait:t that due to the dwindling budgetary support to 
the Railways, the Railways had decided to exploit commercially the 
unutilised land. That was an excellent idea because the money raised was 
expected to go to projects like conversion of narrow gauge to broad gauge 
and for new railway lines. It had been decided to construct commercial 
complexes in big cities like Bombay, Delhi, Calcutta, Ahmedabad, etc. A 
three-member land committee had identified sixty-one locations in major 
cities. He said that sixty thousand hectares of surplus land was available 
for commercial exploitation. Jhuggi-Jhopris and Jopad Pattis worked out 
at only two per cent of the total surplus land. The people of Jhuggis-
Jhopris and Jhopad Pattis were mainly railway labourers. They had no 
accommodation and the Govemment should consider such cases sym-
pathetically. The Central Govemment should make low-cost house avail-
able to 1hose people out of the amount earned through commercial 
exploitation of land. A part of the land should be reserved for constructing 
Iow-cost houses for them, he added. 

Replying to the discussion on the same day, the Minister of State in the 
Ministry of Railways, Shri Mallikarjun said that the Railways could neither 
compensate the evicted persons nor rehabilitate them. The Government 
had constituted an experj committee to identify the areas where the 
possibility of commercial exploitation was there. The pilot project at 
Bandra was going to be placed before the Cabinet for its clearance. The 
Minister said that no actiqn had yet been taken about 61 location identified 
by the export committee. About 1,70,000 encroachments were there. 
Eviction orders had been passed in 14,169 cases. The Railways needed 
the co-operation of the local civil and police authorities to evict them. The 
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Government was not selling an inch of land. The land would be utilised for 
Railway development only. he informed. 

AIDS holocaust in India: Raising a half-an-hour discussion on 5 August 
1992. on points arising out of answer to Starred Question No. 102 given in 
the Rajya Sabha on 15 July 1992. Shri Pramod Mahajan said that problem 
of Acquired Immuno Deficiency Syndrome (AIDS) was matter of concern 
throughout the world. In 1986. only one case of AIDS was detected 
though at that time there could have been many such cases which 
remained unidentified. During the past 6 years. about 200 cases were 
found and some 8000 persons had been found to be HIV positive. The 
number of AIDS patients was likely to reach 10 lakhs by the end of the 
century in India. 

The member said that according to a survey conducted by the Tata 
Institute of Social Sciences. there were nearly 18 lakh prostitutes in 12 
States. Though prostitution was legally banned in the country. unfortu-
nately lakhs of women were engaged in that profession and lakhs of 
people came in their contact and thereby were doing the job of AIDS 
carriers. The member said that the Government should consider the issue 
on moral grounds. It should provide educational and medical facilities in 
red light areas. A health scheme should also be formulated in that regard. 
Blood should be tested before. use in the hospitals. Certain drug 
companies were manufacturing blood-based medicines. They should be 
brought under the purview of law. The cases of AIDS detected in the 
eastern parts of the country were mostly due to the use of drugs. 
Government should consider the fact that women suffering from AIDS 
were not allowed to give birth to a child and a suitable legislation should 
be brought in that regard. Concluding. the member said that the Union 
Government should launch a constructive campaign on a large scale. 
Laws should be formulated with regard to blood donation and drugs, he 
added. 

Replying to the discussion on the same day. the Minister of Health and 
Family Welfare, Shri M.L. Fotedar said that the Government did not want 
to create an atmosphere or a situation where people might feel panicky 
about AIDS. In the existing circumstances. prevention was the most 
feasible and cost-effective strategy in combating the spread of AIDS. The 
World Bank had provided the financial aid for that purpose. Public 
awareness had to be created extensively in all parts of the country. The 
Minister informed that at the Central level, an agency called AIDS Control 
Board had been created which would have all the financial and administra-
tive powers for combating the menace of AIDS. There was also a 
Technical Advisory Committee headed by the Director-General of Health 
Services. 

Stating several measures initiated by the Government against AIDS the 
Minister said that the State Governments had been directed to set up an 
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Empowered Committee and AIDS Cell at their level. He also announced 
that the entire programme of checking AIDS menace would be hundred 
per cent Centrally-aided. The States would not have to pay for it. The 
State of Maharashtra had already apPointed an Empowered Committee in 
that regard. A two crore rupee project had been sanctioned for the 
purpose which would be taken up immediately in Bombay city. He said 
that all the 1,018 blood banks in the country were being modernised. Kits 
and all other necessary testing equipment would be provided free of cost 
to all the 616 public sector blood banks. Central Government hospitals 
had been issued directions that they should use disposable needles which 
should be destroyed immediately after use. The latest number of HIV-
positive cases in India was 8,309. It had been made mandatory that 
before blood was to be transfused, it was to be checked whether it was 
HIV-positive or not. HIV-positive testing facilities had also been created in 
112 cities in the country, he added. 

Performance of the Indian contingent in the Barcelona Olympics : On 
11 August 1992, Dr. Jinendra Kumar Jain ~  the attention of the 
Minister of Human Resource Development, to the performance or the 
Indian contingent in the Barcelona Olympics and the action taken by the 
Government in regard thereto. 

Replying to the calling attention on the same day, the Minister of State 
in the Ministry of Human Resource Development (Department of Youth 
Affairs and Sports) Km. Mamata Banerjee said that much of the media 
criticism, as also observations in the House, had been on the misplaced 
premise that a number of medals were expected when the Indian 
contingent was cleared for participation in the Barcelona Olympics. She 
clarified that selection of the ·contingent was based on a joint decision 
taken in consultation with the Indian Olympic Association and the 
concerned National Federations and that all those who qualified as per the 
format laid by the concerned International Federation should be allowed to 
participate in the Olympics. There was no doubt hope of a couple of 
medals in Hockey or Archery or Shooting. But as regards the other 
disciplines, especially Boxing, Wrestling and Judo, it was known that there 
was a gap between our standards and the highest international class. 

While giving details regarding the measures taken to improve the 
standards of sports, the Minister said that the Sports Authority of India had 
introduced various schemes for promotion of sports, such as N.S.T.e. 
scheme, Special Areas Game Centres scheme and the Special Project 
Development Area scheme. Government had also requested various 
Industrialists to contribute for promoting sports by setting up academies for 
various disciplines of sports and also by giving employment to indigent 
players belonging to backward areas. A meeting was held with the 
Minister of Finance regarding grant of income tax rebates for such 
contributions. The Minister also said that sports, which was a State 
subject, should be brought in the Concurrent List, so that the Union 
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Government might make necessary legislation in that regard. The National 
Federations should tHi headed by sports persons and not by bureaucrats 
and politicians, she added. 

Enhancement in the pension of freedom fighters: Making a statement 
on 12 August 1992, the Prime Minister Shri P.V. Narasimha Rao said that 
freedom fighters under the Swatantrata Sainik Samman Pension Scheme 
were getting a pension of Rs. 750/- per month. Ex-Andaman and Nicobar 
Islands freedom fighters received a pension of Rs. 1,000/- per month. In 
addition to that pension, freedom fighters were also eligible for certain 
other facilities, including Railway passes and free medical facilities. 

In the Golden Jubilee Year of the Quit India Movement, the Government 
had decided to increase the monthly pension of freedom fighters by two 
hundred and fifty rupees. This would mean; (i) in the case of freedom 
ftghters under the Swatantrata Sainik Sam man Pension Scheme from 
Rs. 750/- to Rs. 10001- per month; (ii) in the case of Ex-Andaman and 
Nlcobar Islands freedom fighters, from Rs, 1,000/- to Rs. 1250/- per 
month; and (iii) in the case of widows of freedom fighters (in both 
categories) from Rs. 7501- to Rs. 10001- per month. 

It was proposed that the increase be effected immediately. By that small 
token, the nation had renewed its gratitude and respect to those who 
dedicated and consecrated their lives to the cause of achieving India's 
freedom, the Prime Minister added. 

Foreign Secretary-level talks between India and Pakistan : Raising a 
haIf-an-hour discussion on 12 August 1992, on points arising out of the 
answer to Starred Question No. 422 given in the Rajya Sabha on 
6 August 1992, Dr. Abrar Ahmed said that from the past experience based 
on the developments which took place immediately after the earlier talks 
between India and Pakistan, it could be inferred without any doubt that the 
intention of Pakistan had never been sincere. Pakistan wanted to entangle 
India in the mesh of talks only to serve its sole purpose of disintegrating 
the country. 

The member said that twenty thousand persons had been trained in 
Pakistan and they were trying to enter jodia through different borders. 
Government should be more alert to counter this situation. Pakistan had 
been interfering in the internal affairs of India. One thousand Afghan-
Mujahideens were also trying to enter tndia with sophisticated arms. 

RepLYing to the discussion on the same day, the Minister of State in the 
Ministry of External Affairs, Shri R.L. Bhatia said that though there was no 
agenda for the talks at the Foreign Secretary-level, yet it was an open 
agenda and the Government of India would raise issues and seek 
answers from Pakistan. Pakistan Government had suggested that a code 
with regard to diplomats should be formulated. India's policy was to solve 
the issues through negotiations. The Minister stated that during the 
previous talks, India had signed two agreements. One was to the effect 
that if any military exercise was conducted either by Pakistan or 
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India, information to the other country should be given in that regard. The 
other was that the Air Force aeroplanes of the two countries should not 
violate the air space of the other country. 

As regards the activities of Pakistan in Jammu and Kashmir and Punjab, 
Indian Govemment had created world public opinion and countries like 
America and U.K. were favouring India's cause. The Minister said that 
India would abide by the Shimla Agreement. India's policy was to continue 
to keep the channels of communication open with Pakistan and try to 
solve all the issues peacefully through bilateral negotiations. 

Concluding the discussion, the Minister emphasised that Kashmir was 
an integral part of India and no compromise would be made with the 
integrity and unity of the country. 

B. LEGISLATIVE BUSINESS 

The Public Premises (Eviction of Unauthorised Occupants) Amendment 
Bill, 1992' : Moving the motion for consideration of the Bill on 16 July 
1992, the Minister of Urban Development, Shrimati Sheila Kaul said that 
various State Govemments had approached the Govemment of India for 
bringing their premises situated within Delhi and other Union Territory 
limits also within the purview of this Act since they had been finding it 
dlfflcuh to evict unauthorised occupants from their premises. Govemment 
of India had also experienced difficulties in evicting temporary allottees in 
guest houses, hostels, etc. under its purview . 

. The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day. 

The Rehabilitation Council of India Bill, 1992" : Moving the motion for 
consideration of the Bill on 21 July 1992, the Deputy Minister in the 
Ministry of Welfare, Shrimati K. Kamala Kumari said that through an 
executive order dated 31 January 1986, the Govemment had set up the 
Rehabilitation Council to enforce standards of training of rehabilitation 
professionals. The Council prescribed minimum standards of education 
and recognised certain institutions for conducting training programmes 
leading to degrees or diplomas. The Council also recognised foreign 
degrees or diplomas or certificates on a reciprocal basis and maintained a 
Central Rehabilitation Register of persons who were allowed to practice or 
seek employment in rehabilitation services of the handicapped. 

In the absence of statutory powers, the CounCil was finding It difficult to 
enforce standards of training and to regulate the functioning of the 
rehabilitation professionals. The Rehabilitation Council was proposed to be 
vested with statutory powers to prescribe norms and standards for 
rehabilitation professionals and to regulate their training. 

:. The Bill was introduced in the Rajya Sabha on' Z7 March. 1992. 
The Bill was introduced In the RaIYa Sabha on 6 March, 1992. 
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The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed on the same day. 

The Capital Issues (Control) Repeal Bill, 1992* : Moving the motion for 
oonaideration of the Bill on 10 August 1992, the Minister of State in the 
Ministry of Finance, Shri Aameshwar Thakur said that the Capital Issues 
Control Act was Introduced In 1947. Under the Act, companies in India 
needed Government's approval to raise capital from the public. 
Government had established the Securities and Exchange Board of India 
(SEBI) and It had been vested with statutory powers. In view of the 
Imperatives of llberalisation of the economy, it had become necessary to 
replace the above Ordinance. The guidelines for disclosure and investors' 
protection were issued by SEBI on 11 June 1992 and the various 
clarifications of SEBI would take adequate care of the investors' 
protection. 

The motion for consideration of the Bill and the clauses. etc. were 
adopted and the Bill was passed on the same day. 

The Foreign Exchange Conservation (Travel) Tax Abolition Bill. **: 
Moving the motion for consideration of the Bill on 17 August 1992, the 
Minister of State in the Ministry of Finance, Shri Rameshwar Thakur said 
that with the Introduction of Uberalised Exchange Aate Management 
System I partial convertibility of Indian Rupee, the foreign exchange for 
travel abroad was now required to be obtained at the market rate. The 
levy of 15 per cent tax on foreign exchange obtained at market rate made 
the effective cost of the foreign exchange so obtained quite high. It was, 
therefore, considered necessary in the general public interest and in line 
with the new economic policies of the Government to abolish the levy of 
travel on foreign exchange releases for all types of travel with effect from 
1 June, 1992. Since Parliament was not in Session. the President had 
promulgated the Foreign Exchange Conservation (Travel) Tax Abolition 
Ordinance, 1992. The Bill sought to replace the said Ordinance. 

The motion for consideration of the Bill and clauses, etc. were adopted 
and the Bill was retumed on the same day. 

The Constitution (Seventy-eighth Amendment) Bill, 19920 
•• : Moving the 

motion for consideration of the Bill on 20 August 1992. the Minister of 
Home Affairs, Shri S.B. Chavan said the Bill sought the inclusion of 
Kooksni, Manipuri and Nepali languages in the Eighth Schedule to the 
Constitution. The Government had taken a number of steps to develop the 
cultural and literary heritage of all languages, irrespective of their being 
included in the Eighth Schedule or not. The Government had carefully 
oonsidered the demands for inclusion of various languages in the Eighth 
Schedule. After taking all aspects into consideration, including the 

*The Bill, as passed by Lok Sabha, was laid on the Table on 6 August. 1992. 
-*The Bill, 88 passed by Lok Sabha, was laid on the Table on 12 August, 1992. 
***The Bill. as passed by Lok Sabha, was laid on the Table on 20 August. 1992. 
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consensus arrived at in the deliberations with the leaders of political 
parties, it was proposed that Konkani, Manipuri and Nepal. languages be 
included in the Eighth Schedule. 

The motion for consideration of the Bill and the clauses, etc. were 
adopted and the Bill was passed by a majority of the total membership of 
the House and by a majority of not less than 'tWo-thirds of the members 
present and voting. 

C. The QUESTION HOUR 

During the 164th Session of Rajya Sabha, 10,934 notices of Questions 
(10,341 Starred and 593 Unstarred) were received. Out of these, 591 
Starred Questions and 4,705 Unstarred Questions were admitted. Of the 
16 Short Notices Questions received, one was admitted. After Lists of 
Questions were printed, 12 Starred and 114 Unstarred Questions were 
transferred from one Ministry to another. 

Daily Average of Questions: Each of the Lists of Starred Questions 
contained 18 to 20 Questions. On an average, 3 Questions were otally 
answered per sitting. The maximum number of Questions orally answered 
was 6 on 14, 20 and 28 July 1992 and the minimum number of Questions 
orally answered was 3 on 9 and 17 July and 6, 19 and 20 August 1992. 

The minimum number of Questions admitted in Unstarred Lists was 66 
on 13 July 1992 and their maximum number was 276 on 20 August 1992. 
Their average came to 157. 

Half-an-Hour Discussion: 43 notices of Half-an-Hour Disbussion were 
received and 7 were admitted. 

Statement correcting answers to Questions : 3 Statements correcting 
answers to Questions answered in the House were made by the Ministers 
concemed. 

D. OBITUARY REFERENCES 

During the Session, references were made to the passing away of 
Sarvashri Ganesh Lal Mali, Manoranjan Roy, Molana Asrarul Haq and 
Manmath Nath Misra, all ex-members and Shri Achyuta Patwardhan, an 
eminent freedom fighter. Members stood in silence for. a while as a mark 
of respect to the deceased. 

STATE LEGISLATURES 
GUJARAT LEGISLATIVE ASSEMBlY· 

The Gujarat Legislative Assembly, which commenced on 13 July, 1992 
was prorogued on 16 July 1992. 

Obituary references: On the opening day of the Session, i.e, 13 July 
1992, obituary references were made on the passing away of 

·Material contributed by the Gujarat Legislative Assembly Secretarial. 
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Shri Poojabhai Morl and Shri Maganbhai Ranava, sitting members of the 
Legislative Assembly. On 15 July 1992, four more' obituary references 
were made on the passing away of former members of the Bombay 
Legislative Council and Assembly and former members of the Gujarat 
Legislative Assembly. 

HIMACHAL PRADESH leGISLATIVE AssEMBLY· 

The Seventh Himachal Pradesh Legislative Assembly commenced its 
Seventh Session on 13 July 1992, and was adjourned sine die on 15 July 
1992. Later, the House was prorogued by the Governor on the same day. 

Legislative Business: During the Session, two Bills, viz. (i) The Himachal 
Pradesh Motor Vehicles Taxation (Amendment) Bill, 1992; and (ii) The 
Himachal Pradesh Lokayukta (Fourth Amendment) Bill, 1992 were 
introduced, considered and passed by the House. 

Obituary reference: On the first day of the SeSSion, obituary reference 
was made on the passing away of Shri Hem Raj, former member of 
Parliament. 

MAOHYA PRADESH LEGISLATIVE ASSEMBLY·· 

The Eighth Session of the Ninth Madhya Pradesh Legislative Assembly 
commenced on 2 September 1992 and adjourned sine die on 
11 September 1992. 

Financial Business: The Supplementary Budgetary Demands were 
passed by the House during this Session. 

Obituary references: On the opening day of the Session, obituary 
references were made on the passing away of noted film director 
Shri Satyajit Ray, eminent freedom fighter Shri Achyuta Patwardhan, a 
sitting member of the Legislative Assembly Shri Jhinga Lal Patel and ten 
former members of the State Legislative Assembly. 

ORISSA LEGISLATIVE ASSEMBLY··· 

The Tenth Orissa Legislative Assembly, which commenced its Eighth 
Session on 10 July 1992, was adjourned sine die on 13 July 1992. The 
House was prorogued by the Governor, the next day. 

Legislative Business: During the Session, six Bills, viz. (i) The Orissa 
Administrative Service, class II (Appointment of Officers Validation) 
(Amendment) Bill, 1992; (ii) The Orissa Municipal (amendment) Bill, 1992; 
(iii)The Orissa Gram Panchayats (Amendment) Bill, 1992; (iv) The OriSsa 
Panchayat Samiti (Amendment) Bill, 1992; (v) The Orissa Gram Panchay-

·Material contributed by the Himachal Pradesh Legislative Assembly Secretariat. 
··Material contributed by the Madhya Pradesh Legislative Assembly Secretariat. 
"""Material contributed by the Orissa Legislative Assembly Secretariat. 
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ata (Postponement of Election) (Second Amendment) Bitt. 1992; and (vi) 
The Orissa Panchayat Samitis (Postponement of Election) (Second 
Amendment) Bill. 1992. were introduced, considered and passed by the 
House. 



14 
BOOK REVIEW 

COMMONWEALTH PARLIAMENTS-A COMMEMORATIVE SOUVENIR 
37TH COMMONWEALTH PARLIAMENTARY CONFERENCE, NEW 
DELHI, SEPTEMBER 1991 (NEW DELHI, LOK SABHA SECRETARIAT), 

1991 PAGES 296, PRICE RS. 500/-

The Commonwealth Parliamentary Association (CPA), since its very 
inception, has vigorously espoused the cause of democracy, parliamentary 
Institutions, rule of law, individual liberty and human dignity. As Shri Rabi 
Ray, the former Speaker of the Lok Sabha, says in his article 'India and 
the Commonwealth', its member-States with more than 120 branches and 
10,000 individual parliamentarians span over one billion citizens. Its 
periodic Conferences have brought together parliamentarians and legis-
lators representing many races, cultures and socio-economic systems and 
this beautiful Commemorative Souvenir has been brought out on the 37th 
occasion of the Conference. Shri Ray also refers to the steps taken in 
furtherance of the Singapore Declaration of Commonwealth Principles of 
1971, the langkawi Declaration on Environment of 1989 and the Fund for 
Technical Cooperation as also in the fields of trade and economic 
development. 

Apart from continuing the existing practice of holding Conferences, 
arranging visits of Delegations and discussions on topics of concern to the 
intemational community with a view to influencing, subconsciously may be, 
the moulders of policies in the Commonwealth, Shri Shivraj V. Patii, 
Speaker, Lok Sabha, in his article, pleads for greater cooperation in 
the future through the use of computers, satellites and communication 
devices among the legislature libraries the world over so that records 
of information could be exchanged within minutes-by establishing links 
between the headquarters of the Inter-Parliamentary Union (IPU) the CPA 
on the one hand and the latter's national legislatures and centres on the 
other. 

A reviewer of a voluminous compilation of articles by eminent par-
liamentarians and officials having to contend with space constraints, can 
hardly do much more than introduce the relevant topics. We learn from 
'The United Kingdom Parliamentary System' by Mr. Peter Cobb (Clerk, 
House of Commons) that the public are mostly allowed to all the meetings 
of the Standing Committees of the Commons while evidence is taken; and 
the departmental Select Committees rely on part-time advisers for special-
ist assistance and have a full time staff of just two graduates and two 
others. Readers would have been thankful if information on (a) whether 

555 
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the ~  of fixity of ~ of the House of Lords has not created any 
problem; and (b) the concept of back-benchers as a distinct category 

(apart from the Government and the Opposition) which was responsible 
for their choosing 22% of the business transacted in the House of 
Commons in 1988-89, had been given. 

In 'Why the Westminster System?', Mr. Ken Coghill (Speaker, Parlia-
ment of Victoria, Australia) quotes Mr. D. Menhennet to say that 
"Parliament has never been a seminar of distinguished political 
philosophers intent on perfecting a planned and logical parliamentary 
system". Mr. Coghill discusses the merits of some form of proportional 

representation, as also a combination of single-member constituencies 
and proportional representation on the one hand, and the Westminster 
System on the other. After noting the experience of Germany, Denmark, 
Israel and the Netherlands following the combined or pure proportional 
representation system, it seems to the author that the stability of a 
govemment in a parliamentary system is determined by a much more 
complex range of factors than whether it produces a simple two-party 
system. 

Incidentally, a former Irish Prime Minister, Mr. Garret Fitzgerald does not 
seem to think that the two-party system largely brought about in the U.K. 
is really a blessing, compared to the coalition govemments elsewhere in 
Europe (The Statesman. New Delhi, 23.10.1992). According to him, the 
polarized structure in Britain resulting in persistent cycles of policy 
reversals has brought about a relative decline in economic growth in the 
U.K. 

Speaker Dr. Howard Fergus of Mol"ltMrlat (an Anglo-Irish colony with a 
population of 12,000) says in a lengthy article that effeCtive democracy in 
the last decade of the 20th century needs a new breed of politicians who 
should be 'mentally on top of policies' .-ld able to conceptualise solutions 
or at least understand the option presena.d to them, and make reasonable 
decisions. Shri H.S. Bhabhra, Speaker, Re;asthan Legislative Assembly, in 
'Functions of Parliament and State Legaatures' does not seem to agree 
with this plea for mixing of politics and mtellectualism. He says that elitist 
politics is ..... gradually giving way  to a healthy ruralized politics". 

Now, about the institution of the Speaker, Mr. Matasa, Senior Minister of 
Political Affairs in the Prime Minister's office in Zimbabwe, expects the 
Westminster model presently followed there to be modified before long. to 
reflect and project its own culture. In the pre-colonial times, its kings 
functioned as Prime Minister as oCcasion demanded and also as Speaker 
while sitting in" Dare 8andla (equivalent to Parliament). 

Shri Purushottam Goyel. Chairman. Delhi Metropolitan Council, in 'The 
Man in the Cockpit: the Speaker-MyIhs and Reality' raises certain 
imP'lrtant questions; for example, (a, whether it is the Chief Minister, 
Minister, Governor or the Speaker, the selection for each post is 
considered an honour beStowed, and the party decides it on political 
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considerations; and (b) many incumbents being back-benchers and 
younger politicians, how can they renounce political ambitions when 
everyone knows that their re-election and chances for further rise depend 
on their equation with the party high-ups? 

Now, about reforms in the Committee System. According to Mr. Wasim 
Sajjad, Chairman of the Senate of Pakistan, there is a Functional 
Committee in his Parliament-Committee on Problems of Less Developed 
Areas-to help identify the areas of difficulties and bottlenecks and bring 
about a balanced development among the different parts of the country. 

Mr. Jack Stilborn of the Research Branch of the Parliament of Canada 
says that after the adoption of the McGraith Committee's recommenda-
tions, Standing Committees in his Parliament were structured to ~  

them more closely parallel to the government departments and furnishing 
Committees with independent budgets and the authority to hire specialized 
staff. Shri Varkala Radhakrishnan, former Speaker, says that in Kerala 
despite defects and deficiencies (e.g. the Ministers being the Chairmen 
and the short durations of their meetings), the ten Subject Committees 
have set an example to other States in India and even to Parliament. They 
deal with subjects assigned to different Ministries and the departments 
under them, consider Demands for Grants, Bills (other than Money Bills), 
as also rules covered by subordinate legislation, reports of statutory 
bodies and of commissions of inquiry. 

As for our Parliament, one finds from the paper of the Lok Sabha 
Secretariat that the reform of the Committee System is the sequel to the 
decisions of the Conferences of Presiding Officers in 1978 and 1985. No 
doubt, three Standing Committees were constituted (in 1989), for Agricul-
ture; Environment and Forests; and Science and Technology. But the 
question is was there any constitutional! procedural principle involved in 
the non-inclusion in their functions of Demands for Grants relating to these 
subjects. 

The working of the Indian Constitution and Centre-State relations are 
handled quite competently, by Shri M.C. Bhandare (Member, Rajya 
Sabha) and Sardar Surjit Singh Minhas of Punjab in their articles. Quite a 
few suggestions have been made. However, is the suggestion of the 
former relating to appointment' of Governors practical-viz. to involve the 
President (presumably as an independent entity) when the President of 
India has necessarily to act, under the Constitution, in accordance with the 
will of the Council of Ministers? Similarly, Shri Minhas' statement that the 
Concurrent List enables both the Centre and the States to meet the 
exigencies without transgressing boundaries of each other (emphasis 
added) is only partly true, since the scales are heavily tilted, under our 
Constitution, in favour of the Union. He quotes certain features of the 
Anandpur Sahib Resolution (without indicating his responses to them), 
including the one calling for adequate 'reflection in the composition of the 
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Rajya Sabha' of the diversities of nationalities, religious, linguistic, cultural 
and ethnic minorities, and stresses that 'we should see the happenings 
around us in the right perspective.' 

Now, a few words about 'Parliamentary System of Govemment in Sri 
lanka' by Mr. S.N. Seneviratne, Secretary-General of Parliament. The 
country's President is the head of the Cabinet, which may consist also of 
Ministers who may not be its members. A great majority of Members of 
Parliament (unicameral) are elected by a proportional system of represen-
tation. There is provision for a Parliamentary Commissioner for Administra-
tion (Ombudsman) to look into complaints relating to "injustice of mal-
administration" and infringment of Fundamental Rights which interestingly 
include, inter alia, freedom from torture, as also from arbitrary arrest, 
detention and punishment. . 

Mr. K.R. Rozzoli (Speaker, Parliament of New South Wales, Australia) 
cites the work done in the European Parliament and on the continent in 
the field of computer networking. He says that having access to electronic 
data bases of parliamentary material such as the Hansard, precedents 
and reports of Committees among Parliaments will be of great help. These 
should be made greater use of in the India context as well not only among 
Legislatures at the Union and in the States, but also by the Press, 
economists, industrialists and researchers. 

The attractiveness of such compilations of articles would be greatly 
enhanced if, on future occasions, a world map in colour showing the 
geographical location of different member-States with brief notes indicating 
the distinctive feature of parliamentary system followed, where necessary, 
could be included. 

- V. Subramaniam 
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(ii) Admitted 
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(CALLING-ATTENTION TO MATTIRS OF URCJeNT ~  IMPORTANCE). 

Statements mMle by Mlniaterl 

9. HAlF AN-HOUR DlSCUBBIONB HELD 

10. STATUTORY RIBOLUT1ONB 

(I) Nollces received 

(ii) Admitted 

(Iii) Moved 

(iv) Adopted 

(v) Negatived 

(vi) Withdrawn 
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MAxiMUM NUfeER OF VIIITORS' PASSEl ISSUI!D ON At/'( SiNGlE DAY AND 

DATE ON WHICH ISSUED 
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21. TOTAL NUMBER 01' QUESTIONS ADMITTED 
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(I) Starred 

(il) Unstarred 
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5558 

290 (ON 
8.7.1982) 

369 (ON 
8.7.1892) 

591 

4705 
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Name of Committee No. of meetings held No. of Reports 
during the period from presented during the 
1 April to 30 June 184th SauIon 
1992 

(I) Business Advisory Committee 8 NH 

(il) Committee on Subordinate 7 
Leglalatlon 

(III) Committee on Petitions 

(iv) Committee on Privileges 

(v) Committee on Rules 

(vi) Committee on GCMII'nment 

Assurances 

(vii) Committee on Papers laid on 
the Table 
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26. NAME OF NEW ~  SWORN-IN WITH DATES 

S. No. Name of Members Dale on whIoh 
awom-in ~  

2 3 

1. Slvl Naraln Prasad Gupta 8.7.1992 
2. Shri Jagannath Singh -do-
3. 5hri $hri Ajit P.K. Jogi -do-
4. 8hrl Dillp Singh Judav "do-
5. Dr. (ShrIma1f) Najrna Heptulll -do. 
8. Dr. Shrlkant Aamchandra Jlchkar -ao-
7. 8hri Pr,mod Mahajan -do-
8. Slvi Shivs/lrao Gtrldher Patlt -do-
9. Shrl Salish Pradhan -do. 
10. 8M SUahllkumar SambhajlrlO Shlnde -dO-
11. Shri Somappa R. Bommai -do. 
12. Shri Narendra Pradhan -do-
1;5.. Shri Mohinder Singh Kalyan -do-
14. Slvi Virenclrll K4tari, -do-
15. ShrI Sunder Singh Bhandari -do-
18. Shrl Moolchand Meena -do-
17. Shri Rajendra· Prasad Mody -do. 
18. Shri Shlbcharan Singh -do. 
19. Shri S. Austin -do-
20. Shri V. Rajan Chellappa wdo-
21. Shrl Shri S. Muthu Manl -do-
22. SlYimatl Jayanthi Natarajan -do. 
23. Stlri N. Thangeraj Pandlan -do-
24. SlYi G. 8waminathan -do-
25. Dr. Baldev Prakash -do. 

26. SM Triloki Nath Chaturvedi -do. 
27. Dr. Isllwer Chandra Gupta -do-

28. Dr. Murli Manohar Joshi -do-

29. Shri Muhammad Maaood Khan -do-
30. Dr. Naunihal Singh -do-

31. SIVI Ram Ratan' Ram -do-

32. Shri Syed Sibley Rui -do. 

33'. Mufti MDhd. Sayeed -do. 

34. Shri Vishnu Kant Shutri -do. 

35. Shri Ram Gapel Vadev -do-

36. Shri Permeallwar Kumar Agarwalla 9.7.1992 

37. Shri 8.5. Ahluwalia -do. 

38. Shri Ram Deo Bhandari -do. 

39. ShrI Gaye SIngh -do-

40. SIYI loder Kumar Gujeral -do. 

41. Shri Ramenctra Kumar Vadav 'Ravl' -do-

42. Shri Anil Kumar 10.7.1992 

43. Stvi O. Rajgopal -do-

44. Stvlmati Ita Panda 13.7.1992 

45. Shri Som Pal -do-
48. Shri Ramji Lal 3.8.1982 

47. Shri S.S. SUfieWlia -do-
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3. MolIna Alrerul Heq 
4. ShrI Manmath NIIth MlMa 
S. ShrI Achyut Patwardhan 

SItIIng Member / 
Ex-Member 
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APPENDIX IV 

LIST OF BILLS PASSED BY THE HOUSES OF PARLIAMENT AND 
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD FROM 

1 ST JULY TO 30TH SEPTEMBER, 1992 

SI. 
No. 

Title of !he BlI 

2 

1. The Jammu 8M K8IhmIr Stale l...egIaIaturea 
(Delegation 01 Powers) B11. 1. 

2. The Foreign Trade (Development and RegIMtlon) BIll. 1. 
·3. The CorwtItution (Sevenllelh Arnendrnent) Bill. 1182 
4. The Indian Porta (Amendment) Bill. ,. 
5. The Bhopal Gas Leak DIIa ... (Proceulng of Clairnl) Amendment 

Bill. 1992 
8. The National Wetenvey (KoIIMI.f<ottapuram 8nIch 01 Weet Coat 

Canel and ChI".,..,. 8nd IJdyogmIIndill CMeII) ., 1182 

7. The Capital luun (Control) Repeal 811. 1882 
8. The Special Court (Trial of Offences ReItItIng to TranuctIonI In 

Securttlea) 811. ,. 
9. The Foreign Exchange ConMrvatlon (TrllVef) Tax AboItIon BIll. 1_ 

10. The ApproprIation (Rallwaya) No. 3 Bill. ,_ 

11. The Appropriation (Rallwaya) No. 4 B1U. 1. 
12. The Jammu and KMhmir Appropriation (No.2) BIB. ,. 

13. The ApproprIation (No.3) Bill. 1992 
14. The ApproprIation (No.4) Bill. 1992 

@15. The ConItltutlon (Seventy-fim Amemdment) Bill. 1992 
18. The Rehabilitation Council 01 India Bill. 1882 
17. The Indo-Tibetan Border Police Force Bill. 1882 
18. The Banking Companies (AcquisItion and Tra .... r of Undertaklngl) 

Amemdment Bin. 1. 
19. The Army (Amendment) BIn. 1992 

3 

7+92 

12+92 
12+12 

12+92 

1&+92 

18+92 
18+92 

1&+92 

19+92 
19+92 
24+12 
24+92 
24+12 
31+12 

1-9-82 
14-92 
1-9-92 

"The Bill which w. Introduced In RaIYa Sabha • "The ConstIIutIon (Severity-Six1h 
Amendment) Bill. 1992" w. paued. "The ConatIIutton (Sewnly-F1r1t Amelldment) BIR. 
1992". The Ihort title of the BIll wee chqed to ''The CorwtItutlon (s.v.ntieIh Amendment) 
BID. 1882" by Lok Sabha Ilvough an amenctnenl to c/auIe 1. 

@The BID w. Introduced In Lok Sabha • ''The ConI1ItuIIon (s.v.nty-eighlh A",elldm..,t) 
Bill. 1992. the Short title 0I1he BIll w. changed by Lok Sabha through an alMlldmenI to 
cIau .. 1. 
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APPENDIX V 

LIST OF BILLS PASSED BY THE LEGISLATURES OF 
STATES AND UNION TERRITORIES DURING THE 
PERIOD 1 JULY TO 30 SEPTEMBER 1992 

STATES 

ANDHRA PRADESH leGISLATIVE AUBel Y 
1. The Andhra Pradesh Mandala Praja Parishad., Zilla Praja 
Parishads and Zilla Pranallka and Abhivrudhl Sarneeksha Mandals 
(Amendment) Am, 1992. 

2. The Andhra Pradesh Court Fees and Suits Valuation (Amendment) 
Act, 1992. 

3. The Jawaharlal Nehru Technological University (Amendment) Act, 
1992. 

4. The Andhra Pradesh Municipal Laws (Second Amendment) Act, 
1992. 

5. The Andhra Pradesh Advocates' Welfare Fund and the Andtva 
Pradesh Advocates' Clerks Welfare Funds Acts (Amendment) Act, 
1992. 

6. The Andhra Pradesh Public Security Act, 1992. 

7. The Andhra Pradesh ~  (No.2) Act, 1992. 

BIHAR LeGISLATIVE AaaEMILY 

1. The Bihar Appropriation (No.2) Bill, 1992. 

2. The Kosi Sufferer Development Authority (Amendment1 Bill, 1992. 

3. The Bihar Reconstruction and Development of reorientation-the 
foreat land Erosion Taxation Bill, 1992. 

4. The Bihar District Bill, 1992. 

5. The Patna Corporation (Amendment & Validation) (Amendment) 
Bill, 1992. 

6. The Bihar Motor Vehicle Road Taxation Bill, 1992. 

7. The Bihar Cinema (Regulation) (Amendment) Bill; 1992. 

8. The Bihar Cold Storage Regulation Bill, 1992. 

9. The Bihar Coalmines Regional Development Authority (Amendment) 
Bill, 1992. 

10. The Bihar Motor Vehicle Taxation (Amendment) Bill, 1992. 

11. The Bihar Land Cess (Recess from Payment) (Amendment) Bill, 
1992. 

12. The Chhotanagpur and Santhal pargana Autonornoul Development 
Authority (Amendment) Bill, 1992. 
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13. The Bihar Hindu Religious Trust (Amendment) alII, 1892. 
14. The Bihar Agriculture Produce Mari(et (Amendment) Bill, 1992. 
15. The Bihar State University (Constituent College) Service Comml. 

sion (Amendment) Bill, 1992. 
16. The Bihar Intermediate Education Council Bill, 1992. 

·17. The Bihar Legislatur .. (Members Salaries, Pension and Allowan-
ces) (Amendment) Bill, 1992. 

·18. The Bihar Legislature (Members' Salaries, Pension and Allowan-
ces) (Second Amendment) Bill, 1992. 

·19. The Bihar Legislature (OffIcers' Salaries and Allowances) (Amend-
ment) B1U, 1992. 

·20. The Bihar Minister Salaries and Allowances (Amendment) Bill, 
1992. 

GOA LEGISLAnVE AssEMIII v 

1. The Goa Appropriation Bill, 1992. 
2. The Goa Public Gambling (Amendment) Bill, 1992. 
3. The Town and Country Planning (Amendment) Bill, 1992. 
4. The Maharashtra Co-operatlve Societies (Goa Amendment) Bill, 

1992. 
5. The Goa Buildings (Lease, Rent and Erection) Control (Amendment) 

Bill. 1992. 
6. The Goa Public Men's Corruption (Investigation) and Inquiries 

(Amendment) Bill, 1992. 
HARvANA LEGISLATIVE ASSEMBLY 

1. The Haryana Co-operative Societies (Amendment) Bill, 1992. 
HIMACHAL PRADESH LEGISLAnVE AssEMBLV 

1. The H.P. Motor Vehicles Taxation (Amendment) Bill, 1992. 
2. The H.P. Lokayukta (Fourth Amendment) Bill, 1992. 

KAANATAKA LEOISlATIVE AssEMBLV 

1. The Karnataka Appropriation (No.3) Bill, 1992. 
KERALA LEGISLATIVE ASSEa.eL V 

1. The Kerala Appropriation (No.2) Bill, 1992. 
2. The Kerala Appropriation (No.3) Bill. 1992. 
3. The Payment of Salaries and Allowances (Amendment) BtII, 1992. 
4. The Kerala Finance Bill, 1992. 

• Awaiting assent 
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MADHYA PRADESH LEGISLATIVE ASSEMBLY 

·1. Madhya PradeSh Bhudan-Yagya (Nlrsan) Vidheyak, 1992. 

·2. Bhartiya Pathkar (M.P. Sanshodhan) Vidheyak, 1992. 

3. Madhya Pradesh Lok Aayukta & Up-Lokayukta (Sanshodhan) 
Vidheyak, 1992. 

4. Madhya Pradesh Vinirdishta Bharshta Aacharan Nivaran 
(Sanshodhan) Vidheyak, 1992. 

5. Madhya Pradesh Samanya Vikrya-Kar (Sanshodhan) Vidheyak, 
1992. 

6. M.P. Aabkari (Sanshodhan) Vidheyak, 1992. 

7. M.P. Panchayat Raj (Sanshodhan) Vidheyak, 1992. 

·8. M.P. Gramdan (Nirsan) Vidheyak, 1992. 

9. M.P. Bhoj Vishwa Vidyalaya (Sanshodhan) Vidheyak, 1992. 

·10. Registrikaran (M.P. Sanshodhan) Vidheyak, 1992. 

11. M.P. Nagar Tatha Gram Nivesh Sanshodhan Vidheyak, 1992. 

12. Indira Gandhi Kirshi Vishwa Vidyalaya (Sanshodhan) Vidheyak, 
1992. 

13. M.P. Avyaparik Nigam (Sanshodhan) Vidheyak, 1992. 

·14. M.P. Bhu Rajsva Sanhita (Sanshodhan) ~  1992. 

15. M.P. Viniyog (No.3) Vidheyak 1992. 

·16. M.P. Vidhan Sabha Sadasya Vetan, Bhatta tatha Pension 
(Sanshodhan) Vidheyak, 1992. • 

·17. M.P. Mantri (Vetan tatha Bhatta) Sanshodhan Vidheyak. 1992. 

PUNJAB LEGISLATIVE ASSEMBLY 

1. The Punjab Panchayat Samities and Zila Parishads (Temporary 
Supersession) Second Amendment Bill, 1992. 

2. The Punjab State Legislature Officers, Ministers and Members 
Salaries, Allowances and Facilities Laws (Amendment) Bill, 1992. 

SIKKIM LEGISLATIVE ASSEM8&.. Y 
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